From:
Principal District & Sessions Judge
-cum-Spl. Judge (PC Act)(CBI),
Rouse Avenue Court Complex,

New Delhi. , " S
To, : - !
The Registrar General,
High Court of Delhi, 9064 i
New Delhi. 5 438 ’ L
No.MP/MLAs./RACC [Gaz./2025/ l//(ﬂ 4 Dated /¢ / /0 //w,LJ”’
Sub:- Monthly progress report of the Courts setup for trials against sitting and
former Members of Parliament (MPs) and Members of Legislative
Assemblies (MLAS)
Ref:- No0.5384/DHCIGazI/G-2/2022 dated 28" SEPTEMBER, 2022.
Sir,

With reference to the above mentioned letter, please find enclosed herewith
the monthly progress report of the Courts setup for trials against sitting and former Members
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of
SEPTEMBER, 2025 in the prescribed format from the following Judicial Officers of Rouse
Avenue Court Complex, New Delhi for information.

Sl. No. [Name of the [Designation L.P |Instt | Cases Cases Dis |Pendency
Judicial received [transferred ason
Officers by 30.08.2025

transfer
Sh. Dig Vinay ;
: Special Judge
1 [Singh (PC Act)(CBI)-09 17 1. 0 1 0 17
2  ish. Jitendra Special Judge
Singh PcAc(cBy23 | % | 1 “ 0 2 24
3 Sh. Vishal Special Judge
Gogne (PcAccBy-24 |28 | ? o @ g 7
4 Sh. Paras Dalal |Addl.Chief
Judicial Magistrate- | 21 0 0 0 2 19
01
5 Ms. Neha Mittal  |Addl.Chief
Judicial Magistrate- | 20 0 1 0 2 19
03
6 Sh. Vaibhav Addl.Chief
Chaurasia Judicial Magistrate- | 20 4 1 0 3 22
04
TOTAL ;
126 8 4 it 9 128

Yours faithfully,

% X
.'LiF{T ; /
LA H‘G%‘i C'(x:"\

.......... (Ashwani Kumar Sarpal)

R cbihd /‘ . . . 2.8 -
oy NOLeeee - Principal District & Sessions Judgg—cum-
L \.\.\-\\-"\)'/' Spl. Judge (PC Act) (CBI)(Officiating)
Rouse Avenue Court Complex
New Delhi



2% efraTa feie

oMoV DIG VINAY SINGH |
Special Judge (PC Act) (CBI)-08
MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLA®Ps / MLAs Casas)
Rouse Avenue District Court,
REPORT OF THE MONTH OF SEPTEMBER-2025 New Delhi
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24™ November, 2020}
Name of the Presiding Officer DIG VINAY SINGH
Designation Special Judge (PC Act) CBI-09 (MPs/MLAs Cases)
Rouse Avenue District Court, New Delhi.

Date since which posted in the court 29.04.2025 (A/N)
Total humber of cases pending on the first day of the month 17
Number of cases disposed/transferred in the month with detail i.e. 1
conviction, acquittal, discharge, acceptance of closure report, etc (Transferred)
Number of cases pending on the last day of the month 17
Number of cases instituted in this month 1

(Crl. Revision)

Prepared by: :
- (Dig Vi:@smgh)
QL Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases)

Rouse Avenue District Court, New Delhi
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(MPs / MLAs Casss)

- order/judgment dt. 29.07.2019 of the Hon'ble High Court has been quashed and

set aside only qua the accused who were discharged by this court in this case and
were petitioners before the Hon'ble Supreme Court and it was not qua the accused
against whom charges were earlier directed to be framed. Hence, some
clarifications on the above aspects & with regard to the effect of the above
judgment dt. 27.07.2022 are sought by the accused persons in the pending Crl. Rev.
nos. 38/2016 of CBI and other connected petitions i.e. Crl. M.C. Nos. 4442/2015,
5003/2015, 5005/2015, 5007/2015, 58/2017 filed by the accused persons in this
case are scheduled for hearing before the Hon'ble High Court on 04.12.2025.

INote: Order dated 19.09.24 passed by the Hon’ble High Court in Crl. M.C. No.
4442/2015 (Crl. M.A. 6570/2024 & 7413/2024) and Crl. M.C. No. 4443/2015
(Crl. M.A. 6594/2024 & 6595/2024), CBI sought time to address arguments on
the issues .

sl CNR No. and Cause title Nature ~ Penal statutes involved No. of accused Whether accused is sitting or former g 0 te of cognizance
No Whether State case, complaint ’ WAV#HE@ Bﬂ:ﬂ'ﬁﬂ E m‘ ’
case or closure report &\ D@‘hl
DLCT110001012019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 10 Former 27.04.12 08.06.2012
CBI/46/2019 13(2) r/w 13(1)(d) of PC Act, 1988 MP
1 CBI
Vs
Ambumani Ramadoss etc.
Date|[Present Stage [Detail of prosecution witnesses | Statement Detail of defence Date since {Whether there is any stay of proceedings ordered by superior court, if yes give| Whether any Expected date of
of of the case of accused - witnesses when detail interim orders disposal of case
Fra Whether matter has are existing in
ming recorded or been posted the matters
of not for final
Char arguments
| ges
'Witnesses| Witnesses [Witnesses Defence Defence -No- # Disposal within two
cited | dropped |examined witnesses | witnesses Although there is no stay, but the matter cannot progress because of the following -No- years from date of
cited examined reason. Vide order dated 07.10.2015 the 1d. Predecessor Court ordered framing of framing of  charge.
Form| Awaiting 119 N/A N/A No N/A N/A N/A  [charges against 5 out of 10 accused while discharging the remaining 5. On being Documents of this file
al |Clarifications/ challenged by the 5 accused who were put to charge on one hand, and by CBI on comprises o
charg| orders or the other hand qua the discharged accused, vide order dated 29.07.2019 Hon’ble fapproximately 11,000
e yet| directions of DHC in Crl. MC no. 4442/2015, 5003/2015, 5005/2015, 5007/2015, 58/2017 & pages.
tobe| the Hon'ble Crl. Rev. no.38/2016, Hon’ble DHC remanded the matter back. On being
framel High Court/ challenged, vide Judgment dt. 27.07.2022 in SLPs, the Hon'ble Supreme Court had
d further remanded the matters back to the Hon'ble DHC for considering the matters afresh
proceedings on merits. However, the above judgment has nowhere indicated that the impugned




o shi .
DIG VINAY S
gpecial Judge e (PCAct) (CBI-09 \
(MPs / M MLAs Cases)
e Avenue District Court,
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Cl'lmmal)‘%\{o pe pegacot
India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during |The Action plan formulated and the steps The specific reasons, if any causing delay in disposal of

the month taken for expeditious disposal of the case the matter

# On 20.09.2025:- - Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 58 of 2017 and
Crl. Rev. P. 38/2016 are pending before the Hon’ble High Court.

1. It was submitted by both the parties that the petitions Also documents of this file comprises of approximately 11,000

before the Hon’ble High Court under nos. Crl. M. C. No. pages.

4442, 5003, 5005, 5007 of 2015 and 58 of 2017 and Crl.

Rev. P. 38/2016 are now listed on 04.12.2025.

Accordingly matter was adjourned for 08.12.2025.
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(MPS | MLAS Cases)

ere petitioners before the Hon'ble Supreme Court and it was not qua the
ccused against whom charges were earlier directed to be framed. Hence,
ome clarifications on the above aspects & with regard to the effect of the
bove judgment dt. 27.07.2022 are sought by the accused persons in the
ending Crl. Rev. nos. 38/2016 of CBI and other connected petitions i.e.
rl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of
017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 of 2016 filed by the
ccused persons in this case are scheduled for hearing before the Hon'ble
igh Court on 04.12.2025.

ote: Order dated 19.09.24 passed by the Hon’ble High Court in Crl.
.C. No. 4442/2015 (Crl. M.A. 6570/2024 & 7413/2024) and Crl. M.C.
0, 4443/2015 (Crl. M.A. 6594/2024 & 6595/2024), CBI sought time to
ddress arguments on the issues .

Nature - Avenue Distnct Coutt,
SINo CNR No. and Cause title ‘Whether State case, complaint Penal statutes involved No. of accused | Whether accused is sitting OB ate oéi dﬁﬁ‘of taking cognizance
case or closure report former MP/MLA instituti
DLCT110001072019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 5 Former 22,0213 25.02.13
CBI/48/2019 13(2) r/w 13(1)(d) of PC Act, 1988 MP (CBI Court Lucknow)
2 CBI
Vs
Dr. Keshav Kumar Aggarwal etc.
Date of [Present Detail of prosecution witnesses Statement of |Detail of defence witnesses| Date since when |Whether there is any stay of proceedings ordered by superior court, if yes give detail Whether any interim | Expected date of disposal of case
Framin Stage of accused - matter has been orders are existing in the
gof rtshe case Whether posted for final matters
Charges| recorded or arguments
not
'Witnesses| Witnesses | Witnesses Defence | Defence -No-
cited | dropped |examined witnesses | witnesses Although there is no stay, but the matter cannot progress because of the -No- s .
cited examined following reason. Vide order dated 07.10.2015 the ld. Predecessor Court #Disposal within “YO yedts
Formal| Awaiting| 30 N/A N/A No N/A N/A N/A ordered framing of charges against 5 out of 10 accused while discharging from date of framing of
charge|Clarificat the remaining 5. On being challenged by the 5 accused who were put to charge.
yetto| ions/ charge on one hand, and by CBI on the other hand qua the discharged
be |orders or ccused, vide order dated 29.07.2019 Hon’ble DHC in Crl. MC no. 4442,
framed|directions| 443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Cil. MC
of the 8/2017 & Crl. Rev. no.38 & 25 of 2016, Hon’ble DHC remanded the
Hon'ble atter back. On being challenged, vide Judgment dt. 27.07.2022 in SLPs,
High e Hon'ble Supreme Court had remanded the matters back to the Hon'ble
Court/ HC for considering the matters afresh on merits. However, the above
further judgment has nowhere indicated that the impugned order/judgment dt.
proceedin| 9.07.2019 of the Hon'ble High Court has been quashed and set aside
gs nly qua the accused who were discharged by this court in this case and

~
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DIG VINAY SINGH

Special Judge (PC Act) (CBI)-09

(MPs / MLAs Cases)

Rouse Avenue Distyict Court,

) elhi
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/202‘8‘%\&% “ Court on its own motion vs. Union of

India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 20.09.2025:-

1. It was submitted by both the parties that the petitions before
the Hon’ble High Court under nos. Crl. MC no. 4442, 4443,
4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl.
MC 58/2017 & Crl. Rev. n0.38 & 25 of 2016 are now listed on
04.12.2025.

Accordingly matter was adjourned for 08.12.2025.

Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 of
2015, Crl. MC 688 of 2017, Crl. MC 58/2017 & Crl.
Rev. 1no.38 & 25 of 2016 are pending before the
Hon’ble High Court.
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(MPs / MLAs Cases)
. . — :tegta*. .
Sl No CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is snttulgm&%m 10) ate of Cognizance
Whether State case, complaint or former MP/MLA New Del |
case or closure report
DLCT11-001856-2019 State Case U/S 120B IPC r/w 420 IPC 19 Sitting 18.10.19 21.10.19
CBI-PC Act Sec. 8 & 13(1)(d) of PC Act MP
3 CBI
VS
M/S INX Media Pvt. Ltd.
(CBI-417/2019)
Date |Present Stage Detail of prosecution witnesses | Statement Detail of defence Date since when ‘Whether there is any stay of proceedings ordered by Whether any | Expected date of
of of accused ‘witnesses matter has been superior court, if yes give detail interim orders | disposal of case
Frami - posted for final are existing in
ng of Whether arguments the matters
Charg recorded
es or not
Witnesses | Witnesses | Witnesse Defence | Defence
cited dropped s witnesses | witnesses
examine cited examined
d
Charg | Arguments on charge 124 N/A N/A N/A N/A N/A N/A Though there is no express stay, but two of the -No- # Disposal within
e yet (Main-91 accused persons have challenged order of this Court two
to be Supp-1- dated 26.10.2024, whereby the request of the accused years from date of
o =4 to defer the matter till further investigation is Framing of cizge.
d o Documents of this
(Few completed was d1sm1ssgd. flle comprises of
viitnesses The case is now ripe for arguments on charge, approximately
are however, in view of Order dated 20.08.2025 in Crl. 8,000 pages.
common) M.C. No. 8992 & 8993 of 2024, by the Hon’ble Delhi
High Cowrt, wherein two accused have requested
High Court that matter should not be heard on the
point of charge till further investigation is pending,
the matter was adjourned to 22.11.2025, ie. a date
after the date before High Court which is 17.11.2025,
as directed in the Order dated 20.08.2025.
The matter now stands adjourned to 22.11.2025.
( (




Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminalﬁ‘@&%&ﬁﬁé‘%ﬁ%%l

India & Ors.” below mentioned points have been added.
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DIG VINAY

SINGH
Special Judge (PC ALY (CBI)-08

(MPs / MLAs Cases)

ict Court,

“ Court on its own motion vs. Union of

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

# On 01.09.2025

IA No. 30 & 31 of 2025, qua supply of deficient copies/list of unrelied documents
etc., were disposed of, after getting those deficiencies removed and the case is
now ripe for arguments on charge, however, in view of Order dated 20.08.2025 in
Crl. M.C. No. 8992 & 8993 of 2024, by the Hon’ble Delhi High Court, wherein
two accused have requested High Court that matter should not be heard on the
point of charge till further investigation is pending, the matter was adjourned to
22.11.2025, i.e. a date after the date before High Court which is 17.11.2025, as
directed in the Order dated 20.08.2025. The matter now stands adjourned to
22.11.2025.

Note:- 03 IAs and 02 Misc. Applications were also disposed of.

After filing of initial chargesheet on
18.10.2019 and summoning of the accused
persons, supply of copies, disposal of
applications w/s 207 Cr.PC, due to pending
investigation the matter got delayed and the
supplementary chargesheet has been filed
after more than 5 years, on 14.05.2025 in
which additional accused persons were
chargesheeted, practically bringing back the
stage of the matter back to initial stages of
supply of copies/ scruting. In the
supplementary chargesheet also it is still
mentioned that investigation is still pending
on the aspect of LRs sent to overseas to
different countries.

Also, Documents of this file comprises of
approximately 8,000 pages.

Also, in view of Order dated 20.08.2025 in
Crl. M.C. No. 8992 & 8993 of 2024, by the
Hon’ble Delhi High Court, wherein two
accused have requested High Court that
matter should not be heard on the point of
charge till further investigation is pending,
the matter was adjowrned to 22.11.2025, i.e. a
date after the date before High Court which is
17.11.2025, as directed in the Order dated
20.08.2025.

The matter now stands adjourned to
22.11.2025.




fefta=a fag
DIG VINAY SINGH

Spacial Judge

(PC Act) (CBI)-0%
(MPs | MLAs Cases)
Dist

urt

| o
CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is sitting ﬁ\age oi’ mstiNg‘w DEﬂtﬁ of taking cognizance
Sl No Whether State case, complaint case or former MP/MLA
or closure report
DLCT11-000207-2020 Complaint case U/S 3& 4 PMLA 10 Sitting 25,08.20 24.03.21
ED MP
4 ED
\'E
P. Chidambaram & Ors.
(Related to INX Media Case)
(CT Case No. 08/2020)
Date of | Present Stage Detail of prosecution witnesses Statement of Detail of defence Date since when matter | Whether there is any stay of proceedings | Whetherany | Expected date of
Framin accused - witnesses has been posted for ordered by superior court, if yes give interim orders | disposal of case
g of Whether final arguments detail are existing in
Charge recorded or not the matters
s
Witnesses | Witnesses | Witnesses Defence | Defence
cited dropped examined witnesses | witnesses
cited examined
Charges | Two accused 100 N/A N/A No - - N/A Although there is no express stay, but one -Yes- Disposal  within
yetto |companies based|  Main-82 of the accused has challenged the further two years after
be |ovemseas are yetio be| g5 1.18 proceedings before this Court, under Crl. framing of
framed ;’ewed'.Also . MC. no. 9270/2024, whereby vide order charge.
nspection of unrelied
docurianits aind dated 03.04.2025 Hon’ble HC preponed Documents  of
thereafter ~ arguments the matter before it to 13.05.2025 and this file
on charge is to be this Court was asked to fix a date after comprises of
heard. However, one that date before Hon’ble HC and approximately
of the accused has subsequently on 13.05.2025 the matter 15,000 pages.
challenged the before Hon’ble HC stood adjourned to
proceedings  before

High Court wherein
there is a stay in a
manner that Hon’hble
High  Court has
directed adjournment
of matter till after
hearing of the matter
in High Court, which
is now scheduled on

|29.01.2026.

13.08.2025, and thereafter for 29.01.2026
and wherein interim orders were directed
to continue, Accordingly, matter had to
be adjourned to 31.01.2026, in view of
the order of Hon’ble DHC dated
03.04.2025, 13.05.2025 & 13.08.2025.
Meanwhile, service of A-3 & A-4, who
are overseas companies is being got
done.

~




India & Ors.” below mentioned points have been added.

feftaa fiag

DIG VINAY SINGH
Special Judge (PC Act) (CBI)-09

(MPs / MLAs Cases)

Rouse Avenue District Court,
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2p88yillelifi Court on its own motion vs. Union of

Short Summary of the work done in the case during
the month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay in disposal
of the matter

(Matter was not listed in this month)
Matter was lastly listed on 19.08.2025 :-

1. Matter had to be adjourned to 31.01.2026, in view of the
order of Hon’ble DHC dated 03.04.2025, 13.05.2025 &
13.08.2025 in Crl. MC no. 9270/24 which is still pending
before Hon’ble DHC and listed for 29.01.2026, and
wherein this Court was asked to fix the matter after the
matter is heard by Hon’ble DHC. Meanwhile, service of
A-3 & A-4, who are overseas companies is being got done.

Note:- 02 Misc. Application was disposed of in the month of
September.

The order dated 24.03.2021 whereby the cognizance of the
alleged offences was taken by this court, has been
challenged by A-1 before the Hon’ble High Court on the
ground of want of prosecution sanction under Section 197
CrPC.

Matter had to be adjourned to 31.01.2026, in view of
the order of Hon’ble DHC dated 03.04.2025, 13.05.2025
& 13.08.2025 in Crl. MC no. 9270/24 which is still
pending before Hon’ble DHC and listed for 29.01.2026,
and wherein this Court was asked to fix the matter after
the matter is heard by Hon’ble DHC. Meanwhile, service
of A-3 & A-4, who are overseas companies is being got
done.

Also, documents of this file comprises of approximately
15,000 pages.

P

< i
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DIG VINA f
Special Judge { WM (CBI)-09
(MPs / MLAs Cases)

RauseAve
Si CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is ‘]')ate of ll’ﬁé%lﬁl \ii Date of takmg
No Whether State case, complaint sitting or former e cognizance
case or closure report MP/MLA
DLCT11-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) r/w 13(1) 18 19.07.18 27.11.21
5 (2G Spectrum Case) (d) PC Act
CBI
VS
P. Chidambaram & Ors.
(Related te Aircel Maxis Case)
RC 22(A)/2011/CBI/ACB
(CC No. 205/2019)

Date |Present Stage Detail of prosecution Statement of Detail of defence Date since Whether there is any stay of Whether any Expected date of disposal of case

of witnesses accused - witnesses when matter | proceedings ordered by superior interim orders
Fram Whether has been court, if yes give detail are existing in
ing of recorded or posted for the matters
Char not final

ges arguments

Witness | Witnesse | Witnesse Defence Defence
es cited s s witnesses | witnesses
dropped | examine cited examined
d
Charg | Service of 3 out of 18| 70 N/A N/A N/A N/A N/A N/A -Yes- -Yes- The case relates to 2G spectrum
e yet |accused persons is yet to be The predecessor Court ordered on offences. The file is voluminous running
to be |done, death of one accused is 05.03.2022 for supply of certain into several thousand pages. Also, 3
frame | yet to be verified, and all as documents by CBI to A-2, but in accused located out of India are yet to be
d |those 4 accused are located

overseas and their processes
not received back through
proper channel. Qua others
the case is at the stage of
supply of copies as ordered
by the Court, but challenged
by CBI, wherein that order
has been stayed by Hon’ble
DHC. Till then, matter
cannot be heard on the point
of charge.

Crl. MC no. 9513/2023 preferred
by CBI that order has been stayed
and the NDOH before High Court
is 10.12.2025. Also, connected
matter under Ct. Case No.
08/2020 which is also partially
stayed by High Court was
adjourned before Hon’ble High
Court for 29.01.2026.

served. Also, order of the predecessor
Court for supply of copies is presently
stayed and till the above-mentioned
stages are crossed, it is difficult to have
a fair assessment of the time likely to be
consumed in the trial of this case and
therefore, presently no time can be
estimated. Documents of this file
comprises of approximately 15,500
pages.
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DIG VINAY
Special Judge DC %.c (CBI-0
(MPs /NLAS Cases)

Rouse Avenue District Court,

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled N@’é@@&ﬁ‘ its own motion vs. Union of

India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated
and the steps taken for

expeditious disposal of the case

The specific reasons, if any causing delay in disposal of the matter

(Matter was not listed in this month)
t was lastly listed on 19.08.2025:-

1. CBI was directed to take steps for service of A-10, A-11 & A-
15, and death verification of Al4, all of whom are based in
alasiya.

2. After the Ld. Predecessor directed supply of copies of all
unrelied documents to one of the accused, vide order dated
05.03.2022, the said order was challenged by CBI and is under
stay by the Hon’ble High Court under Crl.MC no. 9513/2023. The
said matter stands adjourned to 10.12.2025 before the High Court
and until that issue is decided, arguments on charge cannot be
heard. Thus, matter was adjourned for 31.01.2026, as connected
matter under Ct. Case No. 08/2020 which is also partially stayed
by High Court was adjourned before Hon’ble High Court for
29.01.2026.

ote:- 03 YAs and 04 Misc. Applications were also disposed of.

The case relates to 2G spectrum offences. The file is voluminous running
into several thousand pages. Also, 3 accused located out of India are yet tg
be served.

Also, order of the predecessor Court for supply of copies is presently,
stayed as the prosecution/CBI has preferred a petition before the Hon'blé
High Court bearing no. Crl. M.C. No. 9513/2023 & Crl. M.A.No
35564/2023 against order of this court dt. 05.03.2022 directing supply of
copies of unrelied upon documents of this case to the accused persons
Further, It has been directed that till then, the compliance of order dt
05.03.2022 is not to be insisted upon. The above petition is scheduled fo
hearing before Hon'ble High Court for 10.12.2025. Also, connected mattetj
under Ct. Case No. 08/2020 which is also partially stayed by High Court
was adjourned before Hon’ble High Court for 29.01.2026.

This matter cannot proceed further till the issue of supply of copies of]
unrelied upon documents and compliance of provisions of section
207/208 CxPC is decided.

Also documents of this file comprises of approximately 15,500 pages.

—
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Special Judge (P
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¢ AGE (CBI)-0-

(MPs / MLAs Cases)

: RouseAvente Distrigt Cour ——
Nature - Penal statutes involved No. of accused Whether accused is Ba € of instifution . Date of taKing
| CNR No. and Cause title Whether State case, complaint case or sitting or former law Dethi cognizance
No closure report MP/MLA
DLCT11-000839-2019 Complaint case Sec- 2(1)(Y) of PMLA 14 Sitting 13.06.18 27.11.21
6 DOE ED Act MP
VS (2G Spectrum Case)
Karti P. Chidambaram
(Related to Aircel Maxis Case)
ECIR/05/DZ/2012
Ct. Case No. 18/2019
Date of | Present Detail of prosecution witnesses Statement Detail of defence Date since when | Whether there is any stay of proceedings ordered by superior | Whether any | Expected date of
Framing | Stage of accused witnesses matter has been court, if yes give detail interim orders | disposal of case
of - posted for final are existing in
Charges Whether arguments the matters
recorded
or not
Witnesses | Witnesses | Witnesses Defence | Defence
cited dropped | examined witnesses | witnesses
cited examined
Charge |Matter is 61 N/A N/A N/A N/A N/A N/A -Yes- -Yes- This case also
isyetto |fixed for| Main-21 Vide order dated 20.11.2024 passed by Hon’ble DHC in Crl.M.C. involves file running
be the Supp-1-40 8996/2024, the proceedings before this Court were ordered to be into approximately
framed |arguments stayed qua A6 P. Chidambaram, till the next date of hearing before 12,700 pages, and
on the Hon’ble Delhi High Court, against the Order of taking cognizance also the matter is
pending of Ld. Predecessor Court dated 27.11.2021. Thereafter, vide under stay, therefore,
misc. orders dated 22.01.2025, 19.03.2025 and 13.08.2025, the interim presently the
eation orders have been directed to continue and the NDOH before expected date of
app Hon’ble DHC is 29.01.2026. disposal can not be
s and on Also, in Crl. M.C. No. 2374/2025 vide order dated 09.04.2025 given in the case.
E;;fg?m of preferred by Al Karti P. Chidambaram, Hon’ble DHC directed

that till next date of hearing before DHC this Court should defer
the arguments on charge. Thereafter, vide orders dated 29.05.2025
& 11.09.2025 the interim orders were directed to continue and the
next date of hearing before DHC is 02.03.2026.

DoE has challenged that order before Hon’ble SC, under
SLP(Crl.) under diary no. 40582/2025, but there is no vacation of
stay order passed by DHC.




DIG v
Special Judus (PLG) (cBIy09
(MPs / MLAs Cases)

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 tRigasenenueibistrich®eisnt, vs. Union of

India & Ors.” below mentioned points have been added.

New Delhi

Short Summary of the work done in the case during
the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in disposal of the
matter

# 16.09.2025 :-

1. Vide order dated 20.11.2024 passed by Hon’ble DHC in
Crl.M.C. 8996/2024, the proceedings before this Court were
ordered to be stayed qua A6 P. Chidambaram, till the next date
of hearing before Hon’ble Delhi High Court, against the Order
of taking cognizance of Ld. Predecessor dated 27.11.2021.
Thereafter, vide orders dated 22.01.2025, 19.03.2025 and
13.08.2025, the interim orders have been directed to continue
and the NDOH before Hon’ble DHC is 29.01.2026.

Also, in Crl. M.C. No. 2374/2025 vide order dated
09.04.2025 preferred by Al Karti P. Chidambaram, Hon’ble
DHC directed that till next date of hearing before DHC this
Court should defer the arguments on charge. Thereafter, vide
orders dated 29.05.2025 & 11.09.2025 the interim orders were
directed to continue and the next date of hearing before DHC
is 02.03.2026.

DoE has challenged that order before Hon’ble SC, under
SLP(Crl.) under diary no. 40582/2025, but there is no vacation
of stay order passed by DHC.

The matter was adjourned to 25.10.2025, for arguments on
two pending IAs no. 16/2024 & 21/2025, by this Court as the
entire matter is not stayed and those two IAs are not pertaining
toAl & A6.

Note:- 02 Misc. Applications were also disposed of.

Vide order dated 20.11.2024 passed by Hon’ble DHC in Crl.M.C.
8996/2024, the proceedings before this Court were ordered to be
stayed qua A6 P. Chidambaram, till the next date of hearing before
Hon’ble Delhi High Court, against the Order of taking cognizance
of Ld. Predecessor Court dated 27.11.2021. Thereafter, vide orders
dated 22.01.2025, 19.03.2025 and 13.08.2025, the interim orders
have been directed to continue and the NDOH before Hon’ble DHC| -
is 29.01.2026.

Also, in Crl. M.C. No. 2374/2025 vide order dated 09.04.2025
preferred by Al Karti P. Chidambaram, Hon’ble DHC directed that
till next date of hearing before DHC this Court should defer the
arguments on charge. Thereafter, vide orders dated 29.05.2025 &
11.09.2025 the interim orders were directed to continue and the next
date of hearing before DHC is 02.03.2026.

DoE has challenged that order before Hon’ble SC, under
SLP(Crl.) under diary no. 40582/2025, but there is no vacation of
stay order passed by DHC.

Also, this case involves several thousand pages and is a
voluminous file relating to 2G spectrum case. Also Documents of
this file comprises of approximately 12,700 pages.




fefre fig
Special Ru%gé"t%%ﬁ'(%l)ﬁs

(MPs / MLAs Cases)
Rouse Avenue District ("OUfL
S1 CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of institutionNE_Rgtg ufitaking cognizance
No Whether State case, complaint sitting or former '
case or closure report MP/MLA
7 DLCT11-00538-2022 CBI-PC Act IPC-120B 11 Sitting MLA 01.09.2022 03.11.2022
CC -53/2022 PC Act-13(2) r/w 13(1)(d) (Amanatullah Khan)
CBI
Vs
Amanatullah Khan &
Ors.
Date of |Present Stage | Detail of prosecution witnesses | Statement Detail of defence Date since Whether there is ‘Whether Expected date of disposal of case
Framing of of accused witnesses when matter any stay of any interim
Charges - has been proceedings ordered | orders are
Whether posted for final | by superior court, if | existing in
recorded arguments yes give detail the matters
Witness | Witnesse | Witnesses| o Defence | Defence
cited s examined witnesses | witnesses
dropped cited | examined
28.07.25 |Prosecution 98 N/A 4 N/A N/A N/A N/A -No- -No- # Disposal within two years after
Evidence Main-68 framing of charge. Documents of this
Suppl. - 30 file comprises of approximately
10,000 pages.




DIG VINAY SINGH
Special Judge (PC Act) {(GBI)-09
(MPs / MLAs Cases)
Rouse Avenue District Court,

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its ongwtiBléwﬁ. Union of India & Ors.”

below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in disposal
of the matter

# 08.09.2025
No PW was present and also lawyers were on strike who were not
allowing the police officials/IO to enter the Court Complex.

#09.09.2025

Examination in chief of PW3 recorded from 10.00 AM to 1.30 PM
and 2.15 PM to 3.00 PM and further chief had to be deferred because
of voluminous documents which were required to be put to the
witness.

#11.09.2025

Evidence of PW2 completed. Examination in chief of PW1 & PW3
completed. Evidence in this case recorded from 10:00 am till 03:00
pm, except lunch.

#12.09.2025

Examination in chief of PW4 recorded, cross deferred on the request
of the accused persons who sought time to prepare for cross-
examination, in absence of any prior statement of this witness.

#17.09.2025
No PW was present.

# 26.09.2025
PW4 examined and concluded from 10.15am to 1.30 pm.

Note :- 03 IAs were also disposed of.

This case is also voluminous pertaining to recruitment
through unfair means in Delhi Waqf Board involving
around 10,000 pages and also there are 11 accused
persons which is causing delay in the matter.




Special J%?gg”(qPAé )i@t’%m 0%

(MPs / MLAs Cases)
Rouse Avenue District Court,

Sl | CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is | Date of institution Nb‘&t&@lﬁting cognizance
No Whether State case, complaint ‘ sitting or former
case or closure report MP/MLA
8 DLCT11-000578-2022 State Case IPC- & Former MP 08.07.2022 11.07.2022
SC - 04/2022 147/148/149/153A/295/436/395/307/302/12 (By Magistrate (By Magistrate Court)
State 0B Court)
A
Sajjan Kumar
(FIR-227 & 264/1992)
Date of |Present Stage Detail of prosecution Stateme Detail of defence Date since when | Whether there is Whether any | Expected date of disposal
Framin witnesses nt of witnesses matter has been any stay of interim orders of case
g of accused - posted for final proceedings are existing in
Charges Whether arguments ordered by the matters
recorded superior court, if
or not yes give detail
Witness | Witness | Witnesse Defence | Defence
es cited es s witnesses | witnesses
dropped| examine cited examined
d
23.08.23 | # Final Arguments 37 10 18 Yes 4 4 witnesses | To Begin from -No- -No- It is expected to be disposed
witnesses 29.10.2025 of by the month of

December 2025.




feferTa fig
DIG VINAY SINGH
Special Judge (PC Act) (CBI)-09
(MPs / MLAs Cases)
Rouse Avenue District Court,

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled ‘Ngon@e}njits own motion vs.
Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during
the month

The Action plan formulated and the steps taken for
expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 02.09.2025.

An application for Certificate U/s 63 BSA in support of
documents proved by DW1 & 3, and for proving other
evidence of one more witness examined in earlier matter, in
terms of Sec. 27 of BSA, filed by the accused, a copy of
which was supplied to the CBIL Arguments on this
application were heard and matter is posted for orders on
06.09.2025.

# 06.09.2025

The application filed by the accused was allowed vide a
separate order and matter posted for further DE on
16.09.2025.

#16.09.2025

DW4 present, examined and discharged. One more witness
remains, who was though present but had not brought the
records and he was bound down for 23.09.2025.

#23.09.2025

DW1 present, further examined and discharged, pursuant to
order dated 06.09.2025. Now matter is fixed for Final
Arguments from 29.10.2025 onwards.

Note:- 01 IA was also disposed of.

Shortest possible dates are being given and DE was
expedited and now matter is fixed for Final Arguments
from 29.10.2025 onwards. Disposal expected of the matter
by December 2025.

N/A




faftea fie
DIG VINAY SINGH

Special Judge (PC Act) (CBI)-0Y

(MPs / MLAs Cases)

Danan Aunnna District Court
AT TN 7

SINo CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is Date of ;r};il‘i‘lft(l‘ong nla‘?tD%flmking cog;lli;;nce
Whether State case, complaint sitting or former i~
case or closure report MP/MLA
9 DLCT11-000321-2020 State Case IPC-306/386/506/34 3 Sitting MLA 07.11.2020 25.09.2020
SC —02/2020 (Prakash Jarwal) (By Magistrate Court)
State
Vs
Prakash Jarwal & Ors.
Date Present Stage Detail of prosecution witnesses Statement | Detail of defence witnesses | Date since Whether there is any stay of | Whether any Expected date of disposal of case
of of accused - when matter proceedings ordered by interim orders
Frami Whether has been | superior court, if yes give detail | are existing in
ng of recorded or posted for the matters
Charg not final
e arguments
Previous ordersheets indicate | Witnesses | Witnesses | Witnesses Defence Defence
that 3 accused were convicted| cited | dropped | examined witnesses witnesses
vide judgment dated cited examined
11.11. 3.;%?2'2233012‘1 “ie?g:re?if tll:e 77 6 64 Recorded Nil Nil N/A -No- ~Yes- Judgment in this case has already been
21 convicl: 0.3 h?s convictioi (62+3+5 Vide WP (Crl.) 2760/24, the passed. As soon as the writ petition
e quasfle::l by Hon'ble +7) conviction qua convict no.2 pending before Hon’ble DHC is decided,
DHC, and the quashing has been challenged and in the final/ appropriate orders shall be

petition of convict no.2 is
pending under W.P. (Crl.) No.
2760/2024 with. the next date
of hearing on 26.08.2025
(after preponement by DHC
from 27.10.2025). Vide order

dated 11.08.2025 Hon’ble
DHC directed that matter
against convict no.2 be

deferred by this Court till after
the hearing of the matter
before the High Court. Also,
convict no.1 also was stated to
have preferred a similar
petition in High Court, and
both the petitions are listed
before DHC on 03.11.2025,
therefore matter was
adjourned to 14.11.2025.

the said writ petition the
proceedings  before  this
Court have been stayed vide
order dated 11.08.2025. And
vide another writ petition the
conviction/ proceedings qua
convict no.3 already quashed.

passed.




fefarr firg
DIG VINAY SH&G
Special Judge (P /k’ct) (CBI)-09
(MPs / MLAs Cases)
Rouse Avenue District Court,

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Cowéwrﬁ@lﬁwn motion vs.
Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay in disposal of
the matter

#0n 09.09.2025

1. Previous ordersheets indicate that 3 accused were
convicted vide judgment dated 28.02.2024 and in
one of the Writ Petitions preferred by convict no.3,
his conviction was quashed by Hon’ble DHC, and
the quashing petition of convict no.2 is pending
under W.P. (Crl.) No. 2760/2024 with the next date
of hearing on 22.09.2025.

Vide order dated 11.08.2025 Hon’ble DHC
directed that matter against convict no.2 be deferred
by this Court till after the hearing of the matter
before the High Court. Also, convict no.1 has a
similar petition in High Court, which is yet to be
listed, therefore matter was adjourned for arguments
on sentence on 26.09.2025.

#26.09.2025

In view of order dated 22.09.2025 directing interim
order of stay to continue till next date in DHC in
W.P. (Crl.) No. 2760/2024, matter adjourned to
14.11.2025. (after DHC date of 03.11.2025)

Vide separate judgment announced on 28.02.2024, all three
accused were held guilty and convicted.

The 3 accused were convicted vide judgment dated
28.02.2024 and in one of the Writ Petitions preferred by
convict no.3, his conviction was quashed by Hon’ble DHC,
and the quashing petition of convict no.2 is pending under
W.P. (Crl) No. 2760/2024 with the next date of hearing on
03.11.2025. Vide order dated 11.08.2025 Hon’ble DHC
directed that matter against convict no.2 be deferred by this
Court till after the hearing of the matter before the High
Court. Also, convict no.1 has filed a a similar petition in High
Court, which is also listed with another petition, therefore
matter was adjourned for 14.11.2025.




fefraa 6

G VINAY SINGH ¢
' Special Judge (FCACt) (CBI)-0¢
(MPs/ MLAs.Cqses)
Sl No CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is RN difton 9 : Date of taking
‘Whether State case, complaint sitting or former ew D elhi cognizance
case or closure report MP/MLA
10 DLCT11-000733-2022 CBI-PC Act 120B-IPCr/w 7, 7A & 8 OF PC 23 -Yes- 25.11.2022 15.12.2022
CB1/56/2022 Act-1988
CBI
Vs
Kuldeep Singh & Ors.
(RC-53(A)/2022)
Date of Present Stage Detail of prosecution witnesses | Statement | Detail of defence Date since when | Whether there is Whether any Expected date of
Framing of accused witnesses matter has been any stay of interim orders disposal of case
of - posted for final |proceedings ordered| are existing in
Charges Whether arguments by superior court, if| the matters
recorded yes give detail
Matter was fixed for| Witnesses | Witnesse | Witness OFMOt | pyofence |Defence
further cited |s es witnesses |witnesses
proceedings/supply of dropped | examin cited examined
deficient copies/ ed
Charges | 'nSPection 3‘5 unrelied | 5, NA | NA N/A N/A N/A N/A -No- -No- - Fresh charge-sheet
yet to be up ?n di OCLl](]jJ.EI'ltSi (Main-70 received on assignment
framed |0 ng 1812 Sypp-1-89 only on 25.11.2022.
evices  some of Supp-2-65
w!]tIhChCFng ﬁr?:?;lx Suppl-3-45 - Expected date of
‘f”l}l( s B .ar TS Suppl-4- disposal can not be
5 43) given in the case at this
on cha.rge as per order stage, as fixe matter
gg Oguzsozcgourt dped involves approximately
o ’ 40,000 pages file and
more than that un-relied
documents.




Union of India & Ors.” below mentioned points have been added.

faftaa firg

DI
S ecaa(I;Jvddge (ﬁ%%t CBI)}-0 .
(MPs / MLAs Cases)
' Rouse Avenue District Court,
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Qe &lRiown motion vs.

Short Summary of the work done in the case during the month

The Action plan formulated and the
steps taken for expeditious disposal
of the case

The specific reasons, if any
causing delay in disposal of
the matter

# 18.09.2025
Arguments heard on IA no.108/25 from 10:00 am to 1:30 pm and the matter reserved for orders after CBI
was given time to file rejoinder, if any. The next date is 25.09.2025.

#25.09.2025
Further arguments as advanced by both sides heard on IA no.108/25. Posted for orders on 26.09.2025.

#26.09.2025
1A no.108/25 disposed of and matter now posted for arguments on charge from 03.11.2025 onwards.

Note :- 08 YAs and 07 Misc. Applications were also disposed of.

The matter is still at the stage
of scrutiny of
documents/compliance of
provisions of section 207/208
CrPC due to filing of multiple
charge sheets/documents. The
case is that of Delhi Excise
Policy Matter, which involves
documents  running  into
approximately 40,000 pages,
as also several thousand pages
of unrelied documents and
digital documents involving
size of the files running into
several hundred TB, therefore,
presently no specific timeline
of disposal can be given.

It is now fixed for arguments
on charge as per order of
this court dated 26.09.2025.




Speci

feffaa T
DIG VINAY SINGH
al Judge (PCAct) (CBI)-09
(MPs / MLAs Cases)

Rouse Avenue Dist_rict Court,

Sl CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is sitting | Date of institution i s@Ztt&l oi Ia;’ng cognizance
No Whether State case, complaint case accused or former MP/MLA
or closure report
11 DLCT11-000747-2022 Complaint case (ED) U/s 44 r/w 45 OF PMLA & 40 One MLA & MP 26.11.2022 20.12.2022
Ct Case — 31/2022 3 & 4 PMLA-2002
DoE
Vs
Sameer Mahandru & Ors.
(ECIR/HIU-11/14/2022)
Date of | Present Stage -Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any stay of Whether any | Expected date of disposal of
Framin accused - witnesses matter has been | proceedings ordered by superior interim case
g of Whether posted for final court, if yes give detail orders are
Charge recorded or arguments existing in
s not the matters
Witnesses | Witnesses | Witnesse Defence Defence Although there is no stay, but the This PMLA complaint relates
Matter is fixed cited dropped s witnesses witnesses order of this Court dated 09.10.2024 to Delhi Excise Policy
for examine cited examined directing supply of copies of certain offence, involving several
consideration d documents/ digital devices to the thousand pages running into
on pending accused persons is challenged by more than 33,500 pages and
applications/ DoE before Hon’ble DHC in Crl. MC 8 supplementary complaints
Charge |y iher 4 N/A N/A N/A N/A N/A N/A no. 9490/2024, wherein vide order -Yes- have been received between
Is yetto | proceedingsy | Main -39 dated 21.03.2025 Hon’ble HC 22082022 to 28.06.2024.
be supply of| Supp1-69 directed adjournment of hearing fixed The digital data also runs into
framed | opies at the| SupP2-19 in this Court till after a date fixed several hundred TB, and the
stage of| Supp3-3 before DHC and the interim order case involves 40 accused,
Section 230 of| SupP4-26 was continued on 05.05.2025 till and therefore, expected date
BNSS Supp5-9 28.08.2025. Thereafter DoE has of disposal can not be given
Supp 644 preferred an early hearing application in the case at this stage.
Supp 7-3 before Hon’ble High Court which is
Supp8-6 stated to be listed on 09.10.2025.




~ .
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DIG VINAY SING

H
Special Judge (PC Act) (CBI)-09 .

(MPs / MLAs Cases)
Rouse Avenue District Court,

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Dethi in W.P. (Criminal) No. 1542/2020 titleeveB\@hén its own motion vs.

Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated
and the steps taken for
expeditious disposal of the
case

The specific reasons, if any causing delay in disposal
of the matter

# 04.09.2025

1. As per order dated 21.03.2025, 05.05.2025 and, 28.08.2025 of Hon’ble DHC in Crl. MC no.
9490/2024, the matter had to be adjourned because of pendency of the petition preferred by DoE
against the order directing DoE to supply copies of unrelied digital devices to the accused persons,
which part of the order is stayed. Accordingly, the matter was adjourned to 29.10.2025, i.e. after the
date of hearing before Hon’ble High Court which is fixed for 09.10.2025.

Note :- 10 IAs and 06 Misc. Applications were also disposed of.

1. The matter is still at the stage of scrutiny of
documents/compliance of provisions of section 207/208
CrPC due to filing of multiple complaints/documents.
Inspections of unrelied upon documents/statements are
also underway, which involves more than 40,000 pages,
and there are 40 accused persons with multiple
supplementary complaints received from time to time,
which is causing delay.

|2. DoE has preferred a petition bearing no. Crl. M. C.

9490/2024 & Crl. M. A. 36510/2024 before Hon’ble
High Court seeking quashing the order dated 09.10.2024
passed by this court directing petitioner/DoE to furnish
digital/scan copies of unrelied upon documents/digital
devices to the respondents. As per order dated
21.03.2025, 05.05.2025 and, 28.08.2025 of Hon’ble
DHC in Crl. MC no. 9490/2024, the matter had to be
adjourned because of pendency of the petition preferred
by DoE against the order directing DoE to supply copies
of unrelied digital devices to the accused persons, which
part of the order is stayed.

Also, Documents of this file comprises of approximately
33,500 pages.




feftera g
DIG VINAY SINGH ‘7
Special Judge (PC Act) (CBI}-0¢

(MPs/ MLAs Cases)

ey A A o §
S1 CNR No. and Cause title Nature - Penal statutes invelved No. of accused | Whether accused is sitting | Date of SR ' i‘r‘fgl éﬁ‘ngleélhce
No ‘Whether State case, complaint or former MP/MLA NeW tID FI
case or closure report
12 DLCT11-000085-2024 Complaint Case-PMLA Uls 45 r/w 44 PMLA 08 Sitting MP 25.01.2024 19.03.2024
and (Karti P. Chidambaram)
DoE 3 & 4PMLA
VS
Karti P. Chidambaram & Ors.
(Ct. Case — 5/2024)
Date of | Present Stage Detail of prosecution witnesses Statement Detail of defence Date since when Whether there is any stay of Whether any Expected date of disposal of case
Framing of accused witnesses matter has been | proceedings ordered by superior court, | interim orders are
of - posted for final if yes give detail existing in the
Charges Whether arguments matters
v - . recorded
Witnesses | Witnesses | Witnesses oFiiot Defence Defence
cited dropped | examined witnesses | witnesses
cited examined
Charge | The matter is 41 N/A N/A N/A N/A N/A N/A Yes Yes # Prosecution Complaint assigned only on
yetto be | fixed for In Crl. M.C. No. 2373/2025 vide order 25.01.2024,
framed arguments dated 09.04.2025 preferred by Al Karti
on the point P. Chidambaram, Hon’ble DHC directed # This case also involves file running into
of framing of that till next date of hearing before DHC approximately 5800 pages, and also in Crl. M.C.
this Court should defer the arguments on No. 2373/2025 vide order dated 09.04.2025
charge, charge. Thereafter, vide orders dated preferred by Al Karti P. Chidambaram, Hon’ble
however, the 29.05.2025 & 11.09.2025 the interim DHC directed that till next date of hearing before
proceedings orders were directed to continue and the DHC this Cowrt should defer the arguments on
are stayed by next date of hearing before DHC is charge. Thereafter, vide orders dated 29.05.2025 &
Hon’ble 02.03.2026. 11.09.2025 the interim orders were directed to
DHC DoE has challenged that order before continue and the next date of hearing before DHC

Hon’ble SC, under SLP(Crl.) under diary
no. 40583/2025, but there is no vacation
of stay order passed by DHC.

Since the matter is at the stage of]
arguments on charge, which has been
directed to be deferred by DHC, the case
had to be adjourned to 07.03.2026 i.e. a
date after the date before Hon’ble DHC.
Parties given liberty to inform the Court]
if there is any vacation of stay by Hon’ble|
Supreme Court.

is 02.03.2026. DoE has challenged that order
before Hon’ble SC, under SLP(Crl.) under diary
no. 40583/2025, but there is no vacation of stay
order passed by DHC.

Since the matter is at the stage of arguments on
charge, which has been directed to be deferred by
DHC, the case had to be adjourned to 07.03.2026
i.e. a date after the date before Hon’ble DHC.
Parties given liberty to inform the Court if there is
any vacation of stay by Hon’ble Supreme Court.
Therefore, presently the expected date of disposal
can not be given in the case.




DIG VN4 |
Special Judge ( PC A W%BI ’
(MPs / MLAs Cases) '

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2038;jited /R AETDRE S L fRotion Vs.
Union of India & Ors.” below mentioned points have been added. i

New Delhi

Short Summary of the work done in the case during
the month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

(Matter was not listed in this month)

# 16.09.2025

In Crl. M.C. No. 2373/2025 vide order dated 09.04.2025
preferred by A1 Karti P. Chidambaram, Hon’ble DHC directed
that till next date of hearing before DHC this Court should defer
the arguments on charge. Thereafter, vide orders dated
29.05.2025 & 11.09.2025 the interim orders were directed to
continue and the next date of hearing before DHC is
02.03.2026.

DoE has challenged that order before Hon’ble SC, under
SLP(Crl.) under diary no. 40583/2025, but there is no vacation
of stay order passed by DHC.

Since the matter is at the stage of arguments on charge, which
has been directed to be deferred by DHC, the case had to be
adjourned to 07.03.2026 i.e. a date after the date before
Hon’ble DHC. Parties given liberty to inform the Court if there
is any vacation of stay by Hon’ble Supreme Court.

Note :- 02 Misc. Applications were also disposed of.

In Crl. M.C. No. 2373/2025 vide order dated 09.04.2025
preferred by Al Karti P. Chidambaram, Hon’ble DHC
directed that till next date of hearing before DHC this Court
should defer the arguments on charge. Thereafter, vide
orders dated 29.05.2025 & 11.09.2025 the interim orders
were directed to continue and the next date of hearing
before DHC is 02.03.2026.

DoE has challenged that order before Hon’ble SC, under
SLP(Crl) under diary no. 40583/2025, but there is no
vacation of stay order passed by DHC.

Since the matter is at the stage of arguments on charge,
which has been directed to be deferred by DHC, the case
had to be adjourned to 07.03.2026 i.e. a date after the date
before Hon’ble DHC. Parties given liberty to inform the
Court if there is any vacation of stay by Hon’ble Supreme
Count.

Documents of this file comprises of approximately 5800
pages.




DIG VINAY EINGH  caiyod

Snecial Judge (P
(MPs | MLAS Cases)
- Anua le'h'l(‘t (‘OUft
Sl CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is sitting | Date of im%‘lllﬁ}?m \P" \ﬁ ﬂ éne“ng cognizance
No Whether State case, complaint or former MP/MLA
case or closure report
13 DL.CT11-000937-2024 CBI-PC Act 120B r/w 204/420/471 r/w 08 Sitting MP 01.10.2024 06.02.2025
) CBI 468/477A 1PC & 8,9 of PC Act
vs.
S. Bhaskararaman & Ors.
(CBI-118/2024)
Date of | Present Detail of prosecution Statement of| Detail of defence | Date since when | Whether there is any| Whether any interim | Expected date of dispesal of
Framin Stage witnesses accused - witnesses matter has been | stay of proceedings | orders are existing in case
g of ‘ Whether posted for final | ordered by superior the matters
Charge recorded or arguments court, if yes give
s not detail
Witness | Witness | Witnesses Defence | Defence
es cited es examined witnesses| witnesses
dropped cited | examined
Charge After 113 N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Charge-sheet filed only
yetto | compliance on 01.10.2024.
be of Section
framed 230 of # Documents of this file
BNSS, comprises of approximately
matter is 16,000 pages, with cited
now posted witnesses more than 100,
for therefore till the time charges
arguments are decided, expected time of
on charge. disposal cannot be specified.




feffam fig ‘
DIG VINAY SINGH d
Special Judge (PC Act) (CBI)-0¢
(MPs / MLAs Cases)

Note:- In terms of order &ated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/25{.%"1?{8&1v 9@6%9&%@4 ERlRnotion vs.
Union of India & Ors.” below mentioned points have been added.

New Delhi

Short Summary of the work done in the case during
the month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# 15.09.2025

1. Arguments on charge from Prosecution heard for about three
hours. Further arguments on charge by the accused persons
scheduled to be heard on 19 & 20, September, 2025.

#19.09.2025

Further arguments on charge on behalf of A-3, A-7 & A-8 heard
from 11:00 am till 1:30 pm as advanced by Ld. Senior Advocate
representing them. Further arguments deferred as on request for
next date.

# 20.09.2025

Further arguments on charge heard on behalf of A-2 from 10:30
am to 1:30 pm and further arguments deferred on request of Ld.
Senior Advocate, for 18.10.2025.

Note :- 1 TA and 02 Misc. Applications were also disposed of.

Documents of this file comprises of approximately
16,000 pages.




feftama fiae
DIG VINAY SING

Special Judge (PC Actr(CBl)-OS

(MPs / MLAs.Cqses)

A e Bii"*ﬂ urt.
Sl CNR No. and Cause title Nature - Penal statutes invelved No. of accused | Whether accused is sitting | Date ofmgél%cﬁiv Ibat raking cognizance
No Whether State case, complaint or former MP/MLA ew 'ﬁelm
case or closure report
14 DLCT11-001235-2024 ED Complaint U/s 3 & 4 of PMLA R.N. Dhoot 19.12.2024 Cognizance yet to be taken.
Former MP
DeE
vs.
V.N. Dhoot & Ors.
(Ct. Case 32/2024)
Date of | Present Stage | Detail of prosecution witnesses Statement of Detail of defence Date since when Whether thereis any | Whether any interim orders | Expected date of disposal of case
Framing accused - witnesses matter has been stay of proceedings are existing in the matters
of Whether posted for final ordered by superior
Charges recorded or arguments court, if yes give detail
Witnesses | Witnesses | Witnesses o Defence Defence
cited dropped | examined witnesses witnesses
cited examined
Charge | Matter is fixed 105 N/A N/A N/A N/A N/A N/A " -No- -No- Documents of this file comprises
yetto be | for further of approximately 49,000 pages, 4
framed misc. out of 13 proposed accused are yet
proceedings to be served being foreign entities,
after notice in cognizance is yet to be taken and
terms of matter is at the stage of 223 of
Section 223 of BNSS, and part investigation is
BNSS has still pending by DoE qua overseas
been issued to transactions, which is likely to take
the proposed substantial time to get completed,
accused/ and therefore expected date of
entities before disposal can not be given in the
taking case at this stage.
cognizance,
and 4 out of
13 proposed
accused were
served and
remaining are
to be served,
being foreign
entities. .




; fefterr fiz

IG v, A

special 1MYeIRCACH (CBII-0
(MPs / MLAs Cases)

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Cou RO&JAS ﬁsmﬁ'rl]ue DlStnCtlS:Ogr';t of India &

Ors.” below mentioned points have been added.

L]

Short Summary of the work done in the case during the
month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay in disposal
of the matter

# On 10.09.2025

Part arguments of proposed accused no. 1 to 3 was heard.
However, proposed A6 to A13 remained unserved and were
ordered to be served as they are based out of Country and on
behalf of A1l it was stated that he was not authorised to
receive Notices on behalf of A6 to A13. Afresh Notice to A6
to A13 ordered for 04.11.2025.

Matter is fixed for further misc. proceedings in terms of
Section 223 of BNSS.

Documents of this file comprises of approximately
49,000 pages, and 4 out of 13 proposed accused are yet
to be served, being foreign entities, and part of
investigation is still pending by DoE qua overseas
transactions, which is likely to take substantial time to
get completed.




ﬁ’ﬁmﬁqg

VINAY SINCY >
Special Judge (PG Ach) (CBIDR
(MPs / MLAs Cases)
SI CNR No. and Cause title Nature - Penal statutes involved | No. of accused | Whether accused is | Date of instityon \P‘VB‘I}]? i ul'(“’l Court
No Whether State case, sitting or former NeWo iZdhce
complaint case or closure MP/MLA
report
15 DLCT11-001272-2024 State Case U/s 3 MCOCA 01 - 26.12.2024 -
State
VS.
Ritik @ Peter
Date of | Present Detail of prosecution witnesses | Stateme Detail of defence Date since Whether there is | Whether Expected date of disposal of case
Framin | Stage nt of witnesses when matter any stay of any
g of accused has been proceedings interim
Charges - posted for final ordered by orders are
Whether arguments | superior court, if | existing
recorde yes give detail in the
d or not matters
Witnesses | Witnesse | Witnesses Defence | Defence N/A
cited s examined witnesses | witnesses
dropped cited examined
N/A N/A N/A N/A N/A N/A N/A N/A N/A N/A N/A

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion vs. Union of India &

Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

Vide Circular No. Cases Transfer/CBI/RADC/Gaz./2025/8281/D-8246/D
Dated 29.08.2025, the aforementioned case has been transferred to the
Court of Sh. Vishal Gogne, Ld. Spl. Judge, PC Act CBI -24, RADC.




‘ fefierTa fag
Special Ru%agh{%%t? TbBI)—OS)

(MPs / ML As Cases)
S1 CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date ofipstintihpeMateDidhlingCagnizance
No Whether State case, sitting or former ew Delhi ’
complaint case or closure MP/MLA W Ueint
report
16 DLCT11-000296-2025 C1l. Revision against order of 438/440 BNSS 2 proposed accused are 08.04.2025 N/A
Ld. ACJM, ordering further sitting MLA and one is
State investigation in a matter former MP
VS.
Mohammad Ilyas & Oxs.
Date of Present Stage Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any | Whether any | Expected date of disposal
Framing accused - witnesses matter has been stay of proceedings interim of case
of Whether posted for final ordered by superior orders are
Charges recorded or not arguments court, if yes give detail | existing in
the matters
Witnes | Witnesses | Witnesses Defence Defence
ses dropped examined witnesses witnesses
cited cited examined
N/A  |Matter is now fixed for| N/A N/A N/A N/A N/A N/A N/A —No- -No— # Fresh Crl. Revision

arguments on both the
connected revisions on
17.10.2025.

assigned only on
09.04.2025

# expected disposal in
November 2025.




; fefter figg
IG VINAY SING
Special Judge (PC Al (CB}-09

(MPs / MLAs Cases)
Rouse Avenue District Court,

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ Guift Dafits own motion vs.
Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 24.09.2025
Arguments of one side heard from 2 to 4 pm. For arguments of
others now listed on 17.10.2025.

N\
A



Special Ju ge (gé %%bl)w

(MPs / MLAs Cases)

Date'o mstﬁutlo E é taﬁmg cognizance

Sl CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is sitting N
No Whether State case, complaint or former MP/MLA
case or closure report
17 DLCT11-000297-2025 Crl. Revision 438/440 BNSS Sitting MLA 08.04.2025 --
Kapil Mishra
VvS.
State of NCT of Delhi & Anr.
Date of | Present Stage | Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any | Whether any interim orders | Expected date of disposal of case
Framing accused - witnesses matter has been stay of proceedings are existing in the matters
of Whether posted for final ordered by superior
Charges recorded or arguments court, if yes give detail
Witnesses | Witnesses | Witnesses s Defence Defence
cited dropped | examined witnesses witnesses
cited examined
N/A | Arguments are N/A N/A N/A N/A N/A N/A N/A —No- -No- # Fresh Crl. Revision assigned

being heard
now with
connected

revision.

only on 08.04.2025.

# Expected disposal in November
2025.




DIG VINAY SIN
Special Judge/ﬁgé E&;‘(CB!)—OQ
(MPs / MLAs Cases)
Rouse Avenue District Court,

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled “ CoufjewiBeliyin motion vs. Union of

India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the
month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

# On 24.09.2025
Arguments of one side heard from 2 to 4 pm. For arguments
of others now listed on 17.10.2025.




mr: VINA
Special Judge ( IX(? A’mr CBI)-0¢
(MPs/MLAs Cases)

Date%pﬂgﬁt&%gn J‘I-‘):h) lbwakmg c‘('glg_t Hizance

Si CNR No. and Cause title Nature - Penal statutes involved No. of accused | Whether accused is sitting
No Whether State case, complaint or former MP/MLA New De |
case or closure report
18 DLCT11-000916-2025 Crl. Revision 35/2025 438/440 BNSS 1 (Revisionist) Sitting MLA 10.09.2025 N/A
Yogender Chandoliya
Vs,
State of NCT of Delhi & Anr.
Date of | Present Stage | Detail of prosecution witnesses Statement of Detail of defence Date since when Whether thereis any | Whether any interim orders | Expected date of disposal of case
Framing accused - witnesses matter has been stay of proceedings are existing in the matters
of Whether posted for final ordered by superior
Charges recorded or arguments court, if yes give detail
Witnesses | Witnesses | Witnesses — Defence Defence
cited dropped | examined witnesses witnesses
cited examined

N/A | Fresh Criminal N/A N/A N/A N/A N/A N/A N/A —No- -No- # Fresh Criminal Revision was
Revision was assigned to this Court on 10.09.2025,
assigned to this and Notice was issued to the two
Court on respondents for 22.09.2025 and out
10.09.2025, of two, one respondent could not be
and Notice was served and the matter is fixed for
issued to the service of R-2 and arguments on
two 13,10.2025. As soon as R-2 is served,
respondents for the matter shall be disposed off
22.09.2025. within 4 weeks of service.
Out of two, one
respondent
could not be

served and the
matter is fixed
for service of

R-2 and
arguments on
13.10.2025.




Speciaﬂlﬁc}gg%élﬂ% (CBH-09

MPs | MLAs Cases)
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542@8‘?l @N@@ﬁ‘@@iﬁ@mﬁ@(’m motion vs.
Union of India & Ors.” below mentioned points have been added. ' New Delhi

Short Summary of the work done in the case during the | The Action plan formulated and the steps taken | The specific reasons, if any causing delay in
month for expeditious disposal of the case disposal of the matter

# 10.09.2025 - _ -
Fresh Criminal Revision was assigned to this Court on
10.09.2025, and Notice was issued to the two respondents for
22.09.2025 and it is also scheduled for arguments on 22.09.2025.

# 22.09.2025
R-1 served. R-2 unserved. Matter posted for service of R-2
and arguments.

Note:- 01 IA was also disposed of.
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs | lTE' s iy N
REPORT FOR THE MONTH OF SEPTEMBER, 2025 NDRA SINGH

(Letter No. MP/MLAS/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020,) AP0 (et aef) (s )
Spl. Judge (PC-Act) (CBI)-23
(T, 1./ TH.UAT &HER)
Name of the Presiding Officer : SH. JITENDRA SINGH -; VEPEHNLAs Chemal
{ AEmEdeE e, wErale
Court No. 612, 6th Floor

Designation : Special Judge (PC- Act), (CBI)-23, (MPs/MLAs Cases), Rouse Avenue District Court, New Delhi. Rouse Avenue Court Complex, New Delhi

Date since posted in the court: 26.10.2024 (F/N)

Total number of cases pending on the first day of the month : 25

Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, acceptance of
closure report, Misc.DJ/ASJ etc. 102

Number of cases received by transfer : Nil
Number of cases pending on the last day of the month s 24
Number of cases instituted in this month : 01
\ Ld. Special Judge, (PC\Act), (CBI)-23, (MPs/MLAs CASES)

Rouse Avenue{District Court, New Delhi
Specisl J}zdge (PC Act) (CBI)-23
( (M MLAs Cases)
Rouse Avenue District Court
New Delhi




COURT OF SH. JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPs/MLAs CASES),
COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI
REPORT FOR THE MONTH OF SEPTEMBER, 2025

No| CNRNo.and | Nature | Penal | No.| Whether | Date | Date | Date of | Present Detail of Stat | Detail of Date Whether | Whether | Expected | A short summary of work The Action | The Specific reasons,
Cause title - statutes | of | accused | of of | Framin | Stage prosecution | eme defence since | there is any any date of done in the said case(g) Plan if any causing delay
Whethe | involved | Acc | is sitting | institut | taking | gof witnesses ntof| witnesses when stay of interim | disposal of during the month formulated and |  in disposal of the
r State use or jon | cogni | Charge accu matter | proceedings | orders case the steps taken said case(s)
case, d | former zance s Wit | Wita | Wi| geq | Defe | Defen | pag ordered by are for expeditious
complai MP/ML mes |esses|fme) | mC® | € | peen | superior | existing disposal of the
nt case A ses | drop | 8se | whe [ witne | witne | pogted | court,ifyes | in the said case(s)
or cite | ped | 8 | fher | sses | sses | " for | givedefail | matter
closure d ©X | reco | Cited | exami [ fingy
report am | rded ned | arpyme
me| or nts
d | not
(@ (3) @ (5) (6) (7) (8) 9 (10) an|paa [ afa4 | asy | ae | (n (18) (19) (20) (21 (22) (23)
3)
1 Case No. Compla | Sec 11 | Former |20.05. |23..05 |04.02.2 | Prosecution | 83 7 |66 |Not | List - - No No | February, I. PW-G6/I0 was cross| 1. Short dates|1.There are [l
CBY/259/2019 |int case | 120B MP/Min | 2011 ] .2011 |013 Evidence Rec | of 2026 examined on behalf of A-2{ are being | accused and 83
DLCTII- CBI /w 420, ister orde | witne on 01.09.2025, 02.09.2025, | given. Prosecution
001038-2019 468, 471 d ss not 03.09.2025, 18.09.2025 | 2. Efforts are | witnesses.
CBI & IPC filed and 19.09.2025. The matter | being made to (2. The record is
Vs 13(2) is listed for further cross|examine the | voluminous.
Suresh Kalmadi riw examination of PW-66/10 | witnesses on
13(1)(d) on behalf of A-2 on|the same day
PC Act 13.10.2025 and 15.10.2025.

2. An application was
moved by A-3 seeking
permission to travel abroad,
which was allowed and
disposed of on 03.09.2025.

3. An application was
moved on behalf of A-2,
seeking permission to travel
abroad, which was allowed

and disposed of on
03.09.2025.
4. An Application was

moved on behalf of A-4,
seeking release of FDR. The

said application was
disposed off and the FDR
was  released to  the

applicant on 03.09.2025.

5. An application was
moved on behalf of A-9,
seeking extension to remain

and dispose off
miscellancous
applications
expeditiously.




beyond the territorial
jurisdiction of Delhi for the
period  01.09.2025 to
30.11.2025. Ld. SPP for
CBI sought some time to
file the reply. In the
meanwhile, ad-interim relief
was granted to A-9 till
31.10.2025.

Case No. CBI/ | U/s 174 | U/s 174 | | Individu | 08.11. | 08.11. | 26.03.2 | Judgement | 2 | Nill Rec | List Stayed by| Yes { Within a|l. The pronouncement of | Dates are The pronouncement
26112019 IPC IPC al 2011 2011 012 orde | of the Hon'ble month of the [ judgment has been stayed | being given as | of judgment has been
DLCTI11- d | Witn Supreme Vacation of |by the Hon’ble Supreme | perthe stayed by the Hon'ble

001042-2019 esses Court of stay Court of India vide order | tentative Supreme Court of

CBI not India vide dated 06.11.2017 in SLP|listingbefore |[India vide order
Vs Filed order dated (Crl.) No. 003742/2017 and | the Hon'ble dated 06.11.2017 in
A. Krishna 06.11.2017 the said stay continues to | Supreme Court [ SLP(Crl) 3742/17, A.
Reddy in SLP(Crl) operate. of India Krishna Reddy Vs
3742117, A. 2. The matter was last taken CBI
Krishna up before the Hon'ble
Reddy Vs Supreme Court of India on
CBl1 07.05.2025.  Accordingly,
the case is listed for further
proceedings on 01.11.2025

Case No. CBl/ |CBI 174A 2 | Individu | 08.11. [ 08.11.] 26.03.2 | Judgement | 2 | Nill Rec 3 Stayed by| Yes | Within a|l. The pronouncement of | Dates are The pronouncement
2622019 IPC al 2011 2011 012 orde the Hon'ble month of the | judgment has been stayed | being given as | of judgment has been
DLCTI1- d Supreme Vacation of | by the Han’ble Supreme |perthe stayed by the Hon'ble

001044-2019 Court of stay Court of India vide order | tentative Supreme Court of

CBI India  vide dated 06.11.2017 in SLP | listing before |India vide order
Vs order dated (Crl.) No. 3626/2017 and | the Hon'ble dated 06.11.2017 in
Purshotamm 06.11.2017 the said stay continues to | Supreme Court | SLP(Crl)
DevArya Etc in SLP(Crl) operate. of India 3626/17, Purshottam
3626/17, Dev Arya Vs CBI.
Purshottam 2. The matter was last taken
Dev Arya Vs up before the Hon'ble
CBL Supreme Court of India on
07.05.2025.  Accordingly,
the case is listed for further
proceedings on 01.11.2025
Case No. Closure | 120B, 3 | Former |30.05. | Yetto | Vide Further 2| - Nat [ List Stayed by| Yes |[Depending | 1. The Hon'ble High Court | Dates are Stayed by the

CLOR/01/2019/ | Report | 420 IPC MP/ 2013 | be Order | Investigatio of the Hon'ble upon the [ of Dethi has continued the | being given as | Hon'ble High Court
DLCTII- & 13(2) Minister taken. | Dtd n Witn High Court outcome of | interim order in Crl. MC | per the | of Delhi vide order

000187-2019 tw 04.02.2 esses of Delhi the pending [ No. 2250/2020, Maneka | tentative dated 20.11.2020 in

CBI 13(1)(d) 0 CBI not vide order dt petition Gandhi Vs CBI. The matter | listing before | Crl. MC No.
Vs of PC directe filed 20.11.2020 is tentaively listed before |the  Hon'ble | 2250/2020, Crl. M. A
Mancka Gandhi Act dto in Crl. MC the Hon'ble High Court of | High Court of | No 16013/2020 &
further No.2250/20 Delhi on 09.12.2025. Delhi. Crl. M.A.
investig 20, Crl. M. 53362021, Maneka
ation. A No 2. Accordingly, the matter is Gandhi Vs CBI
16013/2020 listed for further
& Crl. MA. proceedings on 15.12.2025.
5336/2021,
Maneka
Gandhi vs
CBI




Case No. CBl/ | CBI u/s | |Former |24.12. | 02.02, | 18.07.1 | Recording | 254 | Nit | 20| - List No No | January, I. A draft questionnaire [ 1.Short dates | 1.There are 254
11372019 13(2) MLA 09 10 I of 6 of 2026 under section 313 Cr.P.C.|are being { Prosecution
DLCTII- r/w Statement Witn has already been prepared: | given. witnesses cited.

000504-2019 13(1)(e) of Accused esses Hovewer additional time 2. Efforts are|2. The prosecution

CBI of PC not have been sought for its [ being made to | has examined a total
Vs Actr/w filed finalisation. Matter is listed | cxamine  the [ number  of 206

Abhay Singh sec 109 for ling of wi on | witnesses and the

Chautala IPC of accused u/s 313 Cr.P.C.|the same day | Cross examination of
on 08.10.2025, 09.10.2025 | and dispose off | the witnesses was
& 10.10.2025. miscellaneous | lengthy and time

applications consuming.

2. Ld. SPP for CBI directed | expeditiously. [3. The record is
to positively identify and voluminous.
place on record the specific
incriminating evidence
proposed to be put to the
accused.

Case No. CT/ | Ct. u/s3 2 | Individu | 14.08. | 27.09. | 06.10.2 | Prosecution | 24 | 02 | 19| Not | List No No | February, 1. PW-20/Assistant Dircctor | [. Short dates| l.There are 40
2972019 Case &4 al 18 18 1 Evidence reco | of 2026 was discharged for the day | are being | Prosecution
DLCTI1I- PMLA |[PMLA rded | Witn without cross-examination | given. witnesses cited.

001050-2019 Act esses on the request that the Ld. { 2. Efforts are|2. The Cross

DOE not main counsel was unable to | being made to | examination of the
Vs filed attend the court today on i the | wi are lengthy
A. K. Reddy of his engag on | and time consuming.
in a bail matter listed before | the same day(3. The record is
the Hon'ble Supreme | and dispose off | voluminous.
Court. miscellaneous
applications
. i expeditiously.
2. The case is now listed for | 3 Ty parties/
cross examination of PW-20 | counsels have
on 29.10.2025, 30.10.2025 | hean asked to
and 31.10.2025. cooperate  in
the expeditious
disposal of the
case.
Case No. State u/is I1 | Former |03.04. | 06.07.| 07.12.1 PE 30 I 30| - List Stayed by | Yes (Within 04 | Proceedings in the matter | Dates are | Stayed by the
SC/11/2019 | Case 8121 MP 19 09 7 of the Hon'ble months  of [have been stayed by the | being given as| Hon'ble High Court
DLCTII- dlec Witn High Court disposal of | Hon'ble High Court of|per the [ of Delhi vide order
001001-2019 Act r/w esses of Delhi the petition) | Delhi vide orders dated | tentative dated 27.04.2022 and
State 120B not vide order 27.04.2022 and 21.11.2023 | listing  before | 21.11.2023 in W.P.
VIS IPC filed dated in W.P(CRL.) No. | the Hon'ble [ (CRL.) No.
Dr. Chattar Pal 21.11.2023 92572022, Crl. M.A No.|High Court of[925/2022, Crl. M.A
Lodha in W.P. 7825/2022 and CRL. M.A | Delhi. No. 7825/2022 and
(CRL.) No. 23333/2022, Anirudha CRL. M.A
925/2022 Bahat vs. State 2333372022,




and CRL.
M.A

for 07.11.2025.
Accordingly, the matter was

Anirudha Bahal vs
State

23333/2022, adjourned to 15.11.2025 for
Anirudha further proceedings .
Bahal Vs
State
Case No.CT. |PMLA |U/S3 MP 11.08. | 07.08. Arguments | 14 List No | January, I. An application was|[. Short dates | 1.There are 06
CASE 1772021 | Case &4 2021 2021 on charge of 2026 moved by A-7, seeking |are being | accused persons.
DLCTII- PMLA witne directions to ED to comply } given. 2.Number of
000246-2021 Act sses with order dated | 2. Efforts are | miscellaneous
DOE not 23.08.2025. reply filed by | being made to { applications are
VIS filed the ED. Matter is listed for | dispose off| being filed by the
Amarendra arguments on (i) the | misc. accused persons.
Dhari Singh & application w/s 348 read | applications 3. Many times,
Ors. with Section 94 of the|expeditiously. |adjournments are
BNSS, 2023 placing on|3.The parties/ | being sought by the

record information received
from the Swiss Authorities
pursuant to the MLAT
request, along with EMTEC
pendrive, (ii) application
moved by A-7 with respect
to compliance of order
dated 23.08.2025, and (iii)
rebuttal  arguments on
behalf of ED on 08.10.2025.

2. Two separete misc.
Applications were moved
by A-11 and A-1 seeking
permission to travel abroad
were  disposed off on
19.09.2025 and 24.09.2025
respectively.

3. An application was
moved by applicant Ankit
Agarwal, secking
permission to travel abroad
for wef 04.09.2025 to
23.09.2025. Arguments
were  heard. The said
application was disposed of
on 08.09.2025.

4. (i) An application moved
by applicant Ajay Kumar
Gupta, seeking quashing of
LOC, issued against him by
the ED was allowed and
disposed off accordingly on
09.09.2025 and, (ii) an
application for release of
FDR  with respect to
applicant  Ajay  Kumar
Gupta was disposed off on

counsels have
been asked to
cooperate  in
the expeditious
disposal of the
case.

accused
persons/counsel.




09.09.2025.

9 Case No.CC/ [ CBI uss 6 | Former |24.12..]02.02.20.09.1 | Statement | 256 | 32 |22 List No |March,2026 (1. An application was| 1. Short dates|1. There are 6
552019 13(2) MP/ 09 10 11 of accused (une | 4 of moved on behalf of A-1,[are being | accused persons and
DLCTII- r/w MLA xami Witn Ajuy  singh  Chautala, | given. 256 Prosecution

000279-2019 13(1)(e) (RBT ned esses seeking permission to travel | 2. Efforts are | witness cited.
CBI of PC on witn not abroad w.e.f. 02.10.2025 to | being made to | 2. The Cross
Vs Actr/w 14.03. ess filed 12.10.2025. The Matter was | examine  the | examination of the
Ajay Singh sec 109 22) inclu adjourned on the request of | witnesses  on | witnesses are lengthy
Chautala IPC ding Ld. Counsel for A-1 that|the same day |and time consuming.
drop some additional time is|and dispose off 3. The record is
ped. required to place a copy of | miscellaneous | voluminous.
passort on record. applications 4. Many times the
expeditiously. |counsels for the
2. The prosecution is|3.The parties/ | accused seek
presently engaged in the | counsels have | adjournment on
preparation of the | been asked to | various grounds.
questionnaire to be | cooperate  in
administered under section | the expeditious
313 CrP.C. This court is | disposal of the
also cuncurrently engaged | case.
in the preparation of the
questionnaire in the
connected matter titled CBI
vs. Abhay Singh Chautala,
Case No. 113/2019.
3. Matter listed for
recording the statements of
the accused person under
section 313 CrP.C on
10.10.2025.
10 | CaseNO.CT |PMLA [U/S3 10 | MLA 27.07.. - - Argument | 108 | - - - No No | The 1. The directions have | Direction has|1. There are 10
CASE /2372022 | Case &4 22 on Charge direction already been issued by the | been issued by [ accused and 108
DLCTI11- PMLA RBT issued by the [ Hon'ble High Court of[the  Hon'ble | Prosecution witness
000468-2022 Act on Hon’ble Delhi, vide order dated | High Court of | cited.
DOE 23.09.. High Court|03.03.2025 in Crl. M.A.|Delhi, vide|[2. The record is
VIS 22) of Delhi, | 9027/2024, Crl. M.A. | order dated | voluminous.
Satyendra vide order (3454072024 & Crl. M.A.|03.03.2025 in]3. Number of
Kumar Jain & dated 4971/2025, to defer the | Crl. M.A. | Miscellancous
Ors 03.03.2025 | proceedings in the instant [ 9027/2024, applications are
in Crl. M.A. | matter. Crl. M.A. | being filed by the
9027/2024, 34540/2024 & | accused/counsel.
Crl.  M.A.|2. The matter is tentatively | Crl. M.A.|4. Many times the
3454072024 | listed before the Hon'ble | 4971/2025 to|counsels for  the
& Crl. M.A. | High Court of Delhi on | defer the | accused seck
4971/2025 to | 12.03.2026.  Accordingly, [ proceedings in | adjournment on
defer the | the matter is fixed for|the instant | various grounds.
praceedings | further proceedings  on | matter.
in the instant | 16.03.2026. The matter is
maltter. tentatively
lisled  before

the  Hon'ble
High Court of
Delhi on
12.03.2026.




11 Case No. CBI uss 6 |MLA 03.12. - Further 81 No Yes | December, | Arguments on the point of { Short dates are | 1.Case was received
CB1/257/2019 13(2) 2018 Proceeding 2025 charge have been heard on | being given. by transfer on
DLCTII- r/w (RBT 5 behalf of CBI. The matter is 11.11.2022.
000989-2022 13(1)(e) on now listed for hearing 2. There are [0
CBI of PC 0L.11. arguments on the point of accused and 81
V/S Satyendar Actriw 22) charge on behalf of the Prosecution witness
Kumar Jain sec 109 accused person on cited.
IPC 27.10.2025. 3. The record is
voluminous.
12 Case No. CBI U/Sec. 0l | Former |RBT | 26.07. Prosecution | 41 No - February, 1. PW-15 was examined in | Short dates are | The record of the
CBI/96/2023 | Case 147/148/ MP/Min | on 2023 Evidence 2026 chief, cross examined and | being given. | case is voluminous.
CBI Vs Jagdish 149/153 ister 20.09. discharged on 11.09.2025.
Tytler A/ 2023
DLCTII- 188/109/ 2. Matter is listed for
000702-2023 295/302/ Prosecution Evidence as
4631 well as for consideration of
prayer (b) in the exemption
application on 14.10.2025.
13 | Case No.CBl/ |CBI U/s 5 | FORME | 06.12. Arguments | 109 No No |December, |1. Order on charge were | Short dates are | Case was received by
109/2023 120B,42 RCMA | 2023 on charge 2025 paased against all the | being given. transfer on
CBI Vs PC 0,467,46 -2 accused persons. 06.12.2023.
Lallawmsanga 8471
DLCTII- IPC& . .
000830-2023 13(2), 2. Matter listed for framing
13(1)(D) of Charge on 18.10.2025.
PCACT
1988
14 Ct.Case No. |PMLA [U/s44 05 | Individu | 09.0L. { 19.1.2 Further | 29 No No | Hon'ble I. The Hon'ble High|Hon'ble High |Case was received by
CT/02/2024 | Case read al 2024 024 proceeding High Court| Court of Delhi vide its order | Court of Delhi, | assignment on
DLCTII- with s of  Delhi, | dated 21.03.2025 extended | vide order | 09.01.2024.
000035-2024 section vide  order | the interim order | dated
DOE V/§ 45 of dated (13.02.2025), in Crl. Rev. P. | 21.03.2025,
Zeeshan Haider PMLA, 21.03.2025, |1329/2024 and scheduled | has continued
& Ors. 2002

has
continued
the interim
order in the
Criminal
Rev. Petition
No.
132972024
and the
matter is
tentatively
listed before
the Hon'ble
High Court
on
18.12.2025

the matter for re-notification
on 18.12.2025.
Consequently, the matter
was listed for 22.12.2025.

2. A Misc. application was
moved on behalf of A-4
seeking No objection and
direction to SBI Bank to de-
freeze his saving bank
account. Arguments were
heard and the said
application was disposed of
on 11.09.2025.

3. Application moved on
behalf of applicant Nawab
Ahmad secking direction
for cancellation/ deletion of

the interim
order in the
Criminal Rev.
Petition
No.[329/2024
and the matter
is tentatively
listed  before
the  Hon'ble
High Court on
18.12.2025.




LOC issued against him by
the ED. The same was
dismissed as withdrawn on
the request of Ld. Counsel

for the applicant on
02.09.2025.

15 CC NO. State Uss 13 04 |Sitting [21.12. | 18.01.| 08.12 | Prosecution| 20 7 | Not [ Not - - March, 2026 | I.  Application  seeking | Short dates are | Case was received by

107/2019 (Hd) & MPof 2016 2017 | .2022 | Evidence reco | filed permission to travel abroad | being given. transfer vide order
State Vs. Swati 120B Rajya rded filed on behalf of A-I, dated 13.02.2024 of
Maliwal IPC Sabha Swati Maliwal disposed of LD. Principal
CNR No. on 08.09.2025. District & Sessions
DLCTI1- Judge-cum-Special
000476-2019 Judge (PC  Act)
2. PW-8 & PW-9 have been (CBI), RADC, New
examined, cross-examined Delhi.
and discharged.
3. Matter listed for further
Prosecution Evidence on
04.10.2025.

16 | Misc. DJAS] [Misc. |- - | EX- 27.01. - - Arguments | - - - - No No December, | 1. Clarification sought. Vide | Short dates are | Case was received by
Filing No. DIJ/AS] MLA 2025 on 2025 a separate common order, | being given way of assignment
35/2025 (Abated) application the application moved by on 27.01.2025
CNR No. ED and the applications
DLCTI1- moved by the LRs have

000075-2025 been clubbed together. The
ED point of determination has
vs. OP Chautala been framed and the parties
have been afforded an
opportunity to lead
evidence.
2. Matter is listed for further
arguments on the
09.10.2025 and 10.10.2025.

17| Misc.DJAS}) |Misc. |EDCase| - |- 17.02. - - Argument | - - - - No No December, | 1. Clarification sought. Vide | Short dates are | Case was received by
7512025 DJ ASJ 2025 on 2025 a separate common order, | being given way of assignment
ED vs. Om applicaiton the application moved by on 17.02.2025
Parkash ED and the applications

Chautala (since moved by the LRs have
deceased)

been clubbed together. The
point of determination has
been framed and the parties
have been afforded an
opportunity to lead
evidence.

2. Matter is listed for further
arguments on the
09.10.2025 and 10.10.2025.




Ct. Case no.

PMLA

Uls 44

Ex-/

24.08.

2 Considerati | 23 No No March, I. Order on summoning on | Short dates are | File received by way
16/2025 CASE | read Minister [ 2023 on of 2026 the basis of Supplementary | being given of transfer by order
ED vs. Ram with supplement Prosecution complaint was of Ld. Ld. Principal
Kishor Arora section ary passed. District & Sessions
and Others 45 of complaint Judge, RADC for
PMLA, 2, Preliminary arguments 28.05.2025.
2002 on Charge behalf of A-1
were heard.
3. At the joint request of
both the partics, the matter
is listed for arguments on
charge on 16.10.2025 and
17.10.2025.

19 | Crl. Revision |Crl u/s 440 1 | Former | 02.05. Arguments | - No No October, [Ld. counsel for the | Short dates are | Fresh revision
24/2025 Revisio | of BNSS MP 2025 2025 revisionist submitted that | being given petition received by
Rohit Singh |n he has been recently way of allocation on

Mahiyaria vs. engaged in the matter and 02.05.2025.
State of NCT of sought some time to inspect
Delhi the case file. On request,
matter adjourned and listed
for arguments on revision
petition on 09.10.2025.

20 | Misc.DJAS) |Misc. [U/s8(7)| | |Former | 28.07. Arguments | - No No December, | I. Clarification sought. Vide | Short dates are | Fresh  application
358/2025 DJ ASJ |of ™M 2025 2025 a separate common order, | being given received from Bail
ED vs. Om PMLA (since the application moved by and Filing Section on
Parkash decease ED and the applications 28.07.2025.

Chautala (since d) moved by the LRs have
deceased) been clubbed together. The
point of determination has
been framed and the parties
have been afforded an
opportunity to lead
evidence.
2. Matter is listed for further
arguments on the
09.10.2025 and 10.10.2025.

21 | Misc.DJAS] [ Misc. U/s8(7) | 1 |Former | 28.07. Arguments | - No No December, | I. Clarification sought. Vide | Short dates are | Fresh application
35972025 DJ AS] |of cM 2025 2025 a separate common order, | being given received from Bail
ED vs. Om PMLA (since the application moved by and Filing Section on

Parkash decease ED and the applications 28.07.2025
Chautala (since d) moved by the LRs have
deccased)

been clubbed together. The
point of determination has
been framed and the parties
have been afforded an
opportunity to lead
evidence.

2. Matter is listed for further
arguments on the
09.10.2025 and 10.10.2025.

—




22 | Misc.DJASJ | Misc. U/s 8(7) Former | 28.07. Arguments | - No No December, | 1. Clarification sought. Vide | Short dates are | Fresh application
360/2025 DJ ASJ | of cM 2025 2025 a separate common order, | being given received from Bail
ED vs. Om PMLA (since the application moved by and Filing Section on
Parkash decease ED and the applications 28.07.2025

Chautala (since d) moved by the LRs have
deceased) been clubbed together. The
point of determination has
been framed and the parties
have been afforded an
opportunity to lead
evidence.
2. Matter is listed for further
arguments on the
09.10.2025 and 10.10.2025.

23 | Misc. DJAS] |[Misc. |U/s8(7) Former | 28.07. Arguments | - No No December, | 1. Clarification sought. Vide | Short dates are | Fresh application
361/2025 DJ AS] |of CM 2025 2025 a separate common order, | being given received from Bail
ED vs. Om PMLA (since the application moved by and Filing Section on
Parkash decease ED and the applications 28.07.2025

Chautala (since d) moved by the LRs have
deceased) been clubbed together. The
point of determination has
been framed and the parties
have been afforded an
opportunity to lead
evidence.
2. Matter is listed for further
arguments on the
09.10.2025 and 10.10.2025.

24 | Misc. DJAS) | Misc. Reply and | -- No No December, | I. Clarification sought. Vide | Short dates are | Fresh application
416/2025 DJ ASJ Arguments 2025 a separate common order, | being given received from Bail
ED vs. Om the application moved by and Filing Section on
Parkash ED and the applications 02.08.2025

Chautala (since moved by the LRs have
deceased)

been clubbed together. The
point of determination has
been framed and the parties
have been afforded an
opportunity to lead
evidence.

2. Matter is listed for further
arguments on the
09.10.2025 and 10.10.2025.




Misc DJ AS] | Misc U/s 503 28.07. Reply and No No - An application was moved | Short dates are | Fresh application
40372025 DJASJ |of 2025 Arguments by the applicant Anupam | being given received from Bail
Anupam Awasthi BNSS, Awasthi, through his SPA, and Filing Section on
vs. CBI 2023 for de-freezing his the bank 12.08.2025
account was dismissed as
withdrawn on 23.09.2025.
Misc DJASJ | Misc U/s 503 28.07. Reply and No No - I. An application was| Short dates are [ Fresh  application
4732025 DJASJ |of 2025 Arguments moved by the applicant | being given received from Bail
CBIvsU.S BNSS, Sanjay Jain, seeking release and Filing Section on
Awasthi 2023 of the Sale Deeds and de- 18.09.2025
(Applicant freezing of his bank
Sanjay Jain) accounts.

2. Reply to the above said
application was filed by 10
and the said application was
allowed and disposed of on
26.09.2025,

Total cases pendin

Prepared by:- JA#Ahlmad

as on 30.09.2025 =24

(Jitenflra Singh)

Special Judge, (PC A¢t) (CBI)- 23 (MPs/MLAs Cases)
Rouse Avenue Court Complex, New Delhi
Spaciel Judge (PC Act) (CBI)-23

{MPs/MLAs Cases)
Rouse Avenue District Court
New Delhi




VISHAL GOGNEd
dditional Sessions Judge
Speﬁial Judge ( PC-Act), (CBD)-24

. s urt
! Avenue District Co
R New Delhi
MONTHLY P ESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs, OF THE MONTH OF SEPTEMBER-2025

{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24™ November, 2020}

. |[Name of the Presiding Officer

Dr. VISHAL GOGNE

. | Designation

Special Judge (PC Act) (CBI)-24 (MPs / MLAs Cases)

Rouse Avenue Court Complex, New Delhi.

. | Date since which posted in the court 15.12.2023 (A/N)

. | Total number of cases pending on the first day of the 23
month

. |Number of cases disposed in the month with detail i.e. NIL
conviction, acquittal, discharge, acceptance of closure
report, etc

.|Number of cases pending on the last day of the month 27

. |Number of cases instituted in this month 4

(1 Sessions Case)
(1 Closure Report)
(2 Criminal Revisions)

Prepared by:

s

\[D

(Dr. VISHAL GOGNE )
Spl. Judge (PC Act) (CBI)-24 (MPs/MLAs Cases)

Rouse AYai? fiadk! FOmR pligy) Dein
(MPs/MLAs Cascs)
Rouse Avenue Distritt Court
New Delhi




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-2¢
Rouse Avenue District Court

SINo [ CNR No. and Cause title |Nature -Whether State case] Penal statutes [NcvNG2/of Whether accused is Date of institution Date of cognizance
complaint case or closur involved accused |sitting or former MP/MLA
report
DLCT11-000429-2023 State Case U/s: 302, 307 IPC 2 Former Initial Institution dt. 10.02.2014
State MLA 10.02.2014
1 Vs Instituted in this court on
Dr. Jagriti Singh etc. 24.05.2023
Prese | Detail of prosecution | Statement of Detail of defence Date since when |Whether there is any stay ofiWhether any interim| Expected date of
Date of nt withesses accused - withesses matter has been proceedings ordered by | orders are existing disposal of case.
FraminStage Whether posted for final supetrior court, if yes give in the matters
gof of the recorded or arguments detail
Chargeicase not
s
Witne Witnesses Witnesses Defence Defence -Yes- Matter was received in
L06-06-20 sses drOPPEﬂ examined witnesses | witnesses Vide order dt. 04.02.2025 and| -Yes- the month of May 2023,
15 cited cited examined 18.02.2025 of Hon’ble Higkﬁ Matter is expected to be]
TFE 76 | 11 37 No . & = Court of Delhi in Crl. M A disposed of within a year
- (Cross / 5257 of 2025 and Crl. M C
PW 13 is 697 of 2025  the further
deferred) cross-examination of PW13 is
deferred till the pendency of
the Crl. MC No0.697/25

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mention2d points have been added.

Short Summary of the work done in the case during the month iThe Action plan formulated and the
steps taken for expeditious disposal of

the case

The specific reasons, if any causing
delay in disposal of the matter

D

1.) The matter was taken up in this month. The matter was fixed for cross
examination of the last witness i.e. PW-37(ACP Amar Deep Sehgal) who is the

Investigating officer of this case.

2.) Further cross-examination of PW37 was partly recorded on behalf of A-1 |(3) Short dates being given and no unnecessary 'High Court of Delhi in Crl. M A 5257 of 2025

{ Further cross-examination of PW37 is deferred.
:3.) The matter was reported to be next listed before the Hon’ble High Court on !

B

12.11.2025.

(1) Directions for advance reports upon

Matter has been received in the month of May 2023 by

summons to witnesses.

(2) Consecutive / Bulk date of hearing,.

{adjournments are being given. .

i
|
s‘

transfer from Patiala House Court, New Delhi. Vide
.order dt. 04.02.2025 and 18.02.2025 of Hon’ble

'and Crl. M C 697 of 2025 the further cross-
j;examination of PWI13 is deferred till the!
ipendency of the Crl. MC No.697/25.

i
i
i
{

.
-\

b




VISHAL G
Additiona] Sessig

Snecial Judge ( PC.Aq)
Rouse Avenue Nictptrs

OGNE
ns Judge
(CoD-24

Sl | CNR No.and Cause titte [Nature - Whether State case] Penal statutes lewNa.of | Whether accused is Date of institution Date of cognizance
No complaint case or closurg involved accused sitting or former
report MP/MLA
DLCT11-000478-2019 Complaint case 3 &4 of PMLA, 9 Former MP, Sitting MLA 06/09/16 07/09/16
2002
5 ED
Vs
___Virbhadra Singh ete. e _ 1 I N N i
Present | Detail of prosecution iStatemen Detail of defence Date since Whether there is any stay of proceedings ordered| Whether any {Expected date of disposal|

Date Stage of | witnesses tof witnesses when | by superior court, if yes give detail | interim orders ! of case. |

of the case | accused - matter has are existing in ‘
Fram| - Whether | been the matters

ing | recorded posted for |

of | or not final
Char} arguments

ges : 3

EWitnesWitness‘Witnesses% Defence | Defence Vide order dt. 19.04.2022 of Hon’ble High Court of Delhi -Yes- -
05.05. | ses | es [examined witnesses | witnesses ! passed in Crl. Rev. P 217/2022 titled as Vikramaditya
21 | cited ‘|droppe cited | examined Bingh Vs ED the trial court has been directed to record the
b4 | d I S — 5 ) _prosecution evidence but the cross- examination be
PE 1071 2 1 75 No - - - deferred till next date.
- (Cross is;
deferred)

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

~ Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

; Short Summary of the work done in the case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

‘1) The matter was taken up in this month. Matter was fixed for recording further

‘examination in chief of PW-75.
{2.) Witness was not able to appear due to ill health.

|
|

(1) Directions for advance reports upon
summons to witnesses.

(2) Consecutive / Bulk date of hearing.

(3) Short date being given and no unnecessary
adjournments are being given.

Vide order dt. 19.04.2022 of Hon’ble High Court
of Delhi passed in Crl. Rev. P 217/2022 titled as
Vikramaditya Singh Vs ED the trial court has been
directed to record the prosecution evidence but the
cross- examination be deferred till next date. Most
of the witnesses pertains to other states.
Unavailability of witness.




VISHAL GOGNE

Additional Sessiong Judge .
Special Judge (PC-Act), (CBgI) -
SINo | CNR No. and Cause title [Nature - Whether State case:'sgfﬁ'ﬁlﬁ—fhgh‘eﬁals’tamtes No. of accused |Whether accused is sitting| Date of institution Date of
- case or closure report elhinvolved or former MP/MLA cognizance
DLCT11-000975-2019 State 109, 465 r/w 471 9 Former MP, Sitting MLA 31.03.2017 08.05.2017
IPC and 13 (2)
3 (‘3,1:1 (PC Ant caise) t/w 13 (1)(e) of
Virbhadra Singh etc. e
Date of Prese Detail of prosecution Statement| Detail of defence [Date sinc Whether there is any stay of proceedings Whether any | Expected date of
Framing nt witnesses of accused witnesses hen mattey ordered by superior court, if yes give detail |interim orders| disposal of case.
of tage - has been are existing in
Charges of the Whether osted for the matters
case recorded inal
or not rguments
Witnesses|WitnessesWitnesses| Defence | Defence Yes, Vide Order dt 16.04.2019 of the Hon'ble High -Yes- =
cited | dropped |examined witnesses | withesses Court of Delhi in W.P. (Crl) 235/2019 titled as Pratibha
cited examined Singh and Anr & Crl. M.As 1619-1620/2019, the trial
1012.18| PE 253 — 61 No - . — court has been directed to make all possible endeavors
to first record the evidencc of witnesses who are not
related to the State of Himachal Pradesh.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps taken
for expeditious disposal of the case

The specific reasons, if any causing delay
in disposal of the matter

Hon’ble High Court is next listed on 10.11.2025.

Matter was taken up in this month. On the previous date it was submitted |(1) Directions for advance reports upon summons to
on behalf of the CBI that the application for clarifications moved before the {witnesses.

(2) Consecutive / Bulk date of hearing.
(3)Short dates being given and no
adjournments are being given.

unnecessary

Vide Order dt 16.04.2019 of the Hon'ble High Court
of Delhi in W.P. (Crl) 235/2019 titled as Pratibha
Singh and Anr & Crl. M.As 1619-1620/2019, the trial
court has been directed to make all possible
endeavors to first record the evidence of witnesses
who are not related to the State of Himachal Pradesh.
Such witnesses have largely been examined. In this
matter most of the witnesses are pertains to the
Himachal Pradesh. Unavailability of witness &

counsels.

G




Additional Sessions Judge

Special Judge (PC-.Act:), (CBi)-24
"Rouse Avenue District Court
Sl CNR No. and Cause title Nature - Penal statutes No. oew DWhether accused is Date of institution Date of cognizance
No Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000981-2019 State Case 467, 468, 471, 474, 201, 9 Former MLA 14.07.2017 03.08..2017
170, 120B of IPC and Seg
4 Sste 8 of PC Act, 1988
S
Sukesh Chandrashekar ete.
Prese | Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of nt withesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing Stage accused - has been are existing
of pfthe Whether posted for in the matters
Chargesicase recorded final
or not arguments
WitnessWitnesses|Witnesses Defence | Defence Yes, Vide order dt, 14.12.2018 of Hon'ble Supreme Court of -Yes- --
es cited| dropped | examined witnesses |withesses India in SLP (Crl) No. 46619/2018 titled as B.Kumar Vs
cited |examined State and Vide order dt. 30.09.2019 of the Hon'ble High.
PE 66 = 4 No — — = ‘Court of Delhi in Criminal Revisions no. 273/19, 1078/18,'
174148 1140/18 and 1121/18, the proceedings are stayed till date.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

the month

Short Summary of the work done in the case during |The Action plan formulated and
the steps taken for expeditious
disposal of the case

The specific reasons, if any causing delay in disposal of

1the matter

1.) The matter has been stayed by the Hon’ble Supreme Court of
India. It was submitted by the Ld. Counsel for the accused that the
proceedings before the Hon’ble High Court are next listed on
06.10.2025. and the interim order was continued. Thus, in view of
the said submission, case was adjourned.

11t was stated by the counsel of the applicant / accused on the previous date,
ithat the matter is listed before the Hon'ble High Court of Delhi on |
106.08.2024. Interim orders have been continued.




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24

Bouge Avanua Nigenias O ;
Sl | CNR No. and Cause title |[Nature - Whether State case, Penal statyfgs, Bﬁ”ﬂb‘f‘ﬁf Whether accused is sitting o] Date of institution [ Date of cognizance
No ) complaint case or closure report involved accused ~former MP/MLA
DLCT11-000125-2019 State 120B r/w 420 of IPC and 14 Former MP/ Sitting MLA 16.04.2018 30.07.2018
Sec 13 (2) r/w 13 (1) (d) of
5 CBI (PC Act case) PC Act, 1988
Vs
Lalu Prasad Yadav etc.
Prese | Detail of prosecution [Statement| Detail of defence witnesses Date since when mattenWhether there is any stay of Whether any Expected date of
Date of nt witnesses of has been posted forproceedings ordered by superion interim orders | disposal of case.
Framing Stage accused - final arguments court, if yes give detail are existing in
of pofthe Whether the matters
Charges{case recorded
or not
Witness) Witnesse |Witnesses Defence Defence - - Within one year from
es cited|s dropped| examined witnesses witnesses the date of framing of]
cited examined the charge.
Clarific) 94 - - No - - -
- ations
I

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.
Short Summary of the work done in the case during the month

taken for expeditious disposal of the case

The Action plan formulated and the steps

S -

The specific reasons, if any causing|
delay in disposal of the matter

1.) The matter was fixed for Order on Charge.

2.) The dictation of order on charge is under completion and has been fixed to be announced on
13.10.2025. All accused persons were directed to appear physically in the court on the next

date..

3.) One misc. application was disposed of in this month.

on charge.

Consecutive dates were given for arguments

'Y '




3

VInHAL GOGNE
Additional Sessions Judge 5

Special Judge ( PC-Act), (CBI)-24

Rause Avenue Diatrict, Court

Sl CNR No. and Cause title Nature - Whether State case, Penal statutes N{w Noltoéf accused |Whether accused is sitting} Date of institution |Date of cognizance

No complaint case or closure report involved or former MP/MLA
DLCT11-000985-2019 Complaint Case Sec 3 & 4 of PMLA’ 16 Former and sitting MP and 25/08/2018 17.09.2018
- 2002 MLA
6 Vs
M/s Lara Projects LLP Ltd ete.
Prese | Detail of prosecution [Statement) Detail of defence [Date since when] Whether there is any stay of proceedings Whether any Expected date of
Date of ht withesses of witnesses matter has been] ordered by superior court, if yes give detail |interim orders| disposal of case.
Framing Stage accused - posted for final are existing
of pfthe Whether arguments in the matters
Chargescase recorded
i or not
Witness, Witnesse | Witnesses Defence | Defence - - Within one year from the
es cited|s dropped| examined witnesses |withesses date of framing of the
cited examined charge.
Misc. | 21 - - No - - -
— App &
Arg/
Charg
e

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

{Short Summary of the work done in the case during the
month

The Action plan formulated and the steps

taken for expeditious disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

11) The matter was taken up on two (2) dates in this month.

12) A short brief on the aspect of charge was filed on behalf of the ED.

3) The court has allowed the Ld. Counsels to inspect the documents on behalf
of A-1to A-4 and A-7 to A-11.

4) The court noticed that an application on behalf of A-15 and A-16 was
{pending consideration. Opening submissions were heard on the application. The
Ld. Counsel for the ED sought some time to verify certain details from the
record, '

15.) One IA and two (2) misc. applications were taken up and disposed of in this
month.

Matter is fixed on day to day basis for the expeditious
resolution of the proposed grievances of the accused
persons.

-




VISHAL

GOGNE

Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24

Rouse Avenue

District Court

New Dethi

Sl | CNR No. and Cause Nature - Penal statutes No. of accused | Whether accused Date of institution Date of cognizance
No title Whether State case, involved is sitting or former
complaint case or closure MP/MLA
report
DLCT11-000985-2019 Complaint Case Sec 3 & 4 of PMLA’ 8 Former MP 08.03.2021 26.03.2021
2002
ED
7 Vs
M/s Alchemist Township
India Ltd ete,
Presen Detail of prosecution Statement of| Detail of defence Date since when Whether there is any stay of Whether any | Expected date of
Dateft Stage witnesses accused - witnesses matter has been | proceedings ordered by superior |interim orders | disposal of case.
of ©f the Whether posted for final court, if yes give detail are existing in
Framcase recorded or arguments the matters
ing not
of Witness | Witnesses | Witnesses Defence | Defence Yes, Vide order dated 25.05.2022 of the -Yes- Within one year from
Char es cited | dropped | examined witnesses |witnesses Hon’ble High Court of Delhi pz_:ssed in Crl| the date of framing of
ges cited examined M.C No 2483/2022, the operation of order| the charge.
- dated 22/03/2022 has been stayed. The
Misc. | 52 - - No - - - matter was listed on 09.04.2024 in the High|
— |APp & court of Delhi.
Arg on
Charge|

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
_* Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

of the case

The Action plan formulated and the
|steps taken for expeditious disposal

The specific reasons, if any causing
delay in disposal of the matter

: 1.) The proceedings in the Writ Petition before the Hon’ble High Court are stated to
be next listed on 08.10.2025 whereas the proceedings in Crl. MC 2483 of 2022 are
{next listed before the Hon’ble High Court on 27.11.2025.

22.07.2025.

The next date before the Hon’ble High Court is

-




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
Rouse Avenue District Court

New Delhi

Sl CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of coghizance

No Whether State case, involved accused sitting or former
complaint case ot MP/NMLA
closure report
DLCT11-000331-2022 Complaint Case Sec 3 & 4 of PMLA’ 1 A co-accused was a 02.06.2022 09.06.2022
2002 former MLA in the
8 ED predicate offence.
Vs
Sukash Chandrashekar.
Prese | Detail of prosecution |Statement] Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [nt witnesses of withesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing (Stage accused - has been are existing
of pfthe Whether posted for in the matters
Chargescase recorded final
or not argumentis
Witnej Witnesse |Witnesses Defence | Defence Yes -Yes- Within one year from the
es citedls dropped| examined withesses {withesses| Vide order dt. 06.02.2024 of Hon’ble High Court of Delhi in date of framing of the
cited examined W.P. (Crl) 3560/2023 & CrLM. A 33055/2023 titled as| charge.
DE 23 1 25 Ves — — — Spkash Chanc‘irashekhar Vs ED, the trial court has been
directed to adjourn the matter and fix a date later than the

15-;2-20 date fixed in Hon’ble High Court of Delhi.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and the steps
|taken for expeditious disposal of the case

The specific reasons, if any causing |
delay in disposal of the matter

ot

1.) The matter has been stayed by the Hon’ble High Court.
2.) The matter is at the stage of recording Defence Evidence. The matter next
fixed in this court for the date 10/11/2025 along with the connected matter.

The Hon’ble High Court has directed this
court to adjourn the present matter to a datef
later than the date before the Hon’ble High|
Court. The proceedings before the Hon’ble
High Court were stated to be next listed in|

July 2025.




VL\I-LAL GOGNE
Afddltmnal Sessions J udge
Sp:mal Judge ( PC-Act), (CBD.24

Sl CNR No. and Cause title Nature - Whether State. ~ Penal sfttgtuute'sviinue Dﬂi’i?ﬁf ColuWhether accused is Date of institution Date of coghizance
No case, complaint case involved i Qé’gllsed sitting or former
or closure report MP/MLA
DLCT11-000630-2022 State Sec 8,9,11,12, 13(2) r/'w 19 Former and Sitting MP / 10.10.2022 27.02.2023
13(1)(d) of PC Act 1988 Sitting MLA
9 CBI (PC Act case) & Sec 120B riw 467,
Vs 471, 468, 420 IPC
Lalu Prasad Yadav ete.
Present Detail of prosecution [Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date Stage of withesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
of the case accused - has been are existing
Frami Whether posted for in the matters
ng of recorded final
Charg or not arguments
es Witness Witnesse |Witnesses Defence | Defence - - Within one year from the
es cited|s dropped| examined witnesses |withesses date of framing of the
cited |examined charge.
Misc. app| - - - - - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

|The Action plan formulated and
{the steps taken for expeditious
{disposal of the case

|The specific reasons, if
jany causing delay in
1disposal of the matter

1.) The matter comprises of (5) five charge sheets and involves 103 accused persons who were summoned previously.
The proceedings are at the stage of arguments on charge.

2.) The matter was fixed for arguments on charge. The matter was taken up on twenty three  (23) dates in this month.
3.) With a view to expedite proceedings matter was fixed for bulk consecutive dates from 01.09.2025 to 04.09.2025, |
06.09.2025, 08.09.2025 to 11.09.2025. ’
4.) Arguments on charge were heard on day to day basis since 01.07.2025.

5.) Submissions on charge were advanced and concluded on behalf of accused no. 7.
6.) Counsel of accused no. 1 sought time to adequately prepare for submissions on his behalf. It was directed that
arguments on his behalf shall be concluded within 2-3 consecutive dates of hearing commencing from 04.09.2025.
7.) Submissions on charge were advanced and concluded on behalf of A~1.

8.) Arguments on charge, which was continuously heard on day to day basis since 01.07.2025 was concluded on behalf of ;
all 99 accused persons as well as the CBI.

9.) Matter was fixed for order on charge.

jof the documents of the charge sheet is
14)) Direction for scanned copies of

ito CBI and a dedicated scanner was!

jof applications under section 207 Cr.P.C

1.) Consecutive & bulk dates being given.
2.) No undue adjournments was given.

3.) The court endeavered to ensure that:
request made by the defense counsels,
pertaining to illegible and deficient copies :

addressed expeditiously.
deficient & illegible documents were given

installed to expedite the same. ‘
5.) This modality curbed the multiplicity |

11.) There were 78 accused

in the final supplementary |
charge sheet. Cognizance
was taken against onel
hundred and three (103)
accused person. Multiple
Misc. Applications moved
by the counsels of the
accused persons.

2.) Constraints imposed
by the strike called by

lawyers.




VISHAL GOGNE
. Additional Sessions Judge

Special Judge ( PC-Act), (CBI)-24

Rouse Avenue District Court
New Delhi

Sl | CNR No. and Cause title [Nature - Whether State case,| Penal statutes No. of Whether accused is Date of institution Date of cognizance
No e complaint case or closure report involved accused | sitting or former MP/MLA
DLCT11-000033-2024 Complaint Case Sec 3 & 4 of 23 Sitting MPs/MLAs 09.01.2024 27.01.2024
10 . PMLA2002
Enforcement Directorate
Vs
Amit Katyal etc
Prese | Detail of prosecution |Statement] Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [t witnesses of witnesses when matter| by superior court, if yes give detail interim orders|  disposal of case.
Framing Stage | accused - has been ' are existing
of pfthe Whether posted for in the matters
Chargesfcase recorded final
or not arguments
Witness| Witnesse (Witnesses Defence | Defence - One year from the date of
es cited|s dropped| examined withesses |witnesses framing of charge.
cited |examined
- Misc.| 46 - - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

1

| The Action plan formulated and the steps I The specific reasons, if any causing delay |
|taken for expeditious disposal of the case  jjin disposal of

the matter

; 1 ) The matter was taken up on three (3) dates in this month.

12.) The ED was directed to file an amended memo of parties showing the complete list of accused
|persons with the appropriate renumbering of the accused persons.

3.) The court has directed the ED to file the list of unrelied documents pertaining to the prosecution
complaints,both as a soft copy and hardcopy before the court within a week and a copy to be provided
to the respective accused persons.

4) The matter shall next be taken up on day to day basis to address any concerns or objections raised by
the accused relatable to section 207 Cr.PC from the next date onwards i.e. 13.10.2025.

0

IShort dates being given for expeditious
conclusion of arguments on charge.

persons.

Scrutiny of documents by the accused




VISHAL GOl
) Additional Sessiot:~ « ulra
Special Judge ( PC-Acy), (CBI) 24

sl CNR No. and Cause title  |Nature - Whether Statj Penal SEGIAYENTE r&“fg““bf“”“ Whether accused is Date of institution Date of cognizance
No case, complaint cas involved ¢ Diised |  sitting or former
or closure report MP/MLA
DLCT11-000307-2023 State case Uls 147, 148, 149, 307 26 Ex MLA Initial date 03.12.2016 23.03.2015
. IPC Instituted in this court on 11.01.2024|
1 1 State
Vs
Naseer @ Naseem ete

Framin [of the accused - has been

Present| Detail of prosecution [Statement] Detail of defence Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date ofiStage withesses of witnesses when matter by superior court, if yes give detail interim orders| disposal of case.

are existing

g of [case Whether posted for in the matters
Charge recorded final
s or not arguments
WitnessWitnesses|Witnesses Defence | Defence - -- One year from the date
es cited| dropped | examined withesses |withesses of framing of charge.

cited examined
Charge | 43 - - - - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month ! The Action plan formulated and the steps taken
Ifor expedmous dlsposal of the case

{The specific reasons, if any causing delay in dlsposal of
|the matter

1) Matter is f' xed f01 the purpose of order on charge There are total (1) Short dates being given and no unnecessary .
twenty six (26) accused proposed in this case. ladjournments are being given.

2.) The 10 had not appeared for several dates upon the court requiring
clarifications in view of the old nature of the case and the multiplicity of
accused persons as well as the commonality of certain aspects in the
present two connected matters.

3.) The court had directed the 1O to appear on the next date of hearing.

Janother case filed of the year 2015. The case was received
{Lengthy arguments on the point of charge were advanced |
Jrecord in the present two connected charge-sheets and the |

jcounsels for the 26 accused persons, several dates have
{been consumed in concluding arguments on charge.

The charge sheet is of the year 2015 and is connected with
by this court in the year 2024. There are 26 accused.
by separate counsels. On account of the voluminous|

detailed arguments advanced on behalf of separate|




Special Judge ( PC-Act), (CBD)-24

VISHAL GOGNE
Additiohal Sessions Judge

PauacA b LR U
] CNR No. and Cause titlte  [Nature - Whether Stat Penal statutes ™ | ‘N"\;‘eé‘vf "; h'l'He‘fH‘é“r"accused is Date of institution Date of cognizance
No case, complaint cas invoived accuse sitting or former
or closure report MP/MLA
DLCT11-000306-2023 State case Uls 147, 148, 149, 307 36 Ex MLA Initial date 01.12.2015 16.01.2015
IPC Instituted in this court on
12 State 11.01.2024
Vs
Akhlag Alvi etc
Prese | Detail of prosecution |Statement| Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any | Expected date of
Date of Nt witnesses of accused witnesses when matter by superior court, if yes give detail interim orders| disposal of case.
Framing Stage - has been ' are existing
of lofthe Whether posted for in the matters
Charges case recorded final
or not arguments
Witness Witnesse |Witnesses Defence | Defence - - One year from the date
es citeds dropped| examined withesses |witnesses of  framing of
cited [examined charge.
Charg| 74 -~ - - - - -
- e
I

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

{Short Summary of the work done in the case during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

1.) Matter is fixed for the purpose of order on charge. There are total twenty six
(26) accused proposed in this case.

2.) The IO had not appeared for several dates upon the court requiring
clarifications in view of the old nature of the case and the multiplicity of accused
persons as well as the commonality of certain aspects in the present two connected
matters.

3.) The court had directed the IO to appear on the next date of hearing,.

(1) Short dates being given and no unnecessary |
adjournments are being given.

i

The cl;arge sheet is of the year 2015 and the case

{received by this court in year 2024. There are 36|
fjaccused. Lengthy arguments on the point of
{charge were advanced by separate counsels. On
|account of the voluminous record in the present

two connected charge-sheets and the detailed

|arguments advanced on behalf of separate
{counsels for the 36 accused persons, several dates
{have been consumed in concluding arguments on

|charge.




VISHAL GOGNE
Additional Sessions Judge .
Special Judge (PC- Act), (CBI) 24

sl CNR No. and Cause tile |Nature - Whether State  PERal S t%fﬂ %m“ N““‘“f accused| Whether accused is Date of institution Date of coghizance
. ew Thi -
No case, complaint case o mvolve sitting or former MP/MLA
~______glosure report . , L DU IS
DLCT11-000455-2023 State case U/s 302, 336, 201, 34 5 Sitting MLA Initial date 29.11.2019 28.09.2019
IPC Instituted in this court on
State 16.01.2024
13
Vs
Raju Kumar Singh ete
Prese | Detail of prosecution (Statement] Detail of defence | Date since | Whether there is any stay of proceedings ordered | Whether any Expected date of
Date of [nt witnesses of witnesses when matter| by superior court, if yes give detail interim orders| disposal of case.
FramingStage accused - has been are existing
of lof the Whether posted for in the matters
Charges )
case recorded final
or not arguments
WitnessWitnesses Witnesses Defence | Defence - - One year from the date
es cited| dropped | examined witnesses |witnesses| of framing of charge.
cited examined
PE 38 - 27 -- - - -
23.11.
23

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

|The Action plan formulated and the steps
|taken for expeditious disposal of the case

|delay in disposal

{The specific reasons, if any causing

of the matter

1) The matter was taken up on four (4) dates in this month.
(Ram Ratan) was partly examined-in-chief

3) On the second date PW25 and PW26 were further examined-in-chief, cross-
examined and discharged.

written intimation reporting that he was suffering from viral fever.

(1) Dlrectlons for advance reports upon summons to wirnesses.

{2) On the first date PW25 had not appeared on account of a medical issue.PW26 !
lare being given.
4) On the third date the witness (I0) Inspector C.L. Meena was exempted on

5) On the fourth date PW27 (Inspector C.L. Meena) was partly examined-in- -
chief. Since the MHC(M) was not available and the second 10 was reported to

(2) Consecutive / Bulk date of hearing.
(3) Short dates being given and no unnecessary ad_]ournments

Unavailability of witnesses.

1be unwell, the further deposition of PW27 was adjourned to the next date

=
\




VISHAL GOGNE

. Additional Sessions Judge

Special Judge ( PC-Act), (CBD)-24
Rouse Avenue District Court

Sl No CNR No. and Cause title Nature - Penal statutes involved|  No. dfew DeWhether accused is Date of institution Date of cognizance
Whether State case, accused sitting or former
complaint case or closure MP/MLA
o e . report L . _ I . e, o=
DLCT11-000987-2019 Complaint case Sec 233/628 r/w 211 & 31 Sitting MP in the 08.12.2016 09.06.2017
240 (3) of Companies connected PMLA case Instituted in this court on
14 SFIO Act, 1956 and Sec pending in this court. 29.07.2024
Vs 420/468/4TTA & 120B|
Surender Kumar Jain etc. jof IPC 1 ]
Present| Detail of prosecution " [Statement]| Detail of defence witnesses| Date since | Whether there is any stay of proceedings ordered by superior | Whether any | Expected date of

Date of Stage of witnesses of accused when matter court, if yes give detail interim orders| disposal of case.
Framing the case £ has been re existing in

of Whether posted for the matters
Charges recorded final

or not arguments
WitnessWitnesse] Witnesses Defence Defence Yes, vide order dt. 13.12.2022 of the Hon’ble High court of Delhi in -Yes- One year from the date
5 escited| s examined witnesses witnesses - Crl. M.C. No. 6716/2022 and Crl. M.A. No. 26115/2022 titled as of framing of charge.
dropped cited examined \Virendra Jain & Anr Vs SFIO & Anr,, the trial court may proceed with'
Charge| 39 o — No - - .. hearing on arguments on charge. However shall await the decision of!
the High court before framing formal charges.

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

{Short Summary of the work done in the case during the month

|The Actmn plan formulated and the steps |
{taken for expeditious disposal of the case | delay in disposal of the matter

The specnflc reasons, lf any causing

1.) Fresh matter received by way of transfer in the month of July 2024. There are |
thirty one (31) accused in this matter.
12.) The matter is stayed by the Hon'ble High court of Delhi for orders on charge.
3.) Matter is listed for clarifications.

(1) Consecutive / Bulk date of hearing.
{(2) Short date being given and no unnecessary
|adjournments are being given.

:Vlde order dt 13 12 2022 of the Hon ble ngh
tcourt of Delhi in Crl. M.C. No. 6716/2022 and Crl.
{M.A. No. 26115/2022 titled as Virendra Jain & Anr
:Vs SFIO & Anr., the trial court may proceed with
|hearing on arguments on charge. However shall
|await the decision of the High court before framing
{formal charges.




VISHAL GOGNE

Additional Sessiongs Judge ’
Special Judge ( PC-Act), (8124
Sl |CNR No. and Cause title Nature - Whether State case, Penalistatutesnus DNQi@fCoulrt Whether accused is Date of institution Date of cognizance
No o ~__complaint case or closure report involved New Iagcused |sitting or former MP/MLA
DLCT11-000977-2019 Complaint case B3 & 4 of PMLA , 2002 79 Sitting MP 18.05.2017 03.07.2017
Instituted in this court on
15 Directorate of Enforcement 29.07.2024
Vs
Surender Kumar Jain ete.
Presen| Detail of prosecution |Statemen| Detail of defence Date since Whether there is any stay of proceedings ordered by | Whether any | Expected date of
Date of t Stage witnesses t of witnesses when matter supetior court, if yes give detail interim disposal of case.
Framingof the accused - has been orders are
of case Whether posted for final existing in
Charges| recorded arguments the matters
or not
WitnesWitnessgWitnesses Defence |Defence LYes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in -Yes- One year from the
- ses es |examined witnesses |withesse ICrl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as Directorate date of framing of
cited |droppe cited s of Enforcement Vs Rajesh Kumar Aggarwal , the order of trial charge.
d examine court is stayed to the extent of supply of un- relied documents not
d relied upon on:ehalf 0{1 thetpz;tilioner ]bu(; :)he 2st Ofttthe un-treliﬁd
ocuments in the case has to be supplie the petitioner to the
Orders| 56 - - No - - - respondent without default. PP P
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
~ “Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.
Short Summary of the work done in the case during the month The Action plan formulated The specifie reasons, if any causing delay in disposal of

and the steps taken for the matter
expedltlous dlsposal of the case

1.) Fresh matter was received by way of transfer in the month of July 2024. There are (1) Consecutive / Bulk date of |Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi

seventy nine (79) accused in this matter. The order of trial court is stayed for supply of {hearing. in Crl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as
un- relied documents. (2) Short date being given and no Directorate .of Enforc.ement Vs Rajesh Kumar Aggarwal , the
2.) Matter is listed for clarifications. unnecessary adjournments are |Ofder of frial court is stayed to the extent of supply of un-

relied documents not relied upon on behalf of the petitioner
but the list of the un-relied documents in the case has to be
supplied by the petitioner to the respondent without default.

being given.




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
Rouse Avenue District Court

SINo | CNR No. and Cause title Nature - Penal statutes No. of NpWhether accused is Date of institution Date of cognizance
Whether State case, involved accused sitting or former
complaint case or MP/MLA
closure report
DLCT11-000570-2024 State Case 3.1 (r)(s)(w)(ii) of SC/ ST] 1 Sitting MLA 03.07.2024 12.07.2024
16 POA Act
State Vs Vinay Mishra
Present Detail of Statement of| Detail of defence Date since when Whether there is any stay of Whether any Expected date of
Date of [Stage prosecution accused - witnesses matter has been proceedings ordered by superior | interim orders disposal of case.
Framingof the witnesses Whether posted for final court, if yes give detail are existing in '
of ase recorded or arguments the matters
Charges not
Witne Witnessl:ENitness Defence | Defence -No- -No- One year from the date of
sses es es withesses| withesses framing of charge.--
22.10.24 cited [droppe xar:ina cited examined
d
Charge| 18 - 8 No - -- -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
___“Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month The Action plan formulated and the steps taken for The specific reasons, if any causing delay in
|expeditious disposal of the case disposal of the matter

1.) Fresh matter received by way of assignment on July 2024, 1(1) Consecutive / Bulk date of hearing.
12.) Matter was taken up on two (2) dates in this month. 1(2) Short date being given and no unnecessary adjournments -
13.) On the first date, PW9 (W/CT Pooja) was examined-in-chief, }are being given.

cross-examined and discharged. :

4) On the second date PWI10 (SI Preeti) was examined-in-chief,
{cross-examined and discharged. One witness was reported to be!
unable to appear on account of his wife being admitted to the
hospital.

Unavailability of witnesses.




Visiiof . ,
Additional Sessi.0is ). oo
Special Judge ¢ PC-Act), (Ci30)-24
Rouse Avenue District Court

New Delhi
Sl CNR No. and Cause title Nature - Whether State case, [Penal statutes No. of | Whether accused is Date of institution Date of cognizance
No complaint case or closure (involved accused | sitting or former
3 myeeer report MP/MLA
DLCT11-000160-2025 State 397 Cr.P.C. & 440 9 Sitting MLA 25.02.2025 -
17 Cr Rev 06/2025 (Criminal Revision) THae
Gyanendra Singh Vs. State & Ors
Presen| Detail of prosecution |Statemen Detail of defence Date since Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
Framingpf the accused - matter has are existing in
of rcase Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesNVitnesTWitnesses Defence Defence -No- -No- Within a quarter
ses es |examined witnesses witnesses
cited |droppe cited examined
d
Argume| - = = we = = -
- nts

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) Ne. 1542/2020 titled
__* Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

{The Action plan formulated and the steps
{taken for expeditious disposal of the case

{The specific reasons, if any causing
delay in disposal of the matter

{1.) Fresh revision petition received by way of assignment on February 2025. Matter was taken
{up in this month.
{2.) On the previous date the court had directed for supply of the video footage of the incident to
|the counsels of the respondents.

terms of previous order whereas the 1d. Counsel for R-3 to R-6 had submitted that the footage
|in question has been received elecironically through whatsapp. The court had dirested to
|provide the said footage to R-2 also within a week.

14) Matter is listed for compliance on submissions.

13.) It was submitted on behalf of respondent no. 2 that the pen drive had not been received in |

(i) Consecutive / Bulk date of hearing.
1(2) Short date being given and no unnecessary
adjournments are being given.

v

‘f‘\"




VISHAL GOGNE

Additional Segsions Judge
Special Judge ( PC-Act), (CBI)-24

Rar \venue District Couxt
Sl CNR No. and Cause titte  [Nature - Whether State] Penal statutes No. o%seA Whetherjaccused is sitting |  Date of institution Date of cognizance
No case, complaint case or involved accused or former MP/MLA
) B _ closure report
DLCT11-001216-2019 Criminal Revision U/s 3 & 4 of PMLA 9 Sitting MP Initial Institution Date 23.10.2017
Directorate of Enforcement 23.10.2017
18 Vs Case Received in this court
Moin Akhtar Qureshi Etc. . 29.03.2025
Presen| Detail of prosecution |Statemen Detail of defence Date since |Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of |t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
FramingPf the accused - matter has are existing in
of rase Whether been the matters
Charges| recorded posted for
or not final
arguments
Witnes|WitnessWitnesses| Defence Defence No No Within one year from the date of
ses | es |examined witnesses | witnesses framing charge.
cited d’°:pe cited examined
- Misc. [ 65 - - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
* Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

1Shert Summary of the work done in the case during the month

éThe Action plan formulated and
{the steps taken for expeditious
|disposal of the case

The specific reasons, if anyé
causing delay in disposal of|
the matter

1.) Case received by way of transfer on dated 29.03. 2025
2.) There are 9 accused in this case. It was submitted that the process of reconciling the documents supplied to the
accused persons and the inspection of the court record was still underway. The court had directed to complete the
said process by the next date in terms of the previous order dated 17.05.2025. »
3) Matter was taken up in this month. The renumbered and repaginated list of RUDs was filed by the ED before the -
court and a copy of the same was also being provided to the respective accused persons. '
4) Matter is fixed for further proceedings.




Adurtonal »essions duage

Qnamnl udee £ POLA
3] CNR No. and Causeftitle  [Nature - Whether Statd Penal statujes, a. Eﬂgeﬁ o é‘l@iher accused is sitting | Date of institution Date of cognizance
No case, complaint case or involved lti oW former MP/MLA

closure report

DLCT11-000301-2025 Complaint Case U/s 3 & 4 of PMLA 7 Sitting MP
19 Directorate of Enforcement
Vs

Sonia Gandhi & Ors

Initial Institution Date
15.04.2025

Presen|Detail of prosecution| Statement of | Detail of defence |[Date since whenﬁlhether there is any stay ofWhether any interim orders] Expected date of
Date of [t Stage witnesses accused - witnesses matter has beenproceedings ordered by superiorare existing in the matters disposal of case.
Framingpf the Whether posted for finalcourt, if yes give detail
of rase recorded or not rguments
Charges Wit"esmit"estilneSS Defence| Defence No No Within one year from the
ses es es witness| witnesses date of framing charge.
cited dro:pe 9"""?'"9 es cited| examined
- Misc. | 71 - - - — — —
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

{Short Summary of the work done in the case during the month

| The Action plan formulated and

The specific reasons, if any causing

{ the steps taken for expeditious delay in disposal of the matter

] |disposal of the case
11.) Fresh Case received by way of assignment on dated 15.04.2025. - =
{2.) There are 7 accused in this case.

3.) The matter was taken up on four (04) dates of this month for inspection of the case files by the court. '
14.) An application was moved on behalf of the ED for brmgmg on record two documents viz ECIR dated 30.06.2021 and a |

complaint by Dr. Subramanian Swamy dated 04.07.2014 in terms of the clarifications raised by the court and replied on |

behalf of the ED. The said application was allowed. The two documents in question were taken on record for the purpose of |
{completion of the record. |

5.) The Id respective counsels sought time to examine those documents and advance clarification.

6.) The Id. Respective counsels for the proposed accused had stated that the copies of the two documents filed by the ED, ;
|were provided to them. It was submitted on behalf of the respondents that the previously advanced arguments were reiterated -

in light of the two documents since filed. i

7.)The court also observed that the said two documents were filed during the course of clarifications soughtbby the court

while inspecting the voluminous case diaries. Hence for the sake of clarity the 10 was directed to appear with the case diaries |
1 for any remaining inspection. Matter is fixed for the said purpose.

A




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CDI}-24
‘Rouse Avenue District Court

Sl CNR No. and Cause title Nature - Whether State case,| Penal statutes wgwﬁe‘hu Whether accused is sitting Date of institution Date of cognizance
No o complaint case or closure report involved accused or former MP/MLA
DLCT11-000406-2025 Sessions Case U/s 3(1)(r), 3(1)(s) 4 Sitting MLA Initial Institution Date 29.04.2022
of SC/ ST Act 29.04.2022
20 State Case Received in this court
02.05.2025
Vs
Chandan Chaudhary Etc.
Presen| Detail of prosecution (Statemen Detail of defence Date since Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of {t Stage withesses tof witnesses when by superior court, if yes give detail interim orders case.
Framing©f the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesWitness Witnesses Defence | Defence No No Within one year from the date of
ses | es [examined witnesses | withesses framing charge.
cited d“’:"e cited examined
- Arg/ | 13 - - - - -
Charge

Note:- In terms of order dated 21.12, 2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled

Short Summary of the work done in the case durmg the month

The Actlon plan formulated
{and the steps taken for

The specific reasons, if}
any causing delay in

1.) Case received by way of transfer on dated 02.05.2025. Matter was taken up in this month.
2.) There are 4 accused in this case. Matter is fixed for arguments on charge.
3.) 1.O was not present. Complainant was also not present.

|expeditious disposal of the case

disposal of the matter

10 was not present.




VISHAL GOGNE
Additional Segsions Judge

Special Judge ( PCjACfI)’ (CBD_-M
‘Rouse Avenue District Court
Noaw Dethi
Sl CNR No. and Cause title |Nature - Whether State case, Penal statutes No.of |Whether accused is sitting] Date of institution Date of cognizance
No complaint case or closure report involved accused or former MP/MLA
DLCT11-001433-2019 State U/s 120B, 420 10 Former MLA Initial Institution Date 19.01.2010
CBI TPC and 13 (2) r/w 23.12.2009
29 Vs (PC Act case) 13(1)(d) of PC Act Case Received in this court
Arvind Pandalai Etc. 1988 21.05.2025
Presen| Detail of prosecution (Statemen Detail of defence Date since Whether there is any stay of proceedings ordered] Whether any | Expected date of disposal of
Date of t Stage witnesses t of witnesses when by supetrior court, if yes give detail interim orders case.
Framingpf the accused - matter has are existing in
of [ase Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesWitnessWitnesses Defense Defense No No Within one year.
ses | es |examined witnesses | witnesses
cited dro:pe cited examined
- PE | 60 - 54 - - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

;!The Action plan formulated and the steps
'Etaken for expeditious disposal of the case

The specific reasons, if any causing
ldelay in disposal of the matter

1.) Case received by way of transfer on dated 21.05.2025.
|2.) There are 10 accused in this case. The matter was been received by way of transfer as one of |
{the accused (A-7) was a former Member of Parliament, |
3) The matter was fixed for prosecution evidence. The matter was taken up on four (4) dates of |
this month. Witness PW 45 (Investigating Officer) was extensively cross- examined and 1
concluded on behalf of accused no. 6 to 9.

4) Matter is fixed for further cross- examination of IO on behalf of other accused persons.

1
|
i
]
|

Lengthy cross- examination of 10,
unavailability of witnesses and voluminous

documents.




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
TRouse Avenue District Court

Ne lhi
Sl CNR No. and Cause title [Nature - Whether State case,|Penal statutes No..‘gf_Tle \Whether accused is sitting Date of institution Date of cognizance
No ____[complaint case or closure report involved accused ot former MP/MLA
DLCT11-000682-2025 Sessions Case 406/409/420/467/ 17 Former MLA Initial Institution 24.06.2017
State 468/471/188/201/ 24.06.2017
2 Vs (PG Ach 120B/109/34 IPC Received in this court on
Raj Kumar Goel etc. and Sec 17.07.2025
7/8/11/12/13 of
PC Act 1988
Presen| Detail of prosecution [Statemen Detail of defence Date since Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
FramingPf the accused - matter has are existing in
of [ase Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesWitness/Witnesses Defense Defense - - Disposed of within one year
ses | es |examined witnesses | withesses from the date of framing charge
cited d"°§’f’e cited examined
- Misc. | - - - = - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

|Short Summary of the work done in the case during the month

Ithe case

| The Action plan formulated and the
|steps taken for expeditious disposal of

The specific reasons, if any |
|cansing delay in disposal
of the matter

1.) Matter is received on transfer from the Saket Courts Complex, New Delhi in the month of July 2025. There are
|10(Ten) accused in this matter.

12.) The matter is at the stage of arguments on charge.

3.) The matter was taken up on four (4) dates in this month.
|4.) On the first date the 1d. Prosecutor had submitted that the investigating officer was not able to enter the court
premises on account of a strike by lawyers today and the case record was therefore not available. :

documents, were also to be taken up for consideration.

5.) On the second date it was submitted by the 1d. Prosecutor that the IO could not join proceedings on account of |
sudden demise in his family. Two applications, pertaining to supply of deficient copies and list of unrelied

6.) On the third date the opening submissions on the aspect of charge were advanced by the ld. Prosecutor. It was

Matter has been received in the
|month of July 2025 by transfer
from Saket Courts Complex,
(South East), New Delhi. vide}

order dt. 02.07.2025 of
Hon’ble High Court off
|Delhi in TR. P. (Crl)

|44/2025. The complete trial |
{court record is awaited.




VISHAL GOGNE
Additional Sessions J udge
‘ Special Judge ( PC-Act), (CRI)-24
Rouse Avenue District Court

Ao D12

{submitted on behalf of the State that some time was required for the multiple investigating officers to brief the I1d.
| Prosecutor in view of the multiple charge-sheets/supplementary charge-sheets filed in the present matter. The prayer

{was allowed by this court.

17.) Further submissions on the aspect of charge were advanced by the Id. Prosecutor on the fourth date. In view of
| the multiplicity of charge-sheets filed in the present investigation and the change of investigating officers, this court

{found it appropriate that the first IO and the last IO be summoned for the next date for proper appreciation of the

| course of investigation reflected in the charge-sheet and three supplementary charge-sheets.

|8.) Matter was listed for further submissions on charge on behalf of the State.




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
‘Rouse Avenue District Court

Sl CNR No. and Cause title [Nature - Whether State case,Penal statutes No.” Mﬁher accused is sitting  Date of institution Date of cognizance
No S complaint case or closure report involved accused or former MP/MLA
DLCT11-000683-2025 Complamt Case 45,3 & 4 of 10 Former MLA Initial Institution 25.02.2017
Directorate of Enforcement PMLA Act 2002 25.02.2017
23 Vs (PMLA) Received in this court on
Rohit Tondon etc. 17.07.2025
Presen| Detail of prosecution |Statemen Detail of defence Date since |Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of {t Stage witnesses tof withesses when by superior court, if yes give detail interim orders case.
Framingpf the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesWitnessWitnesses Defense Defense - - Within one year from the date of
ses es |examined witnesses | witnesses framing charge
cited d’°:pe cited examined :
- Misc. | - - - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

; Short Summary of the work done in the case during the month

|The Action plan formulated and the steps
{taken for expeditious disposal of the case

{The specific reasons, if any causing
j delay in dlsposal of the matter

1.) Matter received on transfer from the Saket Courts Complex, New Delhi in the month of July |
2025. There are 17(Seventeen ) accused in this matter.
2.) The matter is at the stage of arguments on charge.
3.) Matter was taken up on four (4) dates in this month. !
4.) Opening submissions on the aspect of charge were advanced by the 1d. SPP for the ED. |
Matter is listed with connected matter for further submissions on behalf of the ED. |

Delhi in

|Matter has been recelved in the month of July :
12025 by transfer from Saket Courts Complex, |
{(South East), New Delhi. vide order dt.}
02.07.2025 of Hon’ble High Court of}

TR. P. (Crl.) 44/2025. The}

complete trial court record is awaited.




VISHAL GOGM™
Additional Sessions .
Special Judge ( PC-Act), (CBi)-24
‘Rouse Avenue District Court

Neur hi
Sl CNR No. and Cause title [Nature - Whether State case, Penal statutes No. of wH]\}Vell'nether accused is sitting Date of institution Date of cognizance
No _ ~ ___ komplaint case or closure report involved accused or former MP/MLA
DLCT11-000240-2024 Closure Report U/s 7 of PC Act, - Former MP Initial Institution Date: -
CBI Vs Unknown Official (Air R/W 120-B of IPC 19.03.2024
24 India) Matter received in this
court on 02.09.2025
Presen| Detail of prosecution (Statemen Detail of defence Date since Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of t Stage witnesses t of witnesses when by superior coutt, if yes give detail interim orders case.
Framingof the accused - matter has are existing in
of [case Whether been the matters
Charges| recorded posted for
or not final
arguments
WitnesWitnessWitnesses Defense Defense - =
ses es |examined withesses | withesses Within a year
cited d’°:Pe cited examined
-~ |Consid| - - -~ - - - -
eration

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

| The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing
delay in disposal of the matter

.

4 1) Fresh closure report received by way of transfer in the month of September 2025.

|2) Matter has been fixed for consideration.

G

-~




VIVCHAT, © GV E
Additionas cessions Judge
Special Judge ( PC-Act), (CBI)-24
Rouse Avenue District Court

New Delhi
Sl CNR No. and Cause title |Nature - Whether State case,Penal statutes No.of |Whether accused is sitting Date of institution Date of cognizance
No ____complaint case or closure report involved accused or former MP/MLA
DLCT11-001272-2024 Sessions Case U/s 3 and 4 12 Former MLA Initial Institution Date: 24.02.2025
State Vs Ritik @ Peter etc MCOCA 1999& |. 26.12.2024
25 25/54/59 Arms Matter received in this
Act court on 06.09.2025
Presen| Detail of prosecution |Statemen Detail of defence Date since [Whether there is any stay of proceedings ordered| Whether any | Expected date of disposal of
Date of [t Stage withesses t of witnesses when by superior court, if yes give detail interim orders case.
Framingf the accused - matter has are existing in
of [case Whether been the matters
Charges recorded posted for
or not final
arguments
WitnesWitnessWitnesses Defense Defense = ==
ses | es |examined witnesses | witnesses Within a year from the date of
cited d"°:Pe cited examined framing charge in the
[WM.App| 198 == = = = = = concluding chargesheet

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

; Short Summary of the work done in the case during the month '? The Achou plan formulated and the steps " |The specnfnc reasons, if any causing
{taken for expeditious disposal of the case delay in dlsposal of the matter

- Fourth Supplenentary charge sheet has been |

1) Fresh closure report received by way of transfer in the month of September 2025. filed in this month.

2) There are Twelve (12) accused in this matter.

{3) The matter was taken up on Four (4) dates in this month. ;
14) On the first two dates the Ld. SPP submitted that the processing of the Supplementary charge
sheet was at advanced stage and will be filed within a week.

5) Fourth Supplementary charge-sheet was filed by the 10 in this month.

6) Elght (8) mlsc apphcatlons were taken up and dlsposed of in this month
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Additional sesst u o

Speclal Judge ( PC-Act) (Cu i}-24

.lLU [

Sl CNR No. and Cause title [Nature - Whether State case, Penal statutes 't S sed is smmg Date of institution Date of cognizance
No complaint case or closure report involved accuse ©'8r former MP/MLA
DLCT11-000922-2025 Criminal Revision 438 of BNSS 2 Former MP -
Kirip Chaliha Vs State & Ors. 15.09.2025
26
Presen| Detail of prosecution [Statemen Detail of defence Date since |Whether there is any stay of proceedings ordered] Whether any | Expected date of disposal of
Date of t Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case.
Framingpf the accused - matter has are existing in
of [case Whether been the matters
Charges| recorded posted for
or not final
arguments
WitnesWitnessWitnesses Defense Defense - =
ses | es |examined witnesses | witnesses Within three months
cited d’°£pe cited examined
- Misc. | - - - - - - -
App

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

|The Action plan formulated and the steps
jtaken for expeditious dispesal of the case

The specnflc reasons, if any causing
delay in disposal of the matter

11) Fresh matter received by way of assignment in the month of September 2025.
2) Matter was taken up on two dates in this month.
3) On the last date the notice to respondent no 3 was received unexecuted. Directions were
passed for issuing fresh notice to respondent no 3 to be served through the IO.

"




VISHAL GOGNE
Additional Sessions Judge
Special Judge ( PC-Act), (CBI)-24
Rouse Avenue District Court

New Delhi
Sl CNR No. and Cause title |Nature - Whether State case, Penal statutes No. of |[Whether accused is sitting Date of institution Date of cognizance
No - ____complaint case or closure report involved accused or former MP/MLA
DLCT11-000959-2025 Criminal Revision U/s 438 r/w - Former MP -
Yogeshwar Dayal Sharma Section 440 BNSS 23.09.2025
27 e
State
Presen| Detail of prosecution |Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any | Expected date of disposal of
Date of t Stage witnesses t of withesses when by superior court, if yes give detail interim orders case.
Framingpf the accused - matter has are existing in
of ase Whether been the matters
Charges| recorded posted for
or not final
: arguments
WitnesFNitnesleltnesses Defense Defense - <=
ses | es (examined witnesses | witnesses Within three months
cited d"°‘:’Pe cited examined
-~ |Argum| - - - - - - -
ents

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled
“ Court on its own motion vs. Union of India & Ors.” below mentioned points have been added.

{Short Summary of the work done in the case during the month

{The Action plan formulated and the steps
|taken for expeditious disposal of the case

{The specific reasons, if any causing
|delay in disposal of the matter

1) Fresh closure report received by way of transfer in the month of September 2025.

2) Matter has been fixed for arguments.




U getled

. The Ld. Principal District & Sessions Judge PARAS DALAL
Rouse Avenue District Court, ’ Wﬁ@mmﬁ-m
New Delhi. i:i;p;gg;“ m;u;::
Ref No:- MP/MLAs/RADC/Gaz/2020/E-22388-22393 dated 24/11/2020 & MP/MLAs./RACC/Gaz./ZOﬁ?i%%??ﬁ%}%‘g |

12.01.24.

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and

Member of Legislative Assemblies (MLA's).

Respected Madam,

It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF

SEPTEMBER 2025.

1. Name of the Presiding Officer : Sh. Paras Dalal
2. Designation : ACIM-01

3. Date since which posted in the Court 1 26.10.2024 (A/N)
4. Total number of cases pending on the first day of the month : 21

5. Number of cases disposed in the month with details i.e. : 02

6. Number of cases pending on the last day of the month: : 19

Rause Avanus B.singt Courts, Hew Delh
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CNR No.
JLCT12-
000241- waiting
2019 & Stayed by Orders of the
o Hon'ble ILd. Proxy counsel for Hon’ble
Ct Case- |Crimin accused submitted that Stayed by Hon'ble Supren
dl Supreme Court Yes, Vide | Subi b Hon’bl Supreme
22/19 499/500 | . [Former [04/01/13 191211 [Further SLP(CRY) | Yo% Ve |Sublectio sy by = Hewblele T o) ComtSLP(CRL
SMRITI (Cqmp PC 1 MP 08/01/13 3 Procea] ™ { = §= | = (=] = -- 3477/2019 order dated |vacation of [Supreme Court Still India and 3477/2019, 3429/2019 (I
laint " | 22/04/19 stay.  continuing. Put up for| C), Vide order dated
ZUBIN Case) dings 3429/2019 (1I- 9 matter would
C), Vide otder further proceedings on X dited 22/04/19
RANI VS o 06.10.2025 ¢ expecite
SANJAY dated 22/04/19 once the stay
vy is vacated.
M
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Additional chief Judicp! Magistrate-01
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ZNR No.

JLCT12-
001394- - Awaiting
2019 & Sgg:%lz y Orders of the
Ld. Proxy counsel for|Hon’ble
~ Supreme Court A Stayed by Hon'ble Supren
il I SLP(CRL) |Yes, Vide | Subjectto [ocused submited thatjSupreme "oy 51 p(cr L)
64/13 “a’fm Further | - |-- — |~ 1| =~ | -~ | 347772019, |order dated |vacation of Sugreme y Court . Stlllndia and | 3477/2019, 342972019 (1
SANJAY ((Comp (499/500 | 1 [°\TH8 hisnonaloonons| ~  [Procee 3429’2(‘:))19 (| 20413 | sF  Lodoute, Pt up forjoster would| O e
NIRUPA | laint IPC g Yide oides further proceedings on|be expedited
Mvs |Case) dated 22/04/19 06.10.2025 once the stay
iis vacated.
SMRITI
ZUBIN
IRANI
iApplications moved on
behalf of applicant Ms.
Atishi Marlena seeking
CNR No. Re-list no  objection  for|Awaiting
JLCT12- the Yes, Vide | Subjectto frenewal of the Orders of the
000017- matter Order |decision on fapplicant/accused’s Hon’ble High
2021 & for . Dated |the petition jpassport. 'I.”lme sought Cour't of Stayed by the Hon’ble Hi
rimin | 200 refcelpt 14/12/23, [é/s;gz by lcomﬂlzlamanthtoﬁﬁ;e J“DfItltu woaulng Court and interim s
CtCase [Crimin s 0 continued L.P. reply the application. matter ainst tdal,
2/2021 al CréP;.C. mg/ further nonue pending [Fixed for filing of be expedited I
CHHAIL |(Comp 499/500/ Siittin 21/01/21 |127/01/21 E7/11/22 directi | 8 |- | -- - - - - subsequent before the [reply/arguments/consid jonce the stay
BIHARI | laint |00 IMPg ons/ord dates and | Hon’ble |eration/order on fis vacated.
GOSWA | Case) B IPC er from Jastly on High Court [06.10.2025.
MI the 06.05.2025 | of Delhi or (Stay on the proceedings
Vs Hon’bl ' vacation of |by Hon’ble High Court
SATYEN e Delhi stay order. of delhi s  still
DER High continuing,
JAIN & Court Put up for 20.11.2025
OTHERS for receipt of further
order from Hon’ble
High Court.
- Tl -
Feslda! Kamstrata gy
{ { Reuse Aveive Bstnes Caurts, Kewy Delhi
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roxy counsel for
A
JLCT12- ' . : waiting
g Yes, Vide Hon ble. Delhi High |5 4015 of the
. Order Court is 19.01.2026 jiyon-ble High| Stayed by Hon'ble High
1021 & Ct erinin | 200 Stayed by Dated and the interim orders of|  Courtin CRL.M.C.
Case [OUR| 200 Further Hon'ble High | 05.02.24, | . f1ave befe; C°“““‘;§f&l Delhi  and |2964/2021, vide order dat
15/2021 (Com P Sitting 28/08/20{, o, | |procee | o | | . _ Courtin | continued vacajtion of Matter fixed for further |20 would [24.11.21 and continued vi
KAILAS laimp 4997501 MLA | 21 ding/di CRL.M.C. on - proceedings/directions e - expedited | Orders dated 05.02.2024
B |cue) | PG rection 2964/2021, |subsequent ¥ |on 28.01.2026. once the stay| 10.04.2024, 18.07.2024
. vide order | dates and is vacated.  |07.10.2024, 31.01.2025 ai
3AHLOT dated 24/11/21 | lastly on lastly on 21.05.2025,
\'%A 21.05.2025
/IJENDR
\ GUPTA
CNR No.
JLCT12- Eaﬂier,
000094- (Origina there were
1022 & Cr | Date of directions :
. Pnstitutio o thi Disposed off on 03.09.202
n= Hon’ble Efforts made
17/2022 28/05/22 D7/04/2 High Court to list matter
STATE ) 3 & of Delhi to Case Disposed off onfevery week.
VS Cri;m —— " (Dz}lnt.e ]cin ;0/08/2 Final post the ] 03.09.2025. lannecessary
itting | whic] e n matter  [03.09.2025 |A ccused Acquitted. ljournments
&E%LA (State [506/509/| 7 | MLA | caseis "% fModif KL [ Py 58 S subsequent e avoided
2 VIPUL Case) | 34 IPC received ed to date d all efforts
= / Charge fixed e made to
&085 Institute Framed) therein, dispose  off
FIR NO d in this However, case.
’ court = is no such
. 06/09/22 directions
SHALIM ) Wes
AR passed.
BAGH
' \
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CNR No. Stayed by
JLCT12- Receip Klavhabe Eligh : Stayed by Hon'ble Hi
000112- t of s i I shared I?y !d' Court qua accused Kulde
. directi accused Counsels that interim Kumar in CRL.M.C. 1
022 & Cr Kuldeep Kumar stay has been extended |Awaiting o
ons " Yes, Vide - . 5853/2022, vide order dal
Cases el in CRL.M.C. enflew: ot by Hon’ble High court Orders of the 10/11/22
19/2022 _— No. 5853/2022, of Delhi, where next[Hon’ble High s
furipd the vide order 113055, Subjectto |date of hearing is [Court of A W
sTATE | 2 pe| S [vLe 8022 fasiograa |20 [HOWBL) |y | qated 1otz | 99" | Gacation of [19.11.2025. Delli  and oo I 2AOR.
Vs (State 188 e Hig and i subsequent is fixed 12.07.24, 26.11.24 a
qua other stay. Matter is fixed for|matter would
Case) Court dated and .. .[17.03.2025 and 24.07.20
CULDEE £ accused 03.12.2025. be expedited|
P Olhi / persons in B once the stay — dord%r i be.
KUMAR e CRL.M.C.6910 [+/+03-2025 s vacated, [ oiroes B0 NPDH |
& ORS 12022 & . il
FIR NO. chi’:l?ee Crl.M.A.26781/ ggteiz ;ézshearmg here
413721, g 2022, vide HeEReS.
P.S. order dated
{ALYAN 19/12/22
PURI
Vide order dated 09.11.2023,
revision petition preferred
ccused/ petitioner against
ummoning order was dismis
- by the Ld. ASJ/Spl. Judge (
. (g ct) CBL24 * (MPSML
CNR No. IDr{tec} Cases), RADC, ND. Furtl
JLCT12- nst:lt:uuo Complainant side seeks ﬂft:' t,ze Ldécoc;“;s?zg“&mzl:
000122~ 15/01/21 Receip more time to move| Awaiting UL IR DI TR e o
3 B in CRL.M.C. No. 9255/23
2022 & ) t of Yes, Vide appropriate application |Orders of the |~py M A. No. 34587/23 of
=T Cases |Crimin 200 (Dats o 26/04/2 Qrder, order dated . for substitution of LR [Hon’ble High |gon’ble High Court of De
11/2022 al CrPC Sitting | which 3& if any/ S 20.12.23 & | Subjectto of the complainant.| Courtof fwhere the summoning or
(Comp & ’ MLA . |19/01/23 29/04/2 [CTOSS e e - 02.04.24, |vacation of {Interim  orders  of| Delhi and [dated 19.01.2023 has b
fudst case is stamin 09122024 110092024 stay.  |Hon’ble High Court tter would [challenged and order da
RAVIND | 31 {499/500 received 3 : e Sl . £ ST AN IUEer Won ;
R |C9) | pc / tion and to be continued. Matter | be expedited b0'12'2‘023 bi’ig’eg‘; ptames lhi
- . f 20.02.2025 fixed for receipt of |once the stay [°2°1 Blven e
KUMAR Institute we| djournment before this Cc
VS d in this s prder, . ,1f is vacated. till the next date of heari
DURGES court = fany/complaince/consid This  interim  order v
H 28/10/22 eration on 27.10.2025. reiterated in order da
02.04.24, 10.09.24 and lastly
PQTIE\IARK ) 20.02.25. The next date
hearing is now 04.12.2025
Hon’ble High Court of De:
Now the matter is listed befi
ﬁ this court on 27.10.2025.
WeTa 7 .
A’;‘jjﬂ‘!ﬁ TR -1
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ZNR NO.

JLCT12-
000099- (Origina
2023 & | Date of
CR Institutio
CASES n= Awaiting Stayed by Hon'ble High
712023 21/10/21 Sved b [t is stated by Id. rders of the Court of Delhi in Crl.M(
) Matter Hon'I})’Ie Hiy b Yes, Vide Counsels that interim Hon’ble High No. 7326/2023, vide orde
Crimin (Date on is re- Coiift of De%hi order dated Subject to stay has been extended Court %f dated 11.10.2023, dated
STATE al |188/34 Sitting | which 10/12/21 28/08/2 | listed & Lol o b b | n —  |in CrLMC No 15.02.24, vacajtion of by Hon’ble High court Delhi and| 15/02/2024,12.07.2024.
Vs (State | IPC MLA | caseis 3 for 732é/2023 ©112.07.24, . of Delhi, where next vafier il 26.11.24 and 17.03.202¢
{ULDEE | Case) received purpos il ardl * ] 26.11.24, y- date of hearing is b dited interim orders have beer
P / e fixed Gated | [17.03.2025 19.11.2025. e fhe sty | continued till 19,11.2028
KUMAR Institute 1 18 ;023 Matter is fixed for ?snszeacat: ds ay Now the next date of heari
& ORS, d in this o : 03.12.2025. : here is 03.12.2025.
FIR NO. court =
372/21, 07/07/23
PS. )
GHAZIP
UR
ZNR No. Short  dates
MET1D= given and no
unnecessar
0OD177- adjoummerzlts
2023 & rare being
2R Cases . [given.
12/2023 IPW 9 cross _exammed Further  all
it ?/I;i(iness cite((jils:?asregreigi efftzlrts are V\flmbesses to be examin
STATE 186/189/ - made tojwas busy in Navrati di
Vs se:ﬁ o |353/506 m‘;\g 30.10.23 [31.03.24 [02.0824| PE [19|-| 9 |- |-| - | - & No De;:gg;sber po. 10  summoned.lyinoge  of rrangements, whe
AMANAT | Gt | 1pc Exemption sought from |.,c, appearance requires repea
ULLAH |Case) personal  appearance. by noditiously kummons.
KHAN Fresh summon issued |, q whenevet
to the witness forly bl date
FIR NO. 28.10.2025 f one week
272/2020, is given,
P.S. ubject to
Shaheen vailability of
Bagh ounsels.
Additions: Cnd¥uditiz: Megis[;ale.m
( T3 TG T3 e, % ol
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CZNR No.
JLCTi12-
000038~
2024 &
ZT Cases
02/2024

DIRECTO

RATE OF

ENFORC

EMENT

(ED.)

Vs

ARVIND

KEJRIWA
L

Crimin
Compl
aint
Case)

200
CrLPC.
r/'wls
174 IPC

Sitting
MLA

03.02.20
24

07.02.20
24

21.12.24

CE

Ye

Page ]

No. 7/18

30.11.2025

Matter was fixed for
recording of statement
of accused. Accused
ppeared through VC
and has answered the

igned by accused is
filed, taken on record.
ccused has opted to
ead defence evidence
and was directed to file
ist of witness with
dvance copy to the
opposite side. Accused
side has made request
alongwith  list  of
defence documents to
examine only one
witness i.e. Ahlmad of
court of Ld. Spl. Judge
CBI-09 RACC, with
relevant record. Reply
filed by complainant,
taken on record. Copy
upplied.  Arguments
eard on prayer for
ubmitting  list  of
defence
witness/documents
Matter be fixed for
iclarifications, if
fany/order on
04.10.2025.

Short  dates
given and no
nnecessary

; E;ljoumments

e being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously

d whenever
ossible date
f one week
S given,
ubject to
vailability of

Counsels.
Further,
whenever
matter is
listed for
evidence,
witnesses that
may be

examined on
the same date

“lare identified

in advance
and they are
isummoned
accordingly.
Adsions!
TR

Dates are taken by both t
Fide for non-availability
complainant’s witness or
personal request of coun
for accused.

e

ﬁ“{llj [ '01
Chat Judiciat Miaisirate 01
Ef'-?ﬂ. T S e

I

3 AN
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CNR No.
JLCT12-
000082-
2024 &
ZT Cases
04/2024

DIRECTO

RATE OF

ENFORC

EMENT

(E.D)

Vs

ARVIND

KEJRIWA
L

Crimin
Compl
aint
Case)

200
Cr.PC.
r/w/s
174 IPC

Sitting
MLA

06.03.20
24

07.3.24

21.12.24

CE

01

01

Ye

30.11.2025

Matter was fixed for
fecording of statement
of accused. Accused
appeared through VC
and has answered the
questionnaire provided.
Statement of accused
ws 313 CrPC duly
signed by accused is
filed, taken on record.
IAccused has opted to
lead defence evidence
and was directed to file
list of witness with
fadvance copy to the
opposite side. Accused

defence documents to
examine only one
witness i.e. Ahlmad of
court of Ld. Spl. Judge
CBI-09 RACC, with
relevant record. Reply
filed by complainant,
taken on record. Copy
supplied.  Arguments
heard on prayer for
submitting  list  of
defence
witness/documents
Matter be fixed for
clarifications,
any/order on
04.10.2025.

Short  dates
given and no
unnecessary
Fdjoumments
are being
given.

Further  all
efforts  are
imade to
dispose  of
case

expeditiously
and whenever
Possible date

side has made request ?Sf one ‘g::(
alongwith  list  of| .. G
ubject to

vailability of
ounsels.
urther,
henever
matter is
listed for
evidence,
witnesses that
may be

lexamined on
the same date
are identified

‘in  advance
it and they are

summoned
accordingly.

AR 777

Dates are taken by both 1
Fide for non-availability
complainant’s witness or
personal request of coun
for accused.

PERIEZEA B
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CNR No.
DLCT12-
000099-
2024 &
CT Cases
08/2024

DIRECTO
RATE OF
IZENFORC
EMENT
(E.D)
Vs
AMANAT
ULLAH
KHAN

Crimin
Compl
aint
Case)

190 (1)
(@)
CrRC
r/wls
200
Cr.P.C,
1973
r/wl/s
174 TIPC

Sitting
MLA

05.04.24

09.04.24

18.10.24

Compl

ainant

Eviden
ce

December
2025

CW1 cross examined
nd discharged.
Separate statement for

CE Stands closed.
Matter  fixed for
statement of accused
nder section 313 r/w
281 CrPC on
10.10.2025

closing of CE recorded. |

Short  dates
given and no
unnecessary
ladjournments
are being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously
d whenever
ossible date
f one week
given,
ubject to

atter is

examined on
the same date
re identified
in  advance
nd they are
ummoned

ccordingly

Dates are taken by both 1
side for non-availability
complainant’s witness or
personal request of coun
for accused.
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CNR No.
JLCT12-
000298~
2024 &
CT Cases
18/2024

DIRECTO
RATE OF
ENFORC
EMENT
Vs
AMANAT
ULLAH
KHAN

Crimin
al
Compl
aint
Case)

210 (1)
()
BNSS
r/wls
223
BNSS
& 208
BNS

Sitting
MLA

19.10.24

20.1.25

Matter
be
fixed
for
clarific
ation,
if any/
filing
of
written
submis
sion

December
2025

Fixed

10.10.2025
connected matter.

clarification/filing
ritten submission on javailability of
with Counsels.

Short  dates
given and no
unnecessary
djournments
re being
given.

Further  all
efforts  are
made to
dispose  of
ase

expeditiously
nd whenever

Both sides are yet topossible date
file written submission. of one week
for|is given,

of subject to

h’urther,
whenever
matter is
listed for
evidence,
witnesses that
may be

examined on
the same date
are identified
in advance
d they are
ummoned
ccordingly.

Dates are taken by both i
side for non-availability
complainant’s witness or
personal request of coun
for accused.

Page No. 10/18
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CNR No.
DLCT12-
000062-
2025 &

CT Cases
06/2025

SATYEND
AR JAIN
VS.
KARNAIL
SINGH &
ANR.

Crimin

Compl
aint
Case)

210(1)
and 223
lof BNSS
and u/s

356

r/wis
3(5)

BNS

Sitting
MLA

06.02.25

02.06.25

Pre-
Summ
oning
Eviden

ce

Application on behalf
of the complainant for
Eummoning of witness
for examination w/'s 348
of BNSS filed same is
allowed. last
opportunity given to
file PF for summoning
witness as per
pplication. Matter be
fixed for pre
ummoning evidence
n 30.10.2025

ne last opportunity
so granted to the
omplainant side to
eek instructions if
roposed witness at
erial no. 3 of list of
imesses would be
produced before court.

28.02.2026

Short  dates
given and no
unnecessary
adjournments
jare being
given.
Further  all
efforts  are
made to
dispose  of
case
expeditiously
and whenever
possible date
of one week
is given,
subject to
availability of
Counsels.
Further,

whenever
matter is
listed for

levidence,
witnesses that
may be
examined on
the same date
are identified
in advance
and they are
summoned
accordingly.

Fresh case has been receiv
by way of assignment
February ~ 2025. sir
02.06.2025 matter is on |
summoning evidence
complainant seeki
djournment.
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Short  dates
given and no

unnecessary
Edjoumments
re being
given.
Further  all
efforts  are
to
spose  of
ZNR No. Memo of appearance
JLCT12- Fnd Rejoinder expeditiously
000150- application no. 3 filed and whenever
2025 & 223 of on behalf of [possible date
ZT Cases [Crimin | BNSS Further complainant, taken onjof one week
13/2025 al and w/s Sittin argume record. Arguments fi given, [Fresh case has been receiv
Compl | 356 (1) MPg 19.05.25 nts on - - 30.11.2025 pdvanced and subject toby way of assignment
LIPIKA | aint and applica concluded on IA no. 2, pvailability of [May 2025.
MITRA |Case) | 356(2) tion. land IA no. 3. Matter Counsels.
VS. BNS fixed for clarifications, [Further,
NIRMALA if any/order on IA no. 3 whenever
SITHARA and on IA no. 2 on[matter is
MAN 08.10.2025 i for
vidence,
itmesses that
be
amined on
e same date
re identified
in advance
and they are
summoned
laccordingly.
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CNR No.
JLCT12-
000207-
2025 &
CRCases
15/2025

STATE
Vs

AMANAT

ULLAH
KHAN @
ORS.

FIR No.
95/25
PS
JAMIA
NAGAR

Crimin
al
(State
Case)

223(A)
3(5) of
BNS &
126 R.P.
Act

07

Sitting
MLA

11.07.25

Put up
for

Sine-Die
10,09.2025.

Case disposed off as|given.

on[Further  all
fforts  are
made to
dispose  of
case
expeditiously.

Short  dates
given and no
nnecessary

djournments
e being

Case disposed off as Sii
Die on 10.09.2025
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CNR No.

JLCT12-
1000258- | .
2021 & Nﬁ‘rter rfeie“’e‘j bY %aY lhort  dates
CCCases o1 transte given and no
No. Vide order no. Cases nnecessary
05/2021 Stayed by SR ORIRANT | e .
: - Gaz./2025/7989- . [Matter received by way
- Hob’ble High are being ;
Crimin ; 8010/D dt. 23.08.2025 |, transfer in the month
DELHI Court of Delhi Yes . : given.
JAL al (499,500 Sittin Further vide CRL oAl pedi Subjectto Matter was fixed for Further  all August
(Comp |IPCr/w |04 & |18.03.21 [06.04.21 [18.11.21 |Procee | 09 04 = ’ vacation of [0909.2025. matter has Stayed by Hon’ble Hi
BOARD ; MLA . M.C. dated o efforts  are 5
laint | 34 IPC dings Stay  |been re-notified on Court of Delhi vide CR
AND 3185/2021 & (08.12.2021 . 1., jmade to
Case) 20.01.2026 in Hon’ble|,. M.C. 3185/2021 & CRL.
ANE, CRL. M.A. High Court of Delhi as [L5P%%€  Ofls 196572001
Vs 19657/2021 = pdli dt. case ’
sy 02.09.2025  received [*Peditiovsly:
through e-mail. Put up
PS for 28.01.2026.
DBG
ROAD
W T 01
Additionai Chis! Judifial Mey strata
TR U P 2, = o
Rouse Avente BistrctCourts, dew Dei
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CNR No.
JLCT12-
00057- S}uzrt . 3ates
A0 & E::;ences:ar; °
3RN%aS€S Matter received b pUiemmnts
: gt Stayed by . Y lare being Matter received by way
37/2022 |(Crimin : : way of transfer ; :
Hob’ble High Yes . . igiven. transfer in the month
al [Former pumties Court of Delhi |vide order Sbigestic Vide oiilad 0. Gasts Further  all August
CBI (Cqmp 01 MLA 28.02.20 |09.06.22 - Pr.ocee 17 (-1 08 [- -] — - vide CRL. dated  |Vacation of [transfer/CBI/RADC/ efforts  are [Stayed by Hob’ble Hi
Vs laint dings Stay  (Gaz./2025/7989- i .3
M.C. 08.12.2021 made to (Court of Delhi vide CR
AREINT |Case) 6614/2022 BO10/D dt. 23.08.2025 |y, ce  of |M.C. 6614/2022
KHANN NDOH- 24.11.2025 Cas‘; -
B expeditiously.
PS
CBI
ACU-1

. AT -0
Adtiomei igial i strale-01
w3E va e =, = e

Rouse Avene Bistdct Couts, New Dol

POy
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CNR No.

JLCT12-
000217- Application IA no. 2 S::’c;r; angat:g
2019 & Argum for clarification of the|” =
2T Cases ents/su order dated 06.06.2025 djoumm;r)l,ts
No. bmissi Stayed by allowed. As per order : .
16/2019 ons on Hob’ble dt.  18.08.2025  of Fnelen hetng lt\r/it;?;rreiiewt}el: b&o‘ﬁy
(Com (499/504 —— point Supreme Court Yes Subject to fhon’ble supreme court %urthér all {August
RAJIV |plaint (I/500/34 |04 e 151.01.19 [02.02.19 of |08 03 - of India In the vacation of |of India, interim order .
MLA . . : efforts  are (Stayed by Hob’ble Supres
BABBAR |Case) | IPC framin matter bearing Stay. continues. Put up on i toCourt of India 41l furdl
Vs g of SLP NO 13.10.2025 for istiosa.  of Lt
ARVIND notice 13279/2024 awaiting further orders caslcje ’
KEJRIW /s 251 jof the Hon’ble ”
AL AND CrPC Supreme court of India. Expedlitpusly:
ORS.
ST T o szl <01
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CNR No. |

JLCT12-
000215~
2019 &
-T Cases
No.
15/2019

VIKAS
SANKRI
TYAYAN
@ VIKS
PANDEY

Vs
ARVIND
KEJRIW

AL

(Com
plaint
Case)

500 IPC

01

Former
CM

05.03.19

01.05.19

Further
Procee
dings

02

08

Stayed by
Hob’ble
Supreme Court
of India till
further orders

Yes

Subject to
vacation of
interim
order in
SLP (CRL)
No.
2413/2024
pending
before the
Hon’ble
Supreme
Court,

orders of the Hon’ble
Supreme court of
India.

IShort  dates

given and no
Application IA no. 2 u?ecessary
for clarification of the [* Joumn];er.lts
order dated "° g
06.062025 allowed. z’rﬂl‘ i
Put up on 16.10.2025 | .. me' i
for awaiting further

made to

dispose  of
case
expeditiously.

Matter received by way
transfer in the month

IAugust

Stayed by Hob’ble Supre
Court of India till furtl
orders.

Page No..17/18

T T -

sicid) bagistiate-01

Rouse Avanye Bistrict Chusts, New Delhi




CNR No.’
JLCT12-
000252-
2025 &
ST Cases
No.
18/2025

SHIV
KUMAR
SAXENA
Vs
STATE
OF NCT
OF
DELHI

PS
LP.
ESTATE

(Com
plaint
Case)

175 (3)

BNSS 01 - 128.08.25

Consid
eration

atter was listed on
4/09/2025

pplication for
mended memo or
arties and

ppointment letter of
the counsel filed, taken
on record. Complainant
directed to supply copy
of complaint alongwith
the application and
coloured copy  of
photos to sent to the
SHO.

Put up for filing of

report and
consideration on
09.10.2025

Fresh case received by w
of assignment on 28.08.20

Submitted Please

Forwarded Please:-

Page No. 18/18

Prepared by :- (JA/ Ahlmad)
in the court of Sh. Paras Dalal
Ld. ACJM-01/RADC, ND
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To,

The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI),
Rouse Avenue District Courts,
New Delhi.

Sub.: Monthly progress report of the Courts setup for trials against sitting and former Members of Parliament (MPs) and Members of Legislative Assembly
(MLAS). .

Ref. : No. MP/MLAS/RACC/Gaz./2024/298D-307D dated 12.01.2024.

Respected Ma’am,

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of
SEPTEMBER, 2025.

Yours faithfully,

o@ TTAL)
ACIM-#3/RADC,

afa%%%{é?fx*%’%@a%’%t%é
Additional Chief Judicial Hagistrate 03

7 iy P e, 3 e
Rouse Avenus District Courts, bem Do



MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MILAs
REPORT FOR THE MONTH OF SEPTEMBER, 2025

1. Name of Presiding Officer: MS. NEHA MITTAL
2. Designation: ACJM-03, RADC, NEW DELHI
3. Date Since which posted in the Court: 26-10-2024 (Afternoon Session)
4. Total number of cases pending on the first day of the month: - 20
5. Number of cases disposed in the month with details i.e. conviction, acquittal, discharge or acceptance of closure report, etc. : 02
CR Cases 09/2025 STATE VS SWATI MALIWAL JATHIND ACQUITTED on 03.09.2025
CR Cases 03/2025 STATE VS MANJEET SINGH & Ors. ACQUITTED on 23.09.2025

6. Number of cases pending on the last day of the month: - 19

Sr.| CNRNo. | Nat| Penal |No.|Wheth| Dateof | Date of | Date of |Present| Details of State | Detailsof | Datesince | Whether | Wh | Expect| Shortsummary of | Action | Specific
No| and Case | ure |statutes| of | er |Institutio| taking |framing| Stage | Prosecution | ment defence when thereis |eth| ed |theworkdoneinthe| Plan | reasons,
Title — | involve | acc | accuse n cogniza of witnesses of witnesses | matter has | any stay | er [date of | said case (s) during |formulat| if any
whe d use .d .is nce charge wit | wit | wit | 28 [Defenc| Defe been posted of . finy dispos the month ed and causin.g
ther d | sitting W o p— ed - & fia for final | proceedin ll:lte al of the steps d.elay in
stat or o hwes | s wheth seitiios | wits arguments gs rim| case. taken .f?r disposal
e former &ie | dvo] waa | = sk | ose ordered | ord expeditio qf the
case MP/ d |ppe |mine recor | coq | exa by. ers ) us said case
> MLA dl a ded . superior | are disposal (s)
com or not d court, if | exis of the
plai 2 yes give |ting said case
nt details in (s)
case the
or mat
clos ters
ure
rep
ort.
J , /
A \YJ




CRNO
17/2019DL
CT-12-
000141-
2019

STATE Vs

SOMNATH

BHARTI &
ORS

Stat

Cas

NO

76/2
014

323/354
/354C/1
53A/14
7/149/4
52/186/
353/356
/143/15
2/506/5
09/427/
341/342
/34 1PC

18

Sitting
MLA

29.09.14

16.07.16

17.07.18

Defenc
e
evidenc

e

45

13

32

Yes

30

25

No

No

By
Septem
ber,
2025

On 03.09.2025

DW-21, 22, 23 and
24 were examined
and cross-examined
& discharged.
Witness mentioned in
Para 3F & 4 were
summoned on filing
of PF for 12.09.2025.

On 12.09.2025

DW-25 is examined,
cross examined and
discharged. Bailable
warrant were issued
against Ins. Virender
Jain for Rs. 5000/-
with one surety was
issued through SHO
for 26.09.2025.

On 26.09.2025
DW-26 is examined
in chief, cross-
examined &
discharged. DW
Nizammudin be
summoned through
concerned SHO for
NDOH on filing of
PF. Put up for DE on
13.10.2025.

Short
dates will
be given
and no
unnecess
ary
adjournm
ent shall
be
granted.
Further
all efforts
are made
to dispose
of case
expeditio
usly.

30

witnesse

s
been

have

cited as
defence
witness

out
whic

of
h 18

witnesse
s  have

been

examine

d.




CRNO | Stat [186/353 Former| 08.04.16 | 30.08.17 Charge| 20 No No | Within | The matter was not No There is
4/2024 e |/332/14 Mp one |listed in September |adjournm | possibilit
DLCT-12- | Cas | 7/149/3 year, if |2025. ent shall | y of the
00008s5- | e | 4IPC the |On the last date of be | present
2024 FIR parties | hearing, it was granted in| matter
g%_ fail to |submitted by Ld. _ the | being
Counsel for accused | aforesaid | quashed
STATE VS | 013 g;tlg‘e s st cases | asthe
RITABRAT e Quashing petition has | unless | parties
A dUaSHE) peen filed before the | under have
BANERJEE din |y n1*ble High Court |compellin| settled
& ORS PUrsUa| ¢ Delhi and the g |thecase.
nee of | NDOH is 04.11.2025. | Circumsta
their | Accordingly, matter | nces. The
settle |was adjourned for court
ment. |10.11.2025. * | shall fix
short
dates in.
the matter
not more
than a
week.
The
witness
having
similar
roles
during
investigat
ion be
called on
the same
day for
examinati
onin
order to
expedite
the trial.
As far as




possible,

and
applicabl
e use
Section
294
Cr.PC for
admissio
n of
document
s.
CT NO Co |500IPC Former| 04.03.23 | 04.03.23 Argum Directions | Yes | -- |The matter was not | Short Directio
03/2023 TI}PI M ents on have been listed in September | dates will |ns have
DLCT-12- | aint framing passed by 2025, be given |peen
000039- | Cas of the Vide order dated andno | pacced
2023 e Notice Hon'ble 26.03.2025 passed by |UNNECESS |y the
and High Hon’ble High Court | ary Hon'ble
GAJENDE AL Court of of Delhi, interim adjouram |
R SINGH AR Delhi to order of stay has been |entshall | Bl
SEKHAWA ‘"_lPPhCﬂ[ this Court continued till next be Delhi 0
T VS ion Ufs " date of hearing i.e. | &ranted. ?lh' w
ARNEK 91 . 06.102025inthe ~ |Further [this
GHHLOT CrPC Atljoxe High Court of Delhi. |all efforts | Court to
the matter Accordingly, matter | are made |adjourn
to a date was adjourned for |0 dispose|the
later than further proceedings to [Of case | matter
the date 17.10.2025. expeditio |to a date
fixed by usly.. later
the than the
Hon’ble date
High fixed by
Court of the
Delhi in Hon’ble
Crl M.A High
No Court of
35172/202 Delhi in
3&Crl Crl MA
M.C. No No




9402/2023 35172/20
23 &
Crl
M.C. No
9402/202
3
CRNO | Stat | 143/147| 30 | Former| 21.07.22 | 19.10.22 - Argum | 41 - Yes, Yes [Subject|On 20.09.2025 Short
12/2022 e |[/149/18 MP ents on Proceedin to The present matter  |dates will | Proceedi
DLCT-12- | Cas | 6/188/3 Charge gs Stayed order |hasbeenstayedby |begiven [ngs
000073- e 32/353 [further by of the Hon’ble ngh and no Stayed
2022 FIR | IPC & proceed Hon'ble Hon'bl | Court of Delhi and ~ |unnecess by
NO | 3 PDPP ings High ¢ High |[NDOH therein is ary Hon'ble
STATE vs | 200/| ACT Courtin Court |20.01.2026. adjournm | e p
vasu | 2 Crl MA of  |Copy of orderdated |entshall | = .
RUKHAR No * Delhi  {10.09.2025 was be CriMA
& ORS where | placed in the file. granted. )
11549/202 the Matter stands Further | NO
3& matter |adjourned to all efforts |11549/20
Crl M.C. is 31.01.2026 . are made (23 &
No listed to dispose | Crl
3077/2023 for ofcase |M.C. No
03.04.2 expeditio (3077/202
024. usly. 3
CTNO | Co |499/500| 3 | Sitting | 07.08.18 | 13.09.18 | 18.11.20| Miscell | 3 3 Yes, Yes | Subject | The matter was not | Short Proceedi
17/2019 | mpl | /351PC MLA aneous Proceedin tothe |Jisted in September |dates will | ngs
DLCT-12- | aint Appear gs Stayed outcom | 2025, be given |Stayed
000221- | Cas ance by e of andno  |py
2019 ¢ Hon'ble € The present matter | UPMECESS | gon'hle
High MC s been stayedby |2 High
IMRAN Conrtiiy NO 'honble High Court | adjourmnm |~ o o0
HUSSAIN Crl MC 833/20 | and NDOH is entshall |- 0 MC
Vs No i;ndin 02.12.2025 before the b:a a |No
VIJENDER . Hon’ble High g d
GUPTA & R g inthe | cour of Delhi, The |Further  (833/2021
ORS Hon'd! | magter is now listed |21 efforts
e High are made

N




Court |for 11.12.2025. to dispose
of of case
Delhi. expeditio
usly.
CTNO Co |499/500 Former | 29.05.17 | 03.06.17 | 03.07.19 | Miscell - 3 Yes 22.12.20 |Yes, Yes | Subject |On 20.09.2025 Short Proceedi
13/2019 | mpl | /501/50 MLA aneous Proceedin to The present matter | dates will | ngs
DLCT-12- | aint | 2/34 Appear gs Stayed outcom | has been stayed by  |be given |Stayed
000211~ | Cas| IPC ance by eof  |Hon’ble High Court |andno |py
2019 € Hon'ble lc\:/f(l: 5 ?f]ge(])? 22(1)[;d6 I;I])fOH unnecess Hon'ble
2 0|15 15.01. efore |ary +
SATYEND Ecl:ihrt i 1746/2 | the Hon’ble High adjournm g:)gullt i
AR JAIN C 023 | Court of Delhi. Copy |ent shall
rl M.C. 3 Crl
Vs No pe'ndtll? cl)g c(a)rgezxi) gz;ted be wd M.C.No
MANIJINDE ginthe|15.09. was granted. g
R SINGH 1746/2021 Hon’bl | placed in the file. Further | 1746/202
SIRSA & e High |The matter isnow |l efforts |1
ORS Court |listed for 23.01.2026. |are made
of to dispose
Delhi. of case
expeditio
usly.
CT NO Co |403/406 Sitting | 14.02.13 | 12.07.13 - PE -] - - - Yes, - Yes | Subject | The matter was not | Short Stayed
ng'g 1192 ::ﬁ: /(1)113(1){’1(? M Proceedin tothe |listed in September dnte§ will | by
e gs Stayed outcom | 2025, be given |Hon'ble
000225- | Cas by eof andno  |High
e
2019 Hon'ble Crl The present matter | UMMECESS | Court in
High MC  |hasbeenstayedby |2Y Crl MC
DR Court in No. ! the Hon'ble High adjournm |,
SUBRAMA Crl MC 578120 Court of Delhi and ent shall 578/2021
NIAM No 2l INDOH thereinis  |®
SWAMY STR/2021 pendin |0g 102025, The  |granted.
Vs SONIA &m  Imatter stands Further
GANDHI & Hon’bl adjoumed for all efforts
Ors e High 18.10.2025. are made
Court to dispose
of of case




Delhi. expeditio
usly.
CRNO | Stat | 186/353| 13 | Sitting | 13.08.18 | 18.09.18 Charge | 71 In W.P. |Yes |Subject| On 26.09.2025 hort dates | In W.P.
2/2019 e |/332/34 MLA (Crl) No to the willbe  [(Crl) No
DLCT-12- | Cas | 2/323/5 (Order 3559/2018 order |The present matter | given and | 3559/201
000017- e | 04/506 on , Hon'ble of has been stayed by  [no 8,
2019 FIR | (ii)/120 charge High Hor}’bl the Hon’ble High unnecess |yyonmie
NO | B/109/1 already Court hiss e High |Court of Deu.ﬁ :'md ary High
STATE Vs |34/2 | 14/149/ passed) Fcted Court, |NDOH therein is adjournm | =
AMANATU | 018 | 34/36 it e where |26.02.2026. The ent shall | -~
LLAH L Trial the  |meterstands - directed
KHAN & Constwill| [ | Joamed for granted. | that the
ORS ‘ 15 07.03.2026. Further ’
refrain listed all efforts | Trial
from for are made |Court
Proceedin 22.05.2 to dispose | will
g further, 024, ofcase |refrain
after expeditio |from
passing usly. Proceedi
Order on ng
Charge. further,
Next date after
of hearing passing
before Order
Hon’ble on
High Charge.
Court of
Delhi is
11.03.202

5




9 | CT-23/2019| Co |499/500 Sitting | 03.11.18 | 21.01.19 - Argum - | - - - - -- Yes, Yes |Subject | On 19.09.2025 Short Stayed
DLCT-12- m.pl IPC MP ents on Proceedin tothe |Present matterhas  |dates will [by
000249. | aint Notice gs Stayed outcom | been stayed by be given | Hon'ble
2019 Cas u/s by the eof by |Hon’ble Supreme andno | Syprem
e 251 Hon'lile the | Court. The tentative |Unnecess |o Court
RAJIV CrPC Supreme Hon’bl |date of hearing before | ary
BABBAR Court i e the Hon'ble Supreme |adjournm
Vs SHASHI s maifer Supre | Court of India is ent shall
THAROOR m— me 28.10.2025. Copy of |be
KRG Court |order dt. 15.09.2025 |granted.
SLP inthe |has been placed in | Further
no.12360/ mater | file, Matter is all efforts
2024 bearing | adjourned for are made
SLP  106.11.2025. to dispose
no.123 of case
60/202 expeditio
4 usly.
10| CT NO | Co |499/500 Sitting | 15.03.19 | 15.03.19 - Framin -1 — . — = Yes, Yes | Subject | On 15.09.2025 Short Stayed
10/2019 n}pl IPC MP gof Proceedin to the dates will | by
DLCT-12- | aint Notice gs Stayed outcom | The matter has been |be given |Hon'ble
000193- | Cas uss by eof |stayed by the Hon'be [andno | gjgh
2019 e 251 Hon'ble Crl  |High Court of Delhi |UNmecess | ourt in
. CrPC High MC  |vide order dated ary Crl MC
SIDDHART i No. 08.09.2025 and adjournm No
HA SINGH Crl MC 2595/2 | NDOH before the ent shall 2595/201
Vs PINAKI No 019 _ |Hon'ble High Court |be 9
MISHRA pendin | is 22.01.2026, granted.
sl gin  |accordingly matter is |Further
Hon'bl | adjourned for all efforts
¢ High |29,01.2026, awaiting |are made
Court | for further order of |0 dispose
of Hon’ble High Court | of case
Delhi. |of Delhi. expeditio
usly.




11

Co

CT NO 499/500 Sitting | 17.12.18 | 15.01.19 - Framin - - Yes, Yes | Subject | On 15.09.2025 Short Stayed
112019 |[mpl| IPC MP gof Proceedin to the dates will | by
DLCT-12- | aint Notice gs Stayed outcom | Matter has been be given | Hon'ble
000195- | Cas u/s by eof |stayed by the andno | gigh
2019 " 51 Hon'ble Crl Hon’ble High Court {UNNECess |court in
SIDDHART oL High MC  |of Delhi vide order  [ary Crl MC
HA SINGH vt No. dated 14.05.2025 and |adjournm |,
Vs PINAKI Crl MC 2617/2 |NDOH before the ~ [entshall |, 0
MISHRA No 019 & |Hon'ble High Court |be 9 & MA
MA  1i522.01.2026, granted.
AGLF2010 No accordingly matter is |Further Dip
& MA No 10470/ adjourned for all efforts 10470/20
10470/201 2019 |29.01.2026, awaiting |are made 19
9 pendin | for further order of |0 dispose
gin  Hon'ble High Court |Of case
Hon’dl | of Delhi. expeditio
e High usly.
Court
of
Delhi.
12| CTNO Co |499/500 Former| 06.06.19 | 06.06.19 |01.08.19| CE - - Yes, Yes | Subject | On 01.09.2025 Short Stayed
44/2019DL | mpl | IPC ™ Proceedin to the dates will | by
CT-12- | aint gs Stayed outcom | [A 01/2025 had been |be given |Hon'ble
" 001167- | Cas by eof |filedonbehalfof  |andno |pjen
2019 & Hon'ble Crl  laccused seeking URRECESS | Court in
High MC  |clarification of order ary Crl MC
VIJENDER Court in No. dated 06.06.2025. adjournm No
GUPTA Vs Crl MC 6508/2 | The present ent shall 6508/201
ARVIND No 019 is a;?p]ication stood be g
KEJRIWAL B pendin disposed off as granted.
AND ANR gin  |withdrawn. Further
Hon’bl all efforts
e High | On 02.09.2025 are made
Court to dispose
of Interim order of stay |Of case
Delhi. | of proceedings in this |expeditio
matter had been usly.

continued by the
Hon’ble High Court




of Delhi vide order
dt. 25.08.2025 and
NDOH therein is
30.01.2026. Put up on
09.02.2026 for
awaiting further order
of the Hon’ble High
Court of Delhi.

On 03.09.2025

1A 01/2025 had been
filed on behalf of
Accused Arvind
Kejriwal for seeking
permission to travel
abroad. The said
application was
disposed off on
03.09.2025.
Permission was given
to the Accused to

depart from India.
13| CTNO Co | 499/ former | 13.12.21 | 15.12.21 - Misc./ The Yes |Subject | The matter was not_ | Short There is
25/2021 | mpl | 500/ Mp Appear petition tothe |Jisted in September |dates will | no stay
DLCT-12- | aint 504 IPC ance regarding |  |outcom |205, be given |on the
000089- | Cas quashing eof | The matter hasbeen (30410 |proceedi
2021 € (Order of Crl stayed by Hon'ble ~ |UANECESS |poq
on summoni MC  |High Court of Delhi ALY before
AAM Sumin ng order No.  |&NDOHis adjournm | g i
AADMI oning passid biy 4602 | 26.11.2005. Wtler | SEORRIL 1L
PARTY VS passed ¢l sourt 022 .| was adjourned for be Yiowever
VIJENDER on ——— pendin | further proceedings | granted.
GUFLa 29.06.2 P gin  lon05.12.2025 for  |Further > .
before the Hon'bl itine furth all efforts |exempti
022) y 3 awaiting er
Hon’ble e High | yrders of Hon’ble are made |on from
High Court High Court of Delhi. to dispose |appeara
Court and of of case  |nce has
Delhi. expeditio




as per the
order
dated
05.09.202
2 of
Hon’ble
Delhi
High
Court, the
Hon’ble
Delhi
High
Court has
adjourned
the matter
for
08.02.202
4 and the
interim
orders
qua the
appearan
ce of the
petitioner
have been
continued
till the
Hon’ble
High
Court of
Delhi for
04.11.24.

usly.

been
granted
to the
accused
through
duly
authoriz
ed
counsel.
Stayed
by
Hon'ble
High
Court of
Delhi in
CriMC
No
3467/202
2. Only
interim
relief
that has
been
granted
to the
accused
is that
he shall
be
granted
exempti
on from
appeari
ng
through
duly




authoriz

ed
counsel.
14 |CR/16/20 | Stat [210(1) Sitting | 07.12.24 | 17.10.23 | 03.05.25 | Prosec [ 17 | - not - On 09.09.2025 Short Sometim
24 € 17223 MP ution dates will |es
CNR NQO |case PG Eviden PW-1 was partly be given |adjourn
DLCT12- ce examined and bound |andno  |ments
000371- down for NDOH. CT |unnecess |have to
2024 Sonu was summoned ﬂf}{ be
STATE Vs andh notice issued to adjtmlm;lln F':ri:lme‘i
Incharge, V-B for ent shall | under
EI(R) GRAD NDOH. Putupon  |be compelli
27.09.25. granted. |ng
CHANDO Further |circumst
LIA all efforts |ances
On 27.09.2025 are made | due to
= = to dispose | non
e of case  |availabili
expeditio |ty of the
soughit by Prosy usly. counsels
Counsel for accused. orthe
Matter is now listed —_
for PE on_15.10.2025. persons.
Filing of
miscella
neous
applicati
ons
15 [CT. Co 156(3) Former| 20.12.19 Misc. [ - | -- - 30-06- | On 27.09.25 Short Sometim
Cases/8/2 | ™pl (crpC, ™ appear 2026 |Status report was dates will |es
025 aint ance filed by the IO and  |be given |adjourn
DLCT12- | Cas some more lime was |andno  |ments
& required to complele |unnecess |have to
GO the investigation. Put |ary be
2025 up for filing of further | adjournm | granted




SHIV status report on ent shall |under
KUMAR 29.10.2025. be compelli
SAXENA granted. |ng
Vs Further |circumst
ARVIND all efforts |ances
KEJRIW are made |due to
ALAND to dispose | non
ORS of case  |availabili
) expeditio |ty of the
usly. counsels
or the
accused
persons.
Filing of
miscella
neous
applicati
ons
16 |CR Stat | 186/35 Sitting | 23.12.14 | 06.04.17 (27.05.25| P.E. | 18 14 On 11.09.2025. Short Sometim
Cases/5/2 | € |3/357/ LA dates will |es
025 Cas prn PW-13 is examined |be given |adjourn
DLCT12- | © and cross andno  |ments
000078- FIR |C examination has been |unnecess |have to
2025 K deferred subjectto | ary be
STATE Vs 1%31/ the cost of 5,000/~to | adjournm | granted
PRADHU 22 be deposited in the ~ [entshall |under
MAN court on the next be compelli
date. 1O Inspector Jag | granted. |ng
RAIPUE Mohan, SI Suraj Further [circumst
Bhan, ASI Mahesh | all efforts |ances
Chand and MHCM |are made |due to
be summoned to dispose | non
through concerned of case availabili
SHO. Put up for PE | expeditio |ty of the
on 17.09.2025. usly. counsels
orthe
On_17.09.2025 accused
persons.

PW-14 Retd. SI Suraj

Filing of




Bhan is examined ,
cross-examined &
discharged , PW’s
Insp. Jag Mohan, ASI
Mahesh chand and
MHCM was
summoned through
concerned SHO , Put
up for PE and
payment of previous
cost on 25.09.2025 .

On 25.09.2025

PW 13 Cross was
examined and
discharged. An app.
U/s 311 Cr.P.C./348
BNSS was filed on
behalf of prosecution
for summoning Dr.
Nariender
Tackchandani. The
said application was
disposed off as
allowed.

Matter is now listed
for PE on _
14.10.2025.

miscella
neous
applicati
ons

17

CR
Cases/11/2
025
DLCT12-

000135-
2025

STATE Vs

&ABID&

Cri
min

Stat

Cas

288/30
4A/34
IPC

02

Former

(Original
date of
institutio
n=
06/01/20
24) (Date
on which
case is
received/
Instituted

29.04.20
24

Miscell
aneous
Argum
ents/Cl
arificat
ion

10

31.03.2
026

On 04.09.2025

Matter was listed for
arguments on
application u/s 274
BNSS filed on behalf
of A-2 seeking
discharge.

Part arguments on the

Short
dates will
be given
and no
unnecess
ary
adjournm
ent shall
be

granted.

Case has
been
received
by way
of
transfer
in
August
2025




ANR.

in this

application were Further

court heard and matter was |all efforts
25/08/20 listed for remaining |are made
25) arguments on to dispose

application u/s 274  |of case

BNSS on 24.09.2025 |expeditio

at 11:30 A.M. usly.

On 24.09.2025

Case file was before

Ld. Revisionist Court

and Robkar was

placed before the

undersigned .

Accordingly, matter

was adjourned for

remaining arguments

on the application for

10.11.2025.

18 |ICR Cri [188/26 | 04 | Sitting | (Original | 29.04.23 Compli| 31 31.03.2| On 08.09.2025 Short Case has
Cases/06/ | min |g/147/ MP(On| date of ance 026 : dates will |been
2025 al 148714 e institutio on Adjournment sought |be given |received
DLCT12- | Stat Accuse n behalf for accused persons [andno by way
000080- e |9/427 d) | 7/9/2022. of all for appearance, Put | unnecess |of

Cas |1pC & (Date on 10%s/ up for compliance u/s | ary transfer
2025 N ;:::ll; Seruiti 207 Cr.P.C. on adjo'ﬁ“}f‘ i:
a
STATE Vs Act & received/ ny of HAs f,';‘ ’ zc;lzg; *
VERAR 3 it — On 17.09.2025 granted.
TANWAR Pand in this ents. Compli /o207 | Further
& ORS. ande court o B L all efforts
mie: =25.08.2 Cr.P.C. was done.
e Matter is listed for | are made
Act. 621 arguments on the to dispose
point of charge on | Of case
08.10.2025. expEditio

usly.
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CR No.
17/2025
CNR No.

DLCT12-
000272-
2025
STATE
VS
VASU
RUKHAR
& ORS.

Stat
Cas
FIR-

61/2
022

DPDP
ACT

Former

Date of
regist.
07-06-
2022
ODI-

11.09.20

25(RBT)

07/06/20
22

Misc./
Appear
ance

On 11.09.2025
Fresh case received
by transfer order
dated 10.09.2025
passed by Ld.
Officiating Principal
District & Session
Judge-cum-spcl
Judge (PC Act) CBI,
RADC,ND .
Summons were
issued to all the
accused through SHO
for 20.09.2025.

On 20.09.2025

B/W was issued
against accuse Kamal
Bagri through
concerned SHO and
also notice is issued
to 10 for NDOH. Put
up for 09.10.2025.

Short
dates will
be given
and no
unnecess
ary
adjournm
ent shall
be
granted,
Further
all efforts
are made
to dispose
of case
expeditio
usly.

Case has
been
received
by way
of
transfer
in
Septemb
er 2025

Additional Chief Judicial tdagistrate-03

Rouse Avenus District Courts, New Delhi
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs & MLAs
REPORT FOR THE MONTH OF SEPTEMBER 2025

1. Name of Presiding Officer
2. Designation
3. Date since which posted in the Court

: SH. VAIBHAV CHAURASIA
: ACIM-04
: 26.10.2024 (Afternoon)

YifATaR T2 T TueIeE 04
Additional Chief Judicial Magistrate-04
ST . 503 UTere dd,

} Room No. 503, Fifth Floor

4. Total number of cases pending on the first day of the month (as on 01.09.2025)  : 20 cases 1133@3 El alacliilﬂt ;‘? iaoei fh'li
. w
5. Number of cases pending on the Last day of the month (as on 30.09.2025) : 22 cases Rouse Avenue District Courts,
S. CNR No. Nature — Penal No. | Whether | Date of ‘Present Details of |State | Details of | Date Whethe | Whether | Expected Short summary Action Plan Specific reasons,
No. and whether state statutes of | accused | institution stage | prosccution |™Ment | defence | Ssince rthere |any date of of the work done | formulated and | if any causing
Case Title case, involved | accu | issitting Date of taking | Date of witnesses | of witnesses | when isany |interim disposal of in lI.u: case the steps t_a_kcn delay in disposal
complaint sed or congnizance | framing aceus matter | stay of | orders are | case during the for expeditions of case
case of closure former of - - — ed - has been | procee | existing in month disposal of the
report MPp/ charge Wit| Wit | Wit | oy o¢ | Defen | Defe posted gings the . case
MLA TES | nes | nes o cc. nc'e for final | ordere | matters
Ses | SeS | Ses | ioor witne | witn argumen | d by
cite | dro | exa ded [SSts |esse | .o superio
d ppe | min - cited |s r court,
d ed not? exa if yes
min give
ed details
l. | DLCTI2- Application U/s 175 of 7 | Three 22.082024 | NA NA Misc. |[NA|NA|NA| NA [ NA | NA NA No No Matter stayed [ On  02.09.2025 | Appropriate steps | Matter stayed by
000220-2024 | for BNSS, 2023 accused appeara by Ld. | proceedings have | are being taken by | Ld. Sessions
registration of persons nce Sessions been stayed by |giving shortest| Court, RACC.
Mise. Crl. No. | FIR are Ex- Court, RACC. | Hon'ble Sessions | possible dates for
53/24 MLASs Court till 25.09.25 | expeditions
and one 50 matter re-|disposal of the
Mohammad of the notify on | case.
Illas v. State accused 06.10.2025.
& Ors. persons is
a sitting
MLA .
2. |DLCTI2- CT. CNO. U/s 276B 3 | Oneof 14.02.2019 | 28.02.2019 - |Argume | 3 f-- 103 [Not - - -— Yes Yes Depends upon | On  10.09..25, a | Appropriate steps | Stay of
001357-2019 | 53/2019 RAwv 278B the nts on wit | Recor the order of | copy of order | will be taken for | proceedings by
AND 278E accused charge nes | ded Vide Vide latest | Hon'ble High | dated 03.09.2025 | expeditious Hon'ble High
1.T.O. OF THE IT persons is and ses order order dated | Court of of Hon'ble High | disposal of the Court of Delhi
VS. ACT, 1961 a sitting awaitin wer dated 04.12.2024 | Delhi Court of Delhi | case after
M/S. AIMS MP. g orders e 26.05.2 was placed on | vacation of
SANYA of exa 022, the record  whereby | interim order.
DEVELOPE Hon'ble min procecd directions  have
RS PVT. High ed ings been given for
LTD., Court in before continuation  of
MALOOK of pre- this interim order till
NAGAR Delhi. char Court the next date of
(DIRECTOR) ge were hearing i.e.
& ROOP evid stayed 16.02.2026. A3
KISHORE enc by namely  Sh.
MADAN e Hon'ble Roop Kishore
: _ High Madan requested \
4
) . Rmsse Avenue,District Court

~ Naw Delhi




Court

for change of

of surety, fresh Bail
Delhi. Bond  furnished
same was ordered
to be verified
from the SHO
Concerned  and
matter was re-
notify for
16.10.2025 for the
said purpose only.
DLCTI12- CT. C. NO. u/s One of 14.02.2019 | 28.02.2019 -- Argume =~ 103 |Not - - -— Yes Yes Depends upon | On  10.09..25, a| Appropriate steps | Stay of
001361-2019 | 55/2019 176B/278B/2 the nts on wit | Recor Vide the orderof |copy of order|will be taken for | proceedings by
LT.O. 78EOF IT accused charge nes |ded order Vide latest | Hon'ble High | dated 03.09.2025 | expeditious Hon'ble High
VS. ACT, 1961 persons is and ses dated | order dated | Court of of Hon'ble High |disposal of the Court of Delhi
M/S. AIMS a sitting awaitin wer 26.05.2 | 04.12.2024 | Delhi Court of Delhi | case after
SANYA MP g orders e 022, the was placed on | vacation of
DEVELOPE of exa proceed record whereby | interim order.
RS PVT. Hon'ble min ings directions  have
LTD., High ed before been given for
MALOOK Court in this continvation  of
NAGAR of pre- Court interim order till
(DIRECTOR) Delhi. char were the next date of
&ROOP ge stayed hearing ie.
KISHORE evid by 16.02.2026. A3
MADAN enc Hon'ble namely  Sh.
e High Roop Kishore
Court Madan requested
of for change of
Delhi. surety, fresh Bail
Bond  furnished
same was ordered
to be verified
from the SHO
Concerned  and
matter was re-
notify for
16.10.2025 for the
said purpose only.
DLCTI2- CT. C.NO. u/s One of 14.02.2019 | 28.02.2019 - Argume - |03 |Not - - oen Yes Yes Depends upon | On  10.09..25, a| Appropriate steps | Stay of
001359-2019 | 54/2019 276B/278B/2 the nts on wit | Recor Vide the orderof |copy of order|will be taken for | proceedings by
LT.O. 78EOFIT accused charge nes |ded order Vide latest | Hon'ble High | dated 03.09.2025 | expeditious Hon'ble High
VS. ACT, 1961, persons is and ses dated order dated | Court of of Hon'ble High | disposal of the Court of Delhi
M/S. AIMS FOR THE a sitting awaitin wer 26.05.2 | 04.12.2024 | Delhi Court of Delhi| case after
SANYA FY 2014-15 MP g orders e 022, the was placed on | vacation of
DEVELOPE of exa proceed record  whereby | interim order.
RS PVT. Hon'ble min ings directions  have
LTD., High ed before been given for
MALOOK Court in this continuation  of
NAGAR of pre- Court interim order till
(DIRECTOR) Delhi. char were the next date of
&ROOP ge stayed hearing ﬁg
KISHORE evid by 16.02.2026. A,

¢




MADAN

enc Hon'ble namely  Sh.
e High Roop Kishore
Court Madan requested
of for change of
Delhi. surety, fresh Bail
Bond  furnished
same was ordered
to. be verified
from the SHO
Concerned  and
matter was re-
notify for
16.10.2025 for the
said purpose only.
DLCTI2- CT.56/2019 U/s 200 2 Final 2 2 Recor Yes Yes Depends upon | On  10.09..25, a| Appropriate steps | Stay of
001363-2019, Cr.PC. R/w argume ded the order of | copy of order| will be taken for | proceedings by
L.T.O. 276B/278B2 nts and Vide Vide latest | Hon'ble High | dated 03.09.2025 | expeditious Hon'ble High
VS. 78E OF THE awaitin order | order dated | Court of of Hon'ble High | disposal of the Court of Delhi
M/S AIMS ITACT, g orders dated 04.12.2024 | Delhi Court of Delhi| case after
PROMOTER 1961 FOR of 31.05.2 was placed on | vacation of
S PVT.LTD,, THE FY Hon'ble 022, the record  whereby | interim order.
MALOOK 2012-13 High proceed directions  have
NAGAR Court ings been given for
of Delhi before continuation  of
this interim order till
Court the next date of
were hearing ie.
stayed 16.02.2026.
by Since, other three
Hon'ble connected matters
High are fixed for
Court 16.10.2025 The
of matter was re
Delhi. notified on
16.10.2025.
DLCTI2- CT. C. NO. u/s. 22 Framin 3 | Not Yes Yes Depends upon | On 15.09.2025, a | Appropriate steps | Stay of
001351-2019, |51/2019 499/500/34/3 gof wit | Recor Vide the order of | copy of order | will be taken for | proceedings by
MANISH 51IpC notice nes | ded order Hon'ble High | dated 09.09.2025 | expeditious Hon'ble High
SISODIA and ses dated Court of of Hon'ble High | disposal of the Court of Delhi
VS. awaitin wer 23.11.2 Delhi Court of Delhi | case after
MANOJ KR. g orders e 023, the was received | vacation of
TIWARI of exa proceed through  counsel | interim order.
(MP), Hon'ble min ings whereby
PARVESH High ed before directions  have
SAHIB Court in this been given for
SINGH of Delhi pre- Court continuation  of
VERMA(MP) sum were interim order till
, HAS RAJ mo stayed the next date of
HANS(MP), nin by hearing ie.
HARISH g Hon'ble 18.12,2025.
KHURANA, evid High Accordingly,
VIJENDER enc Court matter was re-
GUPTA(ML e of notify for
A), Delhi. 23.12,2025.
MANJINDE
R SINGH |
Reuse AvenuelDistrigy Coyrt

=

New Delhj




SIRSA(MLA)

DLCTI2- CT.C. NO. U/S. 499/500 Former 19.07.2019 | 02.08.2019 | 10.01. | Post 3 Not - - Yes Yes Depends upon | On 13.08.2025, a | Appropriate steps | Undertaking
001350-2019 | 50/2019 IPC MP 2020 notice wit | Recor the orderof |copy of order| will be taken for | given by Ld.
ZEE MEDIA complai nes | ded Vide Vide order | Hon'ble High |dated 11.08.2025 | expeditious Counsel for
CORPORATI nant's ses order dated | Court of of Hon'ble High| disposal of the complainant
ON LTD. evidenc wer dated | 30.11.2023 | Delhi Court of Delhi | case after before Hon'ble
VS. cand e 07.01.2 | of Hon'ble was received | vacation of High Court of
MS. MAHUA awaitin exa 021 and | High Court through proxy | interim order. Delhi that he
MOITRA g orders min 06.04.2 | of Delhi counsel as per would not
of ed 021, which next date of examine any
Hon'ble in Ld. records the hearing before the witness before the
High pre- counsel | undertakin Hon’ble high trial court.
Court sum for g given by court is
of Delhi mo respond Ld. 20.11.2025
nin entwas | counsel for matter was re-
3 bound | respondent notify for
evid by the that he 25.11.2025.
ene stateme | would not
e nt given [ examine
by him any
before witness
Han'ble | before this
High Court till
Court next date.
of Delhi
that he
would
not get
witness
es
examin
ed
before
the
Trial
Court.
DLCT 12 CT.C. No. U/s 499 r/iw Former 16.11.2021 | 01.12.2021 -- Framin 4 Not - - Yes Yes Depends upon [On  30.08.2025 | Appropriate steps | Stay of
000080-2021 | 21/2021 section 500 MP gof wit | Recor the order of | Counsel of both | will be taken for | proceedings by
Tajinder Pal IPC noticea nes | ded Vide Vide latest | Hon'ble High | parties submitted | expeditious Hon'ble High
Singh Bagga nd ses order | order dated | Court of that the Hon'ble | disposal of the Court of Delhi
VS awaitin wer dated | 21.08.2024 | Dethi High Court has | case after
Subramanian g orders e 04.04.2 | of Hon'ble re-notified matter | vacation of
swamy of exa 022, the | High Court for 05.12.2025 the | interim order.
Hon'ble min proceed | of Delhi reader of the court
High ed ings also verified the
Court in before same from the
of Delhi pre- this official  website
sum Court of Hon’ble High
mni were Court of delhi.
ng stayed Matter was re-
evid by notify for
enc Hon'ble 12.12.2025
e High
Court
of
Delhi.

¢

=

Ruuse

ABNN-04
Avenue District Court
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CNR No. Cr.C.No.13/22 | 186/353/34 12 | One of 28.07.2022 | 01.08.2022 - Scrutint | 28 | - | -- | Not - - —— Yes Yes Depends upon | On  21,05.2025 | Appropriate steps | Stay of
DLCT12- IPC accused yof Recor the order of | bailable warrants | will be taken for | proceedings by
000074-2022, persons is docume ded Vide | Vide latest | Hon'ble High | issued against | expeditious Hon'ble High
State a sitting nts, order | order dated | Court of accused disposal of the| Court of Dellii
Vs. MLA argume dated | 08.10.2024 | Delhi Amanatullah khan | case after
Hidyatullah nt on 13.09.2 | of Hon'ble for next date of|vacation of
& Ors the 022, |High Court hearing. Ld. | interim order.
point of 19.10.2 | of Delhi Counsel  submits
charge 022 and the next date
and 04.09.2 before the
awaitin 023, Hon’ble High
g orders 19.03.2 Court is
of 024 07.10.2025,
Hon'ble Hon'ble further the order
High High has not been
Court Court placed on
of Dethi of Delhi record.Ld.
has Counsel seeks
given some time to file
directio the order Re-
ns for notify for
stay of 30.05.2025
Trial On  30.05.2025
Court Accused
proceed Amanatullah khan
ings has appeared
through VC.

Since the accused
has appeared, the
bailable warrants
stands canceled,
Ld. Counsel
submits that the
next date before
the hon’ble High
Court is
07.11.2025, Order
of Hon'ble High
Court has been
placed on record.
Re-notify for

14.11.2025.

DLCTI12- Ct. Cases:- Sec. 500 IPC | 3 | Former 19.05.2023 | 22.05.2023 [ 06.12.2 | Stateme | 5 | -~ [ 05 [ Not - - - No No Depends upon | Vide order dated | Shortest possible | Stay of
000078-2023, | 09/2023 MLA 023 nt of wit | Recor the order of | 15.09.2025, dates are given for | proceedings by
Manjit Singh accused nes | ded Hon'ble High | Hon’ble High | expeditious Hon'ble High
GK under ses Court of Court of Delhi has | disposal of case. | Court of Delhi
Vs. section wer Delhi extended interim
Manjinder 313 of e stay order till next
Singh Sirsa CrPC. exa date ie.

min 17.03.2026.

ed, Accordingly,

cros matter adjourned

s for PE/ further

exa proceedings  for

min 24.03.2026. \

= ed
AL IR0
: ( FHEse Averde Disinct Coun

Mew Dethi




and
disc
har
ged.

DLCTI2-
000093-2023,
State

Vs.

Brij Bhushan
& Anr.

Cr. Case:-
06/2023

Sec.
354,354D,35
4A,5006(1),10
9 of IPC

1]

One of
the
accused
persons is
an Ex-MP

15.06.2023

07.07.2023

21.05.2
024

PE

43

04
(ad
mitt

ed
wit
nes
€ss)

Not
Recor
ded

August, 2026

On  09.09.2025
both accused are
present in person.
Witness PW-7
partly cross -
examined and
matter was
adjourned for PE
for  16.09.2025.
On 16.09.2025 A1
present  through
VS and A2 was
present in person.
PW-7, Ms. P was
cross  examined
and  discharged.
Witness Ms. LP
was ordered to be
summoned for
23.09.2025. On
23.09.2025 both
accused were
present in person
PW-8 Ms. LP was
partly examined
and further
examination was
deferred for
10.10.2025.

Shortest possible
date is given as
per the
convenience  of
victims/prosecutio
n  witnesses as
well as Ld.
Counsel for
accused persons.

On the request of
the
Victim/Witness
matter was
adjourned for
NDOH.

DLCTI2-
000115-2023,
DRI

Vs.

Baba Leather
Impex Pvt.
Ltd. & Ors

Ct. Case No.
12/2023

Sec. 132 of
The Custom
Act

]
(Out
of
whic
ho02
are
abat
ed)

one of the
accused
persons is
aEx.
MLA

06.06.2023

11.08.2023 -

Argume
nts on
charge

36

(5]

No

October, 2025

On 06.09.2025A7
Raj kumar Anand
& A6  Suresh
through VC.
Matter was
adjourned for
20.09.2025 for
argument on
charge, due to one
arder of this court
on the point of
charge was
undertaken. On
20.09.2025 both

accused were
present  through
VC matter was
listed for
argument on
charge part
arguments heard
and matter was
relisted i

Shortest possible
dates are given
and  appropriate
steps are being
taken for
expeditious

disposal of case.

Filing of
miscellancous
application by the
accused and
extensive
arguments
addressed before
the court on the
point of charge.

ChRi-04

Riege Avenue District Court

New Delhi




27.09.2025  for
further arguments
on charge. On
27.09.2025. On
27.09.2025

further arguments
have been heard
on the aspect of
charge for. Put up

for further
arguments on
charge on
08.10.2025.

13. | DLCT12- Cr. CASE No. | Sec. 125 OF | 1471 | MLA 01.11.2023 | 22.06.2024 w== | Scrutin [ 14 [ - | - - - - -— No No Qctober, 2025 | On 29.08.2025 an NA Numbers of
000198-2023 | 14/2023 REPRESEN yof exemption applications /
STATE vs TATION OF docume applicaton ~ was Petitions filled on
KAPIL PEOPLE nts, moved on behalf behalf of accused
MISHRA ACT argume of accused and the party before
(RBT ON nts. case is adjourned Sessios court and
16.12.23) for 27.10.2025 Hon’ble Delhi

persuant to the High Court.
order dt.

28.08.2025 of the

Hon’ble High

Court of Delhi.

14. | DLCT-12- Ct. Case No. | Sec. 12 of 1 | Sitting 03.06.2024 | 08.07.2024 - | Appear | - | - | - -- - - -- Yes Yes Depends upon | On  28.08.2025 | Appropriate steps | Stay of

000163/2024 | 12/2024 the MLA ance of Vide the order of [ both  the  Ld. | will be taken for | proceedings by
Protection of accused order Hon'ble High | Counsels expeditious Hon'ble High
Woment dated Court of submitted  that | disposal of the Court of Delhi
BHANVI from D.V. 11.09.2 Delhi vide order dt. | case after
KUMARI Act, 2005 024, the 18.08.2025 of | vacation of
SINGH Vs. proceed Hon’ble High | interim order.
RAGHURAJ ings Court of Delhi the
PRATAP before interim order to
SINGH this be continued till
Court 12.02.2026. The
were matter was re
stayed notified on
by 28.08.2025  for
Hon'ble furnishing the
High copy of order of
Court Hon’ble  Delhi
of High Court. On
Delhi. 28.08.2025 the

matter was re

notified on
16.02.2026
pursuant to the
order dt.
18.08.2025 of
Hon’ble High
Court of Delhi.

-2

ACRA

Rowse Avenue District Court
New Delhi




DLCTI12-
000268-2024

Gyanendra
Singh v. Ajay
Mahawar &
Ors.

Ct. Case
No.17/2024

Uls223 &
175 of
BNSS, 2023

One of
the
accused
persons is
sitting
MLA

27.09.2024

NA

NA

Filing
of ATR.

NA

NA

NA

NA

NA

NA

NA

Depends upon
the order of
Hon’ble High
Court of
Delhi.

On 17.09.2025
matter was re
notified for
18.10.2025 in
afternoon session,
Since the matter is
pending in in Cil.
Revision 06/2025
before  Sessions
Court and same is
fixed for
18.10.2025 in
forenoon session..

Appropriate steps
are taken by
giving  shortest
possible dates for
expeditions
disposal of the
case.

Crl. Revision
06/2025 is
pending  before
Ld. Sessions
Court.

DLCTI2-
000088-2025

Case RBT on
11.03.2025

STATE vs
Roshan Lat
Verma &
ORS.

FIR NO.
912/2015
PS:
BHAJANPU
RA

Cr. CASE No.

08/2025

419/420/467/
468/471/120-
B/34 IPC r/w
3/4/5
Gambling
Act, 30
Arms Act,
66(D) IT Act,
and 4/7
Name &
Emblem Act.

28
a3
abat
ed&
02
PO)

Former
MP &
MLA

A-19
(Dharam
Pal
Yadav@
DpP
Yadav)

18.11.2015
(Actual)

RBT on
11.03.2025

Argume
nts on
charge

77

Not
record
ed

No

October,
2025.

On  08.09.2025
accused Godhan
Singh Rana, Vijay
Kumar Sood,
bhopal Singh,
bunty @ Anil
Kumar, Sourabh
Sangal, Bharat
Singh & D. P
Yadav were
discharged.
Accused
Shehnawaz, Sunil
Kumar, Hassan,
Varun Verma,
Shahrukh @
Rukhshad Alam,
Shakil ~ Ahmed,
Mohd. Imtiaz,
Sehbul & Md.
Jamal were
charged u/s
420/120B r/w Sec
34 of IPC; Section
3/4/5 of DPG Act
and SEC 66D of
IT Act. Accused
Yogeshwar Dayal
Sharma was
charged u/s
419/420/120-B
r/'w 34 IPC Sec
3/4/5 of DPG Act
and Section 66D
of IT Act. Order
on charge was
pronounced  and
matter was
adjourned for
framing of charge
on  25.08.2025.
On  25.09.202!
charge w

Apopriate  steps
will be taken by
giving  shortest
possible dates for
expeditions
disposal of the
case.

Numbers of
accused are
involved in this
matter.
Proceedings U/S
84 BNSS is
being initiated
against two
accused persons,

LEihi-04

Rouse Avenye District Court
New Deihi




framed  against
Accused

Shehnawaz, Sunil
Kumar, Hassan,
Varun Verma,
Shahrukh @
Rukhshad Alam,
Shakil ~ Ahmed,
Mohd. Imtiaz,
Sehbul & Md.
Jamal were
charged urs
420/120B r/w Sec
34 of IPC; Section

3/4 of DPG Act
and SEC 66D of
IT Act. Accused
Yogeshwar Dayal
Sharma. Accused
Yogeshwar Dayal
Sharma was
charged uss
419/420/120-B

r/'w 34 IPC Sec
3/4/5 of DPG Act
and Section 66D
of IT Act. Matter
was adjourned for
14.11.2025 as the
Ld, Sessions
Court had fixed in
Crl. Rev. - 39/25

of accused
Yogeshwar Dayal
Sharma for
29.10.2025.
17. | DLCTI2- Cr. C No. U/s 188 IPC | OF | Former |23.07.2025 - - Clarific | 05 | NA | 00 - - -- - - February, On  01.09.2025 | Appropriate streps | FIR was lodged in
000210-2025 | 16/2025 MLA ation 2026. proposed accused |are taken by [ the year 2020 and
(Aam was present | giving  shortest | chargesheet is
Fresh FIR Admi alongwith counse. | possible dates for| duly signed in
Case Party) Arguments  had | expeditious 2022, However
Registered on been heard on|disposal of the| dut to misconduct
23.07.2025 behalf of accused | case. of the 10 the
and mater was chargesheet has
State Vs. adjourned for been filed in the
Akhileshpati arguments on court in 2025
Tripathi cognizance  on which is beyound
FIR NO. 18.09.2025. On the period of
535/2020 18.09.2025 limitation. Notice
PS : Civil proposed accused of the application
Lines

was present in
person, Ld. APP
submitted that he
needs the aid of
the 10 to make
submissions _with

l

has been issued to
the proposed
accused for the
arguments
regardiing
condonation of

(X

ACMM-04

Avenue District Court

New Delhi




respect 1o
cognizance.

Notice to 10 was
ordered to be
issued for
25.09.2025. On
25.09.2025

proposed accused
was present
through VC, 10
ASl  Vinod in
person submission
on the aspect of
cognizance  was
heard on behalf of
Ld. APP for the
state. Matter was
kept for order on
cognization  on

delay.

08.10.2025.

18. | DLCTI12- Criminal 221/223 01 | Former 27.06.2025 Put or 07 August, 2026 (On  01.09.2025 | Short dates given | Fresh case has
000178-2025 | (State case) (A)/132/285 MLA Conisid summon to | and no | been received by
& CR CASES of BNS eration accused received | unnecessary way of transfer
14/2025 on point back unexecuted | adjournments are | vide order no.

of and fresh | being given. | Cases
STATE VS, cogniza summons was | Further all efforts | transfer/CBI/RA
ALKA nce issued to accused |are made to| DC/Gaz/2025/79
LAMBA through DCP | dispose of case | 89-8010/D dt.
concerned for | expeditiously. 23.08.2025.
FIR NO. 12.09.2025. On
80/24, PS 12.09.2025
PARLIAME summon ta
NT STREET accused received

back duly served.
Ld. Counsel for
the accused
submitted that the
accused would be
appearing in
person on
24,09.2025 as
accused is not in
Delhi. Matter
was adjourned for
apperance of
accused on
24.09.2025. On
24.09.2025 matter
was listed for the
appearance of the
accused, furnishin
g of Bail bonds
and supply of
chargesheet. An
exemption

applicaion has
been filled on

A

il

04 .

Fnies Avenue District Coprs
~ Kew Delhi




behalf of accused
and fresh
vakalatnama was
also filled on
behalf of accused.
Taking into
consideration

including  today
accused Alka
Lamba had not
appear before the
court nor
furnished Bail
Bond and there is
no occasion for
the supply of

chargesheet
therefare; court is
constrain to
undertake
coersive measures
against the

accused to ensure
her physical
appearance.

Exemption

application stands
dismissed and
bailable warrant
was issued against

the accused
through SHO
Concerned for
04.10.2025.

19. | DLCTI2- Criminal 186/353/323/| 02 | Sitting 24.12.2024 | 27.09.2025 Matter August, 2026 [On  11.09.2025 | Short dates given | Fresh case has
000397-2024 | (State case) 341/506/34 MLA be fixed matter was listed { and no | been received by
& CR CASES IPC for for consideration | unnecessary way of transfer
18/2024 complia notice issued to| adjournments are | vide order no.

nce/ FSL. Rohini | being given. | Casces
STATE VS, further receved back duly | Further all efforts | transfer/CBI/RA
HAJI YUNUS conside served but nonejare made to|DC/Gaz/2025/79
ration had appeared on | dispose of case|89-8010/D dt.
FIR NO. on point behalf of Director, | expeditiously. 23.08.2025.
348124, PS of FSL, Rohini.
DAYAL PUR cogniza Supplementary
nce

chargesheet was
filed and taken on
record. Matter
was adjourned for
20.09.2025  for
consideration. On
20.09.2025 the
matter was
relisted for
27.09.2025  for
consideration on

the aspect of

B
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cognizance. On
27.09.2025

cognizance of
offence was taken
and summons was
ordered to be
issued to Accused.

Matter was
relisted for
apperance of
accused on

09.10.2025.s5

20 | DLCTI2- Criminal 498A IPC 01 | Sitting 27.09.2025 - Matter | 14 No No December On  27.09.2025| Short dates given | fresh
000281-2025 [ (State case) MLA is fixed 2026 fresh chargesheet | and no | chargesheet
& Cr. Cases for was received by | unnecessary received by way
No. 20/2025 conside way of | adjournments are | of assighment on

ration assignment  and | being given. | 27.09.2025,

STATE VS. ordered it  be | Further all efforts
KUNWAR checked and|are made to
RAGHURAJ registered. 10 | dispose of case
PRATAP herein is directed | expeditiously.
SINGH file the pen-dirive

as well as

transcript  with

respect of

conversation

between the

complainant,

accused,

accused’s mother

and others.

Matter is

adjourned for

14.10.2025  for

consideration.

21 | DLCTI2- Misc. 175 (3) of - | Sitting 16.09.2025 - Matter - No No- January On  16.09.2025 | Short dates given | fresh application
000274-2025 | Application BNSS is fixed 2026 fresh application | and no | received by way
& Mise, Crl. | (Criminal) for received for | unnecessary of assignment on
97/2025 further monitoring of | adjournments are | 12.09.2025.

proceed investigation. being given.
BHANVI ings . Case was ordered | Further all efforts
KUMARI to be checked and | are  made to
SINGH VS. registered and | dispose of case
STATE further listed for | expeditiously.

23.09.2025 for

FIR NO. consideration. On
13/2023 PS - 23.09.2025
EOW complainant  in

person alongwith
counsel and status

report was
ordered to called
from ACP, PS
EOW for
13.10.2025. \,
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22 |DLCTIi2- Misc. 175(3) of - | Sitting 26.09.2025 - Matter - No No Disposed off |On  12.09.2025 | Short dates given | fresh application
000274-2025 | Application BNSS. MLA is fixed fresh application | and no | received by way
& Misc. Crl. | (Criminal) for received by was | unnecessary of assignment on
25/2025 further of  assignment. | adjournments are | 12,09.2025.

proceed Status report was | being given,

= BHANVI ings. ordered to be| Further all efforts
KUMARI called from SHO |are made to
SINGH VS. Concerned  for | dispose of case
STATE 26.09.2025.  On | expeditiously.

26.09.2025 HC
FIR NO. Sanjeev  Kumar
18/2023 PS — on behalf of 10
SAFDURJUN was appeared and
G ENCLAVE it was submitted
by the IO that
chargesheet has
been filled at
filing courter of
RACC and in
view of the
submissions
aplication stands
disposed off as
infrustous.
23 |DLCT12- | Misc. - - | Formal 17-09- - - - - - Disposed off [On  17-09-2025 | Short dates given | fresh application
Application MLA 2025 fresh crimal | and no | received by way
000275- (Criminal) application unnecessary of assignment on
2025 & received by way | adjournments are | 17.09.2025.
& of assignment for | being given,
Misc. Crl releasing of | Further all efforts
original RC.|are made to
No. 98/25 Heard and | dispose of case
allowed and | expeditiously.
matter is disposed
off.
STATE
VS.
RANBIR
SINGH
KHARAB

24 |DLCTI2- Criminal 186/353/342/ | 02 |01 Siting | Initial date | 10.01.2020 Framin | 15 - - June 2026. On  25.09.2025 | Short dates given | fresh complaint
000279-2025 | (State case) 34 IPC MLA and of gof the case was|and no|case has been
& Cr Case Olformer | Institution charge received by way | unnecessary received by way
No. 294/2020 MLA - of transfer. Both | adjournments are|of transfer on

10.01.2020 accused  persons | being given. | 25.09.2025.

STATE VS. and Date are present | Further all efforts
SHOAIB of through VC.|are made to
IQBAL Institution Perusal of the|dispose of case

in the record shows that | expeditiously.
FIR NO. present cognizance of the
18/17 court offence was
PS - DARYA 25.09.2025 already taken
GANJ against A1 & A2, -~ I
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The matter was

adjourned for
arguments on
charge for
04.10.2025.

25. | DLCT12- Criminal 175 (4)of 02 | Sitting 29.08.2025 Misc. Disposed off |On  04.092025 | Short dates given | Fresh complaint
000254-2025 | (Complaint BNSS, 2023 Mp Appear amended memo | and no|case has been
& case) ance of parties was | unnecessary received by way
CT Case No. filled on behlaf of | adjournments are | of assignment on
18/2025 the complainant | being given. | 29.08.2026.

and same was | Further all efforts

VIKAS taen on record. |are made to
TRIPATHI Arguments have | dispose of case
VS. SONIA been heard on | expeditiously.
GANDHI behalf of the

complainant.

Certain  queries
was to be put up
to the Ld, Sr

Counsel and
matter was
adjourned for

consideration on
10.09.2025. On
10.09.2025

certain  queries
had been sought
from Ld. Sr
Counsel and the
matter was listed
for orders on
11.09.2025. On
11.09.2025  the

matter was
disposed off as
dismissed in
limine.
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